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LEGISLATIVE ASSEMBLY .. 

ThuTlda1l, 21et January, 1926. 

The Assembly met in the Assembly Chamber at Eleven of the Clock, 
and the President (the Honourable Mr. Vithalbhai Javerb~ai. Patel) took 
the Chair. -

MEMBERS SWORN. 

Lleutenant·Colonel Fr8lDcis Charles Owens, M.L.A. (Burma: Nomi· 
nated Official); Mr. Rubert Calvert, C.I.E., M.L.A. (Punjab: Nomina.ted 
Official); Mr. Everard Reginald Neave, M.L.A. (United Provinces: 
Nominated Official); Khm Ba.hadur Afzalur Rahman, M.L.A. (Bengal: 
Nominated Official); Mr. John Thomas Donov8ID, M.L.A. (Bengal: 
Nominated Official); Mr. Walter Frank Hudson, C.I.E., M.L.A. (Bombay: 
Nominated Official); Mr. Harold Anslem Bellamy Vernon, M.L.A. 
(Madras: Nomina.ted Official); Mr. Kashinath Shriram Jatar, C.l.E., 
M.L.A. (Central Provinces: Nominated Official); Mr. Walter Stuart 
James Willson, M.L.A. (Associated Chambers of Commerce: Nominated 
Non-Official); U. Tok Kyi.. M.L.A. (Burma: Non-European); U . .fila., 
M.L.A. (Burma: Non.European); Mr. Sadaaheo Dhundiraj Tala.tuley, 
M.IJ.A. (Central Provinces: Landholders); and Laia La.jpat Rai, M.L.A. 
(Jullundur Division: Non.Muhammadan). 

QUERTIONS AND ANSWERS. 

PROSORIPTION OJ.!' THE INDUSTRIAL AND TRADE REVIEW FOB INDIA 
PUBLISHED IN BERLIN. . 

1. .JIr. O. 8. Banga lJer: (a) Is it a fact that t,he monthly magazine 
Industrial and Trade Review for India published in Germany is P1"Gs, 
cribed tmder the. Sea Customs Act? 

(b) Who is the editor of this journal and who are its Indian contributors? 
(c) On what grounds was the journal proscribed., 
(d) Were the Government of India instructed to proscribe it by the 

• India Office" 
'lb.e Honourable Sir Ale.lDder Mu4tUm.: (a) Ye •. 
(b) The GovemmeDt of India have no information in regard to the 

contributors. In the issue of January 15th, 1925, the nUDes of the ed.ito1'B 
were given as A. Hussain and A. C. Nambiar. 

(c) The reView has been prohibited entry into India undet the Sea 
Customs 4ct qn the ground that ita circulation in India i'~OI1trary· to the 
public interest. . 

(d) No. • 
( 18 ) 
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REPOR1' OF THE BRITISH LABOt.:R W OMEY'S DELEGATION TO SOVIET 
RUSSIA. 

2. ·1Ir. O. S. ~ Iyer: (1) Has the attention of the Government 
Ibeen drawn to the report of the British Labour Women's delegation to 
;Soviet Russia? . 

. (2) Will the Government be pleased to lay on the table a copy of the 
.i!Bld report? 

(8) Are the Government aware that the report says that the workers no 
/longer had to do night W01'k and they seemed to appreoiate particularly 
. their summer holiday with pay? 

Tlie Honourable Sir Bhupendra Bath Mltra: The answer to all three 
~parts of the question is in the negative. . 

.ApPOINTMENT OF FEMALE W AItDBll.S IN J All,S FOR ACCO}lMODATING FEMALE 
PmSOKEllS. 

B. ·Ilr. Devaki Prasad Sinha: (a) Is it 0. fact that in the j'ai1s in the 
territories directly under the control of the Governor General in Council 
women convicts who have to be looked into prisons have to submit to an 
examination of their gannents and then- body like all men convicts? 

(b) If the answer to (a) be in the affirmative, will Government be 
pleased to state whether such examination is conducted by a man or by 
a woman? 

(0) Are nny women employed in the jails for louking a.fter the female 
prisofters? If not, do Government propose to uppoint female warders for 
jails in which women are imprisoned? 

The Honoura.ble Sir Alexand~ JIluddlman: 'l'he information is being 
coll~cted and will be supplied to the Honourable Member in due course. 

RBI'OllTS OJ! TilE ECONOMIC INQVIlty AND EXTEUNAl, CAPITAL 
COmU'ITEES. 

4. ·Mr. Devakl Prasad Slnha: (a) What steps do. Government pro-
pose to take on: 

(i) the Report of the Economic Inquiry Committee; 
(ii) the Report of the External Capital Committee? 

(b) Do Government propose to appoint 0. Committee to inquire into 
banking facilities in India.? If so, when, and what would be its personnel? 

REPORT OF THE ECONOMIC lNQI:IRY COM YtUTTEE. 

125 .• )[r. Ohaman Lall: Will the Gov·ernment state what action they 
propose to take in regard to the Economic Inquiry Committee's Report? 

RECOMMENDATIONS op THE EXTERNAl, CAPITAL COHJ(l'M'B.; 

201. .111'. EumarS&Dkar Kay: Will the Government be pleas~ to 
state wha.t steps they proPo.se to. take to give to the recommendations of 
the E:d\,rnal Capital Comftl.ittee? 



QU.SfI058 AND A,1I'SWJm8. 

RBl'ORT 0' 'lifE EXT.aNAL "CAPITAl. COJUrlITTBI!I. 

246. ... Ba1ladur lar'faru BuIAtil JDWa: (1) Rave Governnlent 
considered the Report of the External 'Capital Coihmittee, 1925? 

(2) 1£80, Will tbeyple!!oae state iftbey have acoepted an or 0111, BOlDS 
of the recommendations made by it? 

(8) If they have oocepted only some, will they please state which of 
the recommendations they have ,coopted? 

ltEpOitT or THE ECONOMIC INQUIRY COMMITTEE. 

823. *BhaD Bahadur Sadaru H1UII&1n Dan: (a) Rave Gpvernment 
considered the Report of the Indian Economic Inquiry Committee 1925 
and arriv~ at lit decision? 

(b) If 80, will they please communicate their de.cision to the House? 
(c) In view of the importance and complexity of the problems" as 

pointed out in tho summary of conclusions and recommendations IUld 
Appendix B of Volume 1 of the Report, do Government propose to consult 
the Assembl~ before taking steps to inaugurute 1\ wider inquiry? 

The Honourable Sir Bull Blackett: I propose to answer questions 4, 
125, 201, 246 and 323 together. 

The Government have addressed Provincial Government. as regards 
the further action to be taken on the ~pOrt8 of both the Committees. I 
am afraid I shall not be in a position to give a detailed reply on the subject 
until those replies have been received and considered. • 

LABO("(l LEGISJ..HION 1:\ INDIA. 

5. *Kr. Devaki Prasad Sinha: (a) Has the attention -of Government 
beon drawn to, an article on Labour legislation in India, written by Lady 
Chatterjee in the Asiatio Review of September or October 1925? If 
so, what steps do Government propose to take to give eBect, to the lugges-
tions contained therein? 

(b) How many prosecutions have taken plooe under the Indian Factories 
Act since that Act has be lin on the Statute-book? How many industries 
or factories have heen exempted from 'the operation of certain clauses .of 
the Indian Factories Act? 

(c) How many Indians are emplo,ved as Inspectors of Factories in each 
of the provinces of India? What steps do Government propose to take for 
the Indianisation of the service? 

(d) Is it a foot that not a single woman is employed as a Factory 
Inspector, eve~ where there is a large number of women employed in 
underground work? When do Government propose to employ women as 
Factory Inspectors ? 

(e) Are Government aware that the Iron and Steel Factory at. 
J &Ulshedpore, contrary to the provisions of the Indian Factory .Act, never 
grants a weekly holiday to its employees? If 80, h.. any: step ever been· 
taken to prosecute the employers for this brea!,h of t~e .lltw? . " 

(f) Do Governtnent pl'OP~se introducini .arne'form ~" 'Tr.Uok ~t -!of 
India? .. .~,,:., ;-

A 2 
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The BODourablt Sir BhupeDdr& Ifath 1I1\ra: (a) Yea~ Many of the 
suggestioDS', including those on which the Honourable Member has billed 
parts (b), (c) and (d) of -his question, relate to matters which are not pri-
marily the ooncern of the Government of India. If the Honourable Mem· 
ber will indicate more precisely the points on which he· requires iIlfor.ma.-
tion, I shall ~ndee.vour to provide it. .. 

(b) The number of persons oonvioted during the yca.rs 1894 ~o 1924 is 
2.380. The number of fa.otories in which the· majority of operatives are 
exempted from the provisions of oertain sections was, in 1924, as 
follows : 

Seo. 21 
Sec. 22 
Sec. 27 
Sec. 28 

1,458 
1,474 
1,000 

45 
(c) So far as the GQvernment of Indio. are aware, there are 15 Indian 

Inspectors of Factories. As the appointments are made by Local Govern-
ments, the Indianization of the service is not primarily the ooncern of the 
Government of India. 

(d) The answer to the first part is in the negative. 'l'he Government of 
IJidia undemtand that there is one lady inspector of factories, employed 
by the Bombay Government. The question of the further employment of 
women as inspectom is primarily the oonoern of Local Governments. 

(e) So far .as the Government cI India are aware the provisions of tho 
law are not infringed by the Iron and Steel Factory at J a.mshedpur. 

('1 The Honourable Member is referred to the answer given t~) Khan 
BlIohadur Sa.rfara.z Hussain Khan's question No. 283, on 26th January. 
192:1. 

BicAPB PROM INDIA OF TWO AMERICAN PRISONERS. 

6 .• Jir. o. s. BaDgr. Iyer: (i) Is it a fact that the two Amerioans, 
H. W. _ McWilliam and E. L. Sheehy, were convicted and sentenoed for 
committing a brutal and unprovoked assault on a respectable Indian gentle-
man at Murree? 

(ii) Is it a fact that they escaped? 
(iii) How did th(:\y manage to escape? 
(iv) (a) Did the convicts leave India by the S.S ... Geneva "1 

(b) If yos, did the Governmnet grant them passports? 

ESCAPE FROM INDIA OF TWO AMERICAN PmsoNER8. 

20. -Mr. Gaya Prasad Singh: With reference to my starred question 
No. 983 of tho 16th September, 1925. will the Government be pleased to 
say if the two American oonviets who were sentenoed in the Murree 
aflsarilt case, hut escaped out of this c,ountry, have been arrested; and 
what punishment has been meted out t:o those who were responsible for 
their'~'l 

EsoApz PROll INDIA OP TWO AMERICAN hI80lII'D.8 • 

. 128: -Mr •. ~&D Lall: (a) Will Government kindly state whether 
'they 'h.-e' any information regarding the p1'e8ent whereabouts of the 
Amed"ad. who were the accfused in the M'urree assault oase? 
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(b) Will Government state the names of the authorities who were res· 
ponsible for gr~ntillg passports to those Americans? 

(c) Will Goveniment sta.te if these passports were in order? 
(d) Will Government state 'if the bail application of those Americans 

was opposed by the Public Prosecutor? . 
(e) Will Government state if the fact that. those Americans were about 

to abscond was brought to the notice of any of the officials? . 
(f) Has any protest been lodged with any of the consular authorities who 

gave visas on the passports of those Americans? 

ESCArE FROM INDIA OF TWO AMERICAN PRISONERS. 

175. -DaD Bahadur Sarfaraz 1l1l88&lD Khan: With referenoe to the 
Government reply to the second supplementary question to starred question 
No. 1:)83 asked in the meeting of the Legislative Assembly held on 16th 
September, 1925, regarding the escape from India Of two Americans sen· 
tenoed to imprisonment in the Murree ~saultcase, will Government please 
state who the police officers were who were responsible for allowing the 
culprits to get out of this .country without their knowledge? 

ESCAPE FROll INDIA OF TWO AMERICAN PRISONERS. 

202. *Baba l1jagar SlDth Bedl: (a) Have' the Government seen an 
nrticle in the Trib.une, dated 8rd December. 1925, with regard to cel'· 
iNn questions which were asked. in the Punjab Legislative Council in 
connection .with two American oonvicts who aseaulted Rai Sahib Beshashal' 
Nu.th, a.t Murree, and. were convicted by the court and who, while C1l l:llil 
in the Sessions Court, absconded 'and sailed away from India? 

(h) What diplomatic action, if any (as was assured by the Honourable 
Sir John Maynard. in the Punjab Legislative Council, according to the 
Tribune. dated 8rd December. 1925), have the Government taken or 
propose to take to get back or rearrest these assailants and absconders to 
vindicate law and justice? 

(c) Do Government propose to inquire froOl the American and Italian 
Consuls respectively in India. the granters of the passports in this case 
(as was stated by Sir John Maynard in the :Punjab Council. according to 
the Tribune of Brd December. 1925). whether or not they were acquRinted 
with or alive to the fact that these two persons to whom they issued the 
passports, were convicted in the Rawalpindi District Rnd were at large on 
ba.ilgranted by tbe Sessions Court, while a ense was pending against them? 

(d) What action do Government propose to take for the fut·ure to 
prevent the recrudescence or the repetition of this sort of evasion by such 
convicts of foreign countries? 
. The Ilonourable Sir AJeDDder lIuddlman: With your pennission. Sir. 
I propose to reply to questions 6, 20, 128, 175 and 202 whieh deal with 
the IlQIDe subject in, a single reply. _. 

These two Ameriol\lls receiv.ed neither passports nor visas from any 
British authority. They presumably possessed American passports, but 
the Government of India have not made any inquiries from the Consular 
authorities. and do not consider it nec_~ to ~ak~,."J1chig.quiriea, 88 
uncier. theQ;¥il!tiJ,lg .law no passport is .r.equ~d in order . 'to enable a person 
to leave tndia~' The meD left India pn 811 !tsii8ll ship bound. f~.xtal.v 8Ild 
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the Government of India have been unable to follow their movements since 
their departure. The Government of India informed the Secretary of State 
of the occurrence by telegram as soon as they heard of it and asked him to 
take such action for the arrest of the men' as was possible. His Majesty's 
Ambassadors at Rome and Washington were instructed to ascertain whether 
it would be possible for the Governments of Ita1y or the United States of 
America to arrest the absconders and bring them to justice, but the extra-
dition treaty with neither of these countries covered the offence of caus-
ing grievous hurt, and the Secretar.v of State intimated that no further 
steps to apprehend the men could be taken unless they were found in 
British territor'y. The Government of India. asked that' a careful watch 
should, be kopt in ease the men proceeded to America. via England or 
Gibraltar and the Secretary of State addressed both the Home and Colonial 
Offices in the matter. All possible steps therefore were taken by the Gov-
ernment of India to have the men Brr8sted, but I regret without result. 

2. I need only add that these men were on bail and that it is not 
usual for such persons to be placed under police surveillance, so that the 
police were in no wise responsible for their' failure to surrender to their 
bail. A case of this kind has, so far as I am a.ware, never occurred before, 
and it did not apparently occur to the local authorities that special pre-
cautions might be necessary. The acoused had been on bail while under 
trial in the Magistrate's Court and though the original application for bail 
after conviction was opposed, that opposition was withdrawn. I must, 
however, entirely repudia.te the suggestion contained in one of the ques-
tions tha.t anv official had t,he slightest knowledge of the intention of these 
men to abscond. The action of the local authorities is mainly a matter 
for tile consideration of the Local Government and the Government of 
India do not propose to issue any general orders in regard to it. 

Kr. Ohaman Lal1: Is the Honourable Member aware, Sir, that the 
official in charge, i.B., the Deputy Commissioner, Rawa.lpindi, WIlS actually 
informed tha.t these persons were about to abseond and whether he took 
any action or not? 

Th' BODOurabl, Sir .AIeunder Xaddlman: '!'hat is an entire falsehood, 
Sir, according to my infonnation. 

JIr. ObamaD LaD: May I ask the Honourable Member, Sir, if he took 
any steps to obta.in any statement from the gentleman who informed the 
Deputy Commissioner? 

The .00000ab., Sir .Aln:ander Kuddlmall: I have not taken any steps 
because I do not beHAve in the allegation. If the Honourable Member will 
give me the name of anybody who inf~d the Deputy Commissioner, I 
will have inquiries made. 

Xr. OUIDAD LaD: Will the Honourable Member withdraw his remarks 
that it is an entire falsehood? 

The BODourabie SIr .AI_ander Xuddlman:. As far 8S the information 
in my possession goes-information obtained after all w!th ~ue care and 
oonsideration-I repeat my remarks that ther~ w.as n?th1n~ m, the papers 
iefore me to show that there is the all.gbteat Justification for such a state-
ment. a. OhImaa ~:' Does the HoDo~ble Member think. that he by 
consid~red . the que~tiOD with d\le considert,tk;n without having made in-
quiries f!'llm the person who ,nakes the allegat10n? 
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'l"he Honourable Sir .A1a&1lder KuddIJDM: I am not aware of the alle-
gation. I have no information that anybody made the allegation. I have 
made inquiries from the proper source which. is open to me, and that is 
tbe Deputy Commissioner himself. 

Kr. Cha.m&D Lall: Is it not the Honourable Member's business to find 
out who makes the allegation" 

'l'he HOD01Ilable Sir AlIII&1ld11' .udcUman: I have never beard of the 
allegation before. If the Honourable Memher will let me know the name 
of the person, I will have inquiries made. 

Kr. Chaman Lall: The allegation is in this question. 
'l"he Honourable Sir AleUDder Jluddlm&D.: If the Honourable Member 

will give me the name, I will have inquiries made. (An Honourable Mem­
ber: .. Give him the name. ") 

JIr. Chama Lall: The man himself who was the assaulted person. 
They know the name perfectly well. The assaulted person himself, Sir. 

INDENT ·FOn. PUNT FOR THE EI,ECTRI'FICATION SCHEME ON THE GREAT 
INDIAN PENINSCLA R.~lJ,WAY. 

7. -Mr. T. C. Goawami: (a) Is the report in tbeBtatesman (Town 
edition, 20th October 1926), that a contract worth five million pounds, 
in connection with the electrification scheme for the Great Indian PeninsuJa 
Railway, has been placed in England, correct., 

(b) If so, will Government be pleaAed to state: 
(i) Whether tenders were called for in India, in England, in 

.Continental Europe and in America; 
(ii) Names of importrmt firmR which responded to the call for 

tenders ; 
(iii) The lowest tender received; 
(iv) The name or names of firm or firms which has or have been 

given this contract; 
(v) The reaSon for preference" 

(c) Are any commissions received by either (i) any agent 9f the Raihvay, 
or (il) anyone in the Government of India or in the Secretary of State'. 
Office or (iii) any. intermediary, in respect of traDsactions of thil kind, 
whether legally or extra-legally? If so, on what baeis, if any" 

(d) Which is the final authority for sanctioning contraots of this kind? 

'l"he Bonoarable Sir Oharle. IDD .. : The newspaper report referred to by 
the Honourable Member is not correct. The Government baveascertaiDed 
that an indent for plant required in conneetion with the electrification of 
the Great Indian Peninsula main line from Bombay to Igatpuri aDd from 
Kalyan to ·Poona baa recently been transmitted by the Great In,diau 
Peninsula Railway to the London Stores Department. In the circum-
stances (b) in the Honourable Member's question does not arise. The 
answer to (c) is • No " and to (d) the Govemment of India. 

t • 
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APl'OINTMENT OF A CXVlT..I.A.N OUICER AS Mu.ITARyACCOUNTA1n' 

GENERAl •• 

8. ·ShaIkh KuhJr BoIa1n Eldw&l: (a) Why was not Sir (then Mr.) 
D. N. Mitra succeeded by a civilian officer of the Finance Department in 
the post of the Military Accountant General? 

(b) Is it not 0. fact that Accountants Genera.! of Provinoes, Posts and 
Telegraphs, Railwo.ys and all other Departments except the Military 
Aocounts DeplI.rtment are all civilian officers of the Finance Deopartment'? 

(c) What are the educational qualifications of the Accountants General 
and those of military officers serving as Military Accountants General and 
Command Controllers of Military Accounts? 

(Ii) Were not adverse comments made by Deputy Auditors Genera.l from 
time to time on the merit and work of military officers serving as Heads 
of Military Accounts Offices? . 

The Jlonourable Sir BaaU Blackett: (a.) The post of Military Account-
ant General is an appointment on the cadre of the Military Accounts 
Department and, though the Government reservo discretion to fill the 
appointment from outside the Department, they did not consider it neces-
sary to do so in the present instance. 

(b) The reply is in the affirmative. 
(c) Accountants General &1'e either officers belonging to the Indian 

Civil Service, who have had special accounts training. or senior officers of 
the Indian Audit and Accounts Service. Military officers serving in the 
posts in question have passed through the Royal Military Academy or 
through Sandhurst and have spent the greater part of their service in the 
Military Accounts Department. 

(d) So far as the Government are aware, no such gener~l comments 
have been made, but the question is too genera.l for me to make a specific 
answer. 

SET.ECTION OF DEl't,TY ASSISTANT CONTROl.T.ERS OF MILITARY ACOOUNTS. 

9. ·ShaJkh K1I8h1r HoAlD Eldw&l: (a) Is it a fact that in a . recent 
conference of Command Controllers held in the Office of the Military 
Accountunt General it has been decided to select certain accountants for 
the vacant posts of Deput,y Assistant Controllers of Military Accounts quite 
independent of their standing in the roster of account04lts and educational 
qualifications? . 

(b) How many such vacllJlcies have occurred in the posts'of Depu~y' 
Assistant. Controllers of Military Accounts, permanent Rnd sub. pro t6m.? 

(~) How many of the men so selected are graduates and how many are 
nOD-matriculates or men who have failed in the Senior Cambridge Examina-
tion? ~ 'What was the percentage of graduates amongst the permanent 
.Deputy Assistant Con.trollers before this?' . 

(d) In selecting such men what criterjon has been kept in view for the 
purpose of determining their fitneBS for these. posts in Buperses8ion of the 
claims'of.men who are senior in service. and in standing Bnd have no bad 
record? In the latter CBse how many 8uch senior ~enh:Bve been super-
seded bY.iuniors? t .. . 
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(e) What is the object underlying this new departure in the matter of 
selection of Deputy Assistant Controllers by verbal conference only instead 
of on the basis of ~a~t reports, as is do~e in case of all other Departments? 

(f) What is the percentage of Anglo-Indians amongst the men so 
aelected? 

The Honourable Sir Bun Blackett: (a) The answer is in the negative. 
(b) Six permanent and three sub. pro tem. vacancies between April and 

October 1925. 
(0) Of the men selected one is a graduate while two are non-matricu-

lates. The percenta.ge of graduates on 1st April was Hi. 
(d) Due regard was paid to relative seniority but this was only one 

factor in the selection which was determined by the comparative efficiency, 
physical fitness and general character of the several candidates. Eight 
men have been superseded by men junior to them. 

(e) Selection continues to be made on the basis of past confidential 
reports, but it is oonsidered more satisfactory that it should be ce.rried out 
by a Board of senior and experienced officers of the Department, a system 
which is by no means confined to this instance. 

(f) About 20 per cent. in recent selections. 

COUNTING OF TEMPORAlty SERVICE OF ACCOUNTA.NTS TOWA.RDS 
PROMOTION AND PENSION. 

10. ·Shaikh Kushlr HOI&lD Kidwal: (a) Why has not'temporary service 
from the date of appointment of temporary accountants appointed in 1.916 
from men of superior educational qualifications and of temporary clerks been 
allowed to count towarda promotion and p'ension when temporary service of 
temporary Indian MedicaJ Service officers on consolidated ra.tes of pay 
has boon allowed to count by the Secretary of State? Will the Govern-
ment now sanction it or obtain the sanction of the Secretary of State 
to it? 

(b) Is it not a fact that Mr. B. N. Mitra, the then Military Accountant 
General, gave assurances in interviews that their cns:! ,would be treated 
like that of temporary Indian Medical Service officers. aa regards promotion 
and pension in the Department? 

(c) Is it a fact that one temporary accountant left the Military 
Accounts Department after securing an appointment in the Subordinate 
Provincial Service, Bengal, and that his temporary service as a temporary 
accountant hos been allowed by the Bengal Government to count towards 
increment in his appointment BS Sub-Deput.v Collector? 

(d) Is it a fact that the Temporary Accountants' Association, Poona, 
was not recognised by the Military Accountant General and that when they 
protested in 1920 against the treatment aud interpretation of their~terlns of 
appointmen~, the Military Accountant General said that their resignation 
(after three or four years' temporary service) would be accepted if they 
were not satisfied? 

(e) Why were not the temporary accountants provided with appoint- • 
menta in the accountants' grade in preference to 4th :grade clerks who had 
passed the S. A. S. Examination in 19H1 as w~ done in the case of certain 
graduate clerks of the Military Accountant Gene~l 'a Office who weJ!l pro-
moted 8S sub. 1'ro tsm. ~ooount8nts from the s&medate, i.e., lat January 
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1920, subject to passing the S. A. S. Examination in preference- to 5th grade-
clerks who had passed the S. A. S. Examination in 1919? How do the 
Government explain thi8 anomaly, as this concession· was granted to tem-
porary graduate clerks of the Military Accountant General's Office on 
grounds of efficiency IlS stated by the Financial Adviser in reply to memorials 
of 5th b7J"ade clerks who had passed the Ii. A. S. Examinatioo in 1919? What 
steps have since been taken to regulnrise it in the case of temporary 
accountants (possessing higher educational qualificat.ions than those clerks) 
who were directly recruited for the first time as an experimental measure 
because of their superior educational qualifications with a view to increa.se 
the efficiency of the Department? 

(j) Will the temporary. service of temporary accountants b~ taken into 
account while selecting Deputy Assistant Controllers from accountants 8S 
mnny senior accountants o.ctun.lIy served under them before fixing the post-
war cadre and as the former are considered to be too junior to aspire to 
promotion to that grade, being placed low in the accountants' roster owing 
to inequitable interpretation of their terms of appointment and supersession 
by 4th grade elerks who hOO passed the S. A. S. Examination in 1919? 

The Honourable Sir Bull Blacke": (a) No analogy exists between tem-
porary Indian Medical Service officers and temporary subordinates in the 
Military Acqounts Department. 

(b) The answer is in the negative. 
(c) and (d). 'n1e Government have no information on these points. 

Je) Men who were directly appointed as t,emporary accountants during 
the period of the late war were, in accordance with the undertaking given 
to them by Government in 1916, appointed as sub. pro tem. accountallts 
from 1st January, 1£120, subject to passing the Subordinate Accounts Service 
Examination. No graduate clerks in the Military Accountant General's 
office were given the concession referred to by the Honourable Member 
The points referred to in the other portions of the question do not aripe. 

(j) Th~ answer is in the negative. 

GUNT OJ' AN INCBoIASE OFPA'Y TO CrJlRKSOr THE MlI.IT.AB.Y ACCOUNTS 
DEPARTMENT. 

11. ·ShaIlda KlIlh1r HOAID Kldw": (a) Is it a faet that in the Civil 
Accounts Department increase of pay according to length of service, tempo-
rary and pennaDent, haB been saD~tioned to clerks, wherever it is more 
ad vantageous ? 

(b) If so, why ha.s not this concession been granted. to clerks of the 
Military Aceounts Department? 

(0.) Is it not Ito faet that thiilled to & great ",nomaly inasmuoh as the pa.y 
of an undergraduate clerk of 8 years' se"ice was fixed onIst Apri11920 at 
Rs 70 p.m. whereas that of a clerk (non-matriculate) of leBs than 2 years' 
Be"ice was fixed at Rs. 90 p.m. on that date? 
. (d) Will this anomaly be remedied. when.1l1?e next re~sion of pay takes 
place? Will the gr:adoate clerks b~ g\ven a higher string salary? 

(e},l. not an ,increaae of pay ...... ioJMd1tOCording to leD&'h of .etv~ 
wherever Eurape8D8 are lfteeted and i.l all Buperior eemcee? 



QUB8TION8 AND ANSWOS. 

The ~ble Sir Bull Blackett: (a) The an8wer is in the aftinnative., 
(b) From experience gained in earlier revisions it was' found that the 

rule of length of service was generally unsuitablE!, and therefore after 
careful consideration the Government discarded this principle in favour 
of one which gave more uniform results and which was applied to the-
Military Accounts DepartIl!ent tamongst others. 

(0) and (d). There ha.ve inevitably been some anoma.lies and these-
points were considered by the GOv"ernment in connection· with the latest 
revision of pay of the Military Accounts Department but it has been found 
impracticablc to effect a change. . 

(c) Generally speaking posts in the superior services are on B time-
scale rate 4)f pay but this is not the invariable rule nor is there any: 
differentiation by domicile. 

ACTION TAKEN ON THE REPOltT OF THE REPORMS INQUIRY COMMITT.mE • 

• 12 ..... a.,.. Pruad SiDp: (a) Will the Government kindly state 
what C'onclusions, if any, they have arrived at regarding the amendment; 
passed by the Legisla.tive Assembly on the 8t,h September 1925 on the-
Muddiman Committee Report? 

(b) Have they sent any despat(lh to the Secretary of State for India. 
on the subject? 

(0) If so, when; and are the Government prepared to lay a copy of it., 
on the t.ab!e? 

• 
ACTION TAJtD ON TilE REPOnT OF THE RBFORMS IXQrtRY COlfMITTn. 

126. ·Kr. O~ X,.alJ: In view of the Resolution passed by this Houae: 
on the Muddiman Committee's Report and its refe;ence to the Secretary of 
St$te for Indl ... will Government inform the House what action they propose' 
to t&ke? . 

ACTION TAKE..'f OS THE R&l'ORT OF THB RBFORMS INQUIBYCOM)(t'l'l'U. 

182. ·SIr Bart IiDp Qour: Will the Government be pfeosed to anDounce' 
their decision on the Muddiman Committee '8 Report which the Go.ernmenL 
were to have considered after ascertaining the views of both Houses of thE" 
Legislature? . 

MINIVUM DEMAND OF THill LWIST.ATIV& AsSElIBt.Y REGAB.DUi'G 
Rnoltvs. 

402. ·Mr. B. D .. : (a) Has the attention of the Goverriment been ciraWD 
to the Congress resolution at Cawnpore whereby the m'immum demand 
put forward by the AJsemblylAst September Seeeion bae received the 
full sanction of the loc1ian N a~iQJ)I/J. Congress? 

(b) Is it not &lao a fact that the Muslim League, the Liberal Federa-
tion and even the Conventionists have. given their sanction to the minimum 
demand of tb~ Assembly of last September? 

(0) Will Government be pleased to state if they have co~ununicat~ to 
the Secretary of State for I!ldia a~d the British Cabinet this slI.Dctiop or 
the people of India; on ,different pl~8 't!o .. ~ef~inimumdfima'lid tIif; th~ 
Assembly on reform.?· 
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MINIMUM DBMAND OF THE LEt11SLATIVi: ·ASSElIlBT.Y D.1!I'QAWDUrG 
REIORMS. 

40S. 'Mr. B •. Du: (a) Will Government be pleased to state what 
decision the Government of India reached on the minimum demand of the 
APsembly last September, and will they he pleased to infoml the House if 
the same has been forwarded to the Secre\ary of State for India? 

(b) Will Government he pleahed tQ state if the Secretary of Stat~ 
accepts their decision and will Governinent be plco.sed to lay all the 
'Correspondence on the table? 

ACTION TAKEN ON THE REPORT OF THE RI~FORMS INQclltY COMMITTEE, . . 
429. 'Diwan Bahadur JI. :aamachandra :aao: (a) Will the Govern-

ment be pleased to state what action has been taken by the Government (i) 
in regard to the Resolution passed by the Legislative Assembly on the 18th 
February, 1924, (ii) in regard to the Resolution passed by the Legislative 
Assembly on the 8th September, 1925, regarding the recommendations of 
the Reforms Inquiry Committee? 

(b) Will the Government be pleased to state whether Bny decision has 
been reached on the subject by the Government of India and the Secretary 
gf State and to state the decision they have come to, if any? 

The Honourable Sir AleUDder Jluddiman: With your permission, I will 
1lnswer this question as well "s Nos. 126, 182. 402, 408 and 429. As was 
stated by His Excellency the Governor General in his valedictory speech 
on the occasion of the dissolution of the first Council of State, it was and 
remains the intention of the Government of India to formulate their con-
clusions on the debates in both Houses on the report of the Refonns 
Inquiry Committee. No despatch to the Secretary of State has as yet 
been issued and, though the subject has been much discussed, the Gov-
oernment of India are not yet prepared to larrive a.t 0. decision on a matter of 
the greatest importance on which it is essential that Government should 
have ample time for the 'fullest consideration, 

Pandit Jlotilal lfehru: Will the HOJ}ourable Member please state how 
10ng the Government of India are likely to take to arrive a.t a decision? 

The HODourable Sir Aluander JluddimaD: I am not in a position to 
'.Bay definitely how long the Government of India will take to arrive at a 
decision, 

Dl..,u Bahadur JI. BamachaDdra :aao: Not even approximately? 
The Honourable Sir AleDDder Ku44lmaD: Not even approximately, 

'but I hope soon, 
P&Ddit JIotilal Nehru.: Has. any progress been made at aU in that 

direction? 
'lb. BODourabte Sir AluID4er Muddtmu: Certainly, the Government 

of India have been giving the 'ma:tter their. most careful attent,ion, and I 
'have. been watcliing many events with intereet.(Laugliter.) 

Diwau Bahadur M. Bamacbandra Bao: .. May I' ask the, Ronourable 
'Member whether any decision "ill be ,announced befo~e the e~d. of. the 
'Session? .. ' .. 

'fI!t . JIODour_' air Al........1I4c1m&D~ l'am not· in a position .to 
,say that. but I should tHink 80, proba.bly. 



QUEa:rIOXSAND .UUWBaa. 

I'udlt MoUlal :l'ehru: Are there any specific events which they expeet 
to happen before then? 

The Honourable Sir AleUDW JludcUm~: I would refer tbe Honour:. 
able Member to the very eloquent speech made by His Excellency the 
Governor General yesterday, which I think he heard. 

Pandit KoWal .,bra: Are we to take His Excellency's speech as con. 
taining any indication as to what the final decision is going to be" 

The Honourable Sir Alezander Iluddiman: I think the Honourllible 
'Member must put his own construction on it. 

Paudtt _otUal :l'ehru: Is it the la.st word on the subject so far as His 
Excellency is concerned? 

The BODOurable Sir Al8DDder JluclcUman: The last word is never 
said in these things till the end of time. 

Mr. B. Daa: Will the Honourablo Member kindly say if the answer 
which he just gave applies to my question No. 402 also? 

The Honourable Sir AleUDder Jludd1m&n: Will .the Honourable Mem-
ber kindly repeat his question? 

Mr. B. Daa: My question is: 
.. (a) Haa the a~t.en'ion of the Government been drawn t.o the Congress RellOlution 

at Cawnpore whereby the minimum demand put forward by the AMeDlbly last Septem-
ber Session haa received the full sanction of the Indian National Congress!. 

(6) Is it not also a fact that the Muslim League, the Liberal Federation and even 
the Conventionista have given their .anc~ion t.o the minimum demand of the AllI8IDbly 
of last September' .. 

(e) Will Government be pleased t.o .tate if they have communicated t.o the Seoretary. 
of State for India and the British Cabinet this sanction ol the people of India on 
different platforms t.o the minimum demand of the Assembly on reforms! .. 

The BoDourable ;BIr .A1uander JludcUman: I ha.ve answered part (0) of 
his question, lind, as regards parts (a) and (b), I am quite prepared to taka 
iL from the Honourable Member. 

PaOSCRIl'TlON OF THE INDUSTRIAL AND TRADE REVIEW FOR INDIA 
l'l'BLISHED IN BERLIN. 

. 13. ·_r. Ga,. Prasad Singh: Will the Government be pleased to say 
jf thoy have proscribed the monthly maganiEe, called the InduBtrial an(l 
Trade Review for India published in Germany? And if BO, wha.t a.re the 
reasons? 

The Honourable Sir AI.ezander KuddlmaD: Yes, that is correct. We 
have proBcribed the paper on the ground that its entryintQ India. is contrary 
to the public interests. ' 

VI8IT OP SIB FJUWlIRIOlt WHYT& TO CERT.A.IN COUNTRIES TO I"QUlJI.E 
INTO THB RBL.A.TIONBHIl' BETWEEN CENTRAL' .A.ND 

PROVINCIAL GoVX~NH.JNTS. 

14 .. *JIr. Gaya I'nIad BlDgb: (Il) is theJ;.8 any tl'1lth in the report that • 
Sir Frederick Whyte hubeen BSked by GevenlJ?lent ,to vijlitoertain (lOuntries 
to make investigations in re~ard to the relatlOnshlp. :bfltween the Central 
and Provincial Governments? . If 80, what is. tbe·.euet nat~ ofthe4nty, 
and the oountries he i. to visit" t :t 
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(b) Has Sir FJrederick Whyte submitted any report to Government in 
Il"egard to the subject? 

'lbe Bcmo1U'&ble Sir .&laan4er 11l1dd1maa: (a) No. 
(b) '1'he monograph pre'pared by Sir Frederick Whyte has already been 

'published and I suggest that the Honourable Member, if he haa not already 
done so, should buy a copy. . 

Randit lIotllal .ehru:· Will copies be presented to the Members? 
fte Honourable Sir AltuDder Kudd1man: If the Honourable Member 

"Would like a copy to be presented to the Members, I would certainly do 
:so. 

THE PtJ'BT.lC REltVICE COllnnsslo'N. 

15. ·lIr. Gaya Pr .... SlDgh: What conclusions, if any, have the Gov-
·emment arrived at regarding the constitution and personnel of the Public 
Service Commission? 

The Honourable Sir Alaandll' lIudd1m.an: I have received notice of 
,Beveral questions r(lganiing thtl Public Service Commission and. With your 
pennission, Sir, I propose to answer them in a. Bingle raply. The prescnt 
.poBition is that the Government of India have prepared draft rules regulat-
.jng, (a) the conditionB of service of members of the Commission, and (b) 
the functions of the Commiasioa, for the consideration of the Secretary of 
:State in Council, who is the authority for making t.he rules. '1'he general 
,<!uewtion of the constitution of the Public Service Commission 
was before the House in the Resolution which I moved on the 
10th September, 1924, and the Government of India do not now propose 
to lay the matter before the House a.gain. The personnel of the Com-
nrission is under the consideration of the Secretary of State in Council. 
I am unable to .publish any of the correspondence that hilS taken pla.ce 
·between the Secretary of State and the Government of India. 

IND.ENT FOlt PI,ANT .nm THE ELECTaIFICATION SellEKE ON TUE GRF .. T 
INDIAN PENINSUI,A RAIl,WAY. 

16. ·Kr. Gaya Prasad SlDP: (a) Is it a fact that orders amounting to 
:about five million sterling have been placed in England for the purchase of 
plant and machinery for the Great Jndian Peninsula Railway electrification 
programme? .. 

(b) If 80, wete tenders from. elsewhere also invited; and what was the 
lowest tender; and was any attempt made to obtain as much of the plAnt 
'and mac~iJ',lery 8S may be available in India? 

(0) Did Continental or other tinua decline to agree to conditions of 
-timely execution? 

The Honourable Sir CharItlblll: The Honourable Member is referred 
• to the IIlDSwer just given to Mr\, T. C., GOBwami'8 question No.7 on the list. 

Kr.· •. II. I~: Mr.-~oswUili·s question has not been replied to bere? 
'AI BOIlou&ble 81r 0Utl1l IIIDII: If the BoDoul'able' Member hAd 

been if.. his place, he wotdd have beard the answel'. 



QUBS~N8 -Am» 4WSWBBII. 

AI,LBGED baULT IN R,UI,WAY TlUlJl' TO MIIST.B.A i.u, 

17. -llr. Gap Pruac1 8blp: (a) Bas the attention of the Government 
been drawn to an account published in the Hindult4n Tim,., dated 
~he &?th Octop.er, 1925, under the, heading."R.Bjput Lady Heroules insulted 
In raIlway' tram. Miss Tata. Bal'a expel'lence .. ? 

(b) Are the facts stated therein substantially correot i and what steps 
have been taken on the coJl1plaint of Miss 'I'ara Bai? , 

(0) Are Government aware that cases, of insult orannoyanoe on the 
part of railway servants towards third class passengers ara very frequent? 

The lIonourable Sir OhaflealDD..u: (a) Yes. 
(b) No. The lady and part of her f.heat:rioal eompany were travelling In 

an ordinary third class compartment with excess baggage and the amount 
due was collected 'at Quett,.B; 

(c) No. 

AU.EGED h.r.·TREATMENT OF AN INDIAN LA.DY PA.SSENGER BY AN INSPECTOR 
OF CUSTOliS AT DANrSHKODJ. 

18. *lIr. Gaya Pruad S~lh: (a) Has the attention of the Govern-
'ment been drawn 'to the report of gross ill-treatment of o.n Indian lady 
passenger, the daughter of Mr. T. P. Masilonu:l.ny, published in the 
HinduBtan .Tim .. , datBd the 2200 October, 1925? Is the o.ccount given 
therein correct i and has the attentioQ ·of the Government becn drdWll 
to the letter of Mr. T. P. Masilomany, published in the Amritll Balar 
Patrika, dated the 25th October, 1925, in this connection? 

(b) Was any' inquiry ~ade into the allegation, and with what result? 

'1'I1e Honourable Sir :aaau ·Blackett: (a) and (b). The Government of 
India have not seen the articles refelll'ed to either in the HlinduBtan Time .. 
or in the Amrita Ba.ar Patrika, but the facts are as follows: . 

Under the law a musical instrument is exempt from customs duty onl,v 
if (1) it is in a.ctua.l use by the person bringing it or (2) it is· an instrument 
used by him in the exercise of his profession or calling. At Danushkodi 
it had been usual to ask tho passenger to play upon the instrument in order 
to prove that it was in actual use by him, a test which has repeatedly 
resulted in the detection of attempted frauds on the revenue. Mr, 
Masilomany refused to pay duty and claim refund afterwards i nor would 
he give the Inspector any information as to Ws position in life when ques-
tioned. The Inspector explained the law to Mr. Masilomany Bnd finally-
in accordance with pa.st practice---insiated on the passenger, in this caso 
hia daughter, playjng on the instmm.ent for a minute. The lady was not 
put any in,ulting questions nor was she asked if she was a professiona.l 
musioiBrl. 

On learning of this incident in October last, the Collector of Customs, ' 
Madms, imm.ediately conveyed his per.sonal IIlpologies both in· writing. and 
orally for the Inspector's failure in courtesy. the Inspector himself was 
sattabiy . -dealt wiflh·" ".41, """~beeR··-taJNa., ,w .. pll"l'eat a ZlCurl8DC6 
of the incident. f' 



28 LBOISLATIVB ASSEMBLY. [21sT JAN. 1926. 

Ill. CIa,. Pruad 1tDgh: May I know, Sir, why the attention of Gov· 
ernment was not drawn to the H induatan Times of the 22nd October '! 
M'ay I make 8 present of it to him? Do not the Government subscribe to. 
the paper? 

The Honourable Sir Bull Blackett: I certainly do not read it regularly. 

DEPtlTATION Ot:T 01' INDIA. AT STATE EXPENSE OJ' NON-OJ'rlcfAL 
MEJlBEB.& OF THE PRESENT LEGI&[.ATIVE ASSEMBLY. 

19 .• JIr. BaJa Prasad Stnp: Will the Government be pleased to 
lay on the table a statement, sbowing the names of the non-officio.l Mem-
bers of the present Legislative Assembly, who ha, e been sent out of 
India at State expense, and giving the following particulars? 

Total 
Number. Nalne. of members. Where Object of Year of expenle REMARKS. Bcnt. visit. visit: incuITed in 

each case. 

---- I 

'h.. Honourable Sir .Alezauder Kuddlman: The statement asked for j.,; 
laid on the {able. 

StIJtr.rtlerti. • 

No. Nw,e. or membe,.. Wbere •• nt. Objert or yt.lt. Y par r Total 01pcniO 
or Incurred R.vUII,". 

"lit., lu .. oh e •• e. 
-

BI • .I.. P. 

1 Di ... u lIab.4ur T. Loudon • IAI m~mb.r or tb. GOY' ]014 t/l,1IM , 0 
JlanlllOharlar, emmlD~ or India 
C.I •• , )I,L.A. Colonie. Committee 

to make ~_t. 
alloul to t.be olonlal A 

Olllr. on pntaln que.- I lion. relaliDr 10 
JndllDllu Ken11 aDd 
FU. , Mr. K. C. R01, C.I.E. Do. IJltto 10M Ift,CM1 i 0 

8 Mr. N. M. JOlhi Genen J ,AI worktn' rtprel.nt- 1026 Tho aooounhl of 
Ilh •• to lhe Jnt. be'll thOi. Mem-
natioDll La bOllr Con- ben haY. not yet , Mr. Chaman LIll Do. ference. . been lattle<!, bat 

~lIe' ~Itve 
tilet\rr II~ to 
the end of NO't'-
ember on aoeonnt 
orMr • .lout WP 
BI. II,OlIB an4 on 
aorGDnt .01 :Mr. 
ChamIm Lan a •. s"GOI. 

20. (Answered along wfth question Nc. e). 



QUB8TIOliS AND ANIWDS. 

CUIlIS OF INI1IAX l\lEltcHAXTS IN TANtlANYiKA AGAiNSt' THE EX-
GllII.lU.N GoniirtNMEN'l'. 

29 

21. ·Mr. Gaya Pruad SiDgh: (a) Are Government aware of the exten' 
~f the claim of the Indian merchants in Taugu.nyika agl/.inst the ex-German 
Government; and it,! it a fact th'at no Il$f.i than 20 millionH of Indians' 
mOIle~ have been jeopardised by the change of Government in that territory? 

. (b) Have any steps been taken to liquidate the debts of' the people out 
.of the confisca.ted property 6£ Germany? 

(c) Is it a fact that under Article 297 (6) of the Peace Treaty, the 
nationals of Allied Powers arc entitled to compensati,' 1 in respect of damage 
or injury inflicted UpOJl their property, rights or 'interes~; and that this 
-compensation ilt to be borne by Germany? And if 80, what steps have the 
()ovetmnent taken to reimburse, or compensate the Indian residents of 
"anganyika for their los8 in respect of these "debts of. honour"? 

Mr. L. Graham: (a) The Government of India have seen a letter 
addressed to the High Commissioner for India by the Ind.ian Association,' 
'Tanganyika 'l'erritory, in which it is stated that Indians in that ttllTitory 
have claims aggregating two crores of rupees in respect of currency notes 
{)f the former German East Allica Government tbat were forced upon 
them by Government decrees and also of property seized by the Gcnnan 
authorities. No such claims have been receiv~d by the Government 01' 
India and they have no information of tbe accuracy of the stllten(ent14 
made in the said letter. • 

(b) and (c), Article 297 (0) of the TrelAty of Versailles pt·ovides for thf:l 
<lompensation of Allied nationals in raspect of injury inflicted on their pro-
perty, rights or interests in German territory by the application of excel'· 
tional war measures, and provides that such claims shall be investigated, 
and the amount of compensation det~rmined by the Mixed Arbitral 'l'ri. 
buna! provided for in the Treaty or by an arbitrator appointed by the 
Tribuna!. This Article further lays down that sucb compensiltion shall 
be borne by Germany and may be oharged upon the pl'Operty of Gerrnl1D 
nationals within the territory of the claimant's State, 

It rests with the claimants to establish their claims before the M.ixed 
Arbitral Tribunal which at present is sitting in London and an.v (~Omp('nH:I­
tion awarded by the Tribunal wj]) be Ulet from the proceeds of liquidation 
-of GermaD property in Tanganyika 'l'erritory, All the Treaty has set up 
a special Tribunal for dealing with such claims the Government of Indi:& 
have no locus 8tal~a.i under the Treaty to deaJ with these diHims. 

Sir Darcy LInda,.: Are the Government aware that in addition to thfl 
German notes referred to by the Honourable Member there are also claillHl 
under interim l10tes and cash receipts for money which WBS almost fordbl,Y 
taken from the people? 

lit. L •. Grablm: r think I have said in my IUlswer, Sir. that tht~ claiuuc • 
are not onl;¥ in respect of currenoy notes but, 'also in respect of prHJ)erty 
.eiz.ed by tho German. authorities. I think that meets the Honourable 
Member."", 9 

• 
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Sir Darcy Lindsay: No, Sir; hardly. It is Dot property: 

Another supplementCtry question, Sir. Are the Government aw!.U'e 
that the German Government have never definitely repudiated liability 
but keep on procrnst-inating by asking for more information? Also that two 
German officials have quite recently arrived in Dar-es-Salam with the-
alleged object of redeeming vouchers issued to the Aslmris they emplo;yed 
in thE' war and that this shows R desire to meet just Jiab:ility? 

. Kr. L. Graham: I 'am very glad to heat it, Sir. Government, have not 
received that information. 

Sir Darcy Lindsay: In the common interests of the Indian community,. 
will Government obtain .from the Government of Tanganyika particulars of 
claims of Indians and full information in order to examine the position 
closel~' with a view to the German Government being caUed upon to come' 
to a definite decision :in the casc, and, jf unfavourable, to submit thc''C!nim'" 
to thE' Tribunal of the I_eague of Natio~s? . 

Kr. L. Gra.h&m: I tried to make it clear in mv answer, Sir, that the 
persons who have these claims are under the Treaty required to go before' 
the Mixed Arbitral Tribunal They are not required to come to the Gov-
ernment of India. The Government of' Indio. have nt present no IocuR 
nand; to denl with these claimA. 

Sir .Darcy Ltncl8&y: I m'aintain, Sir: that th'e Governtnent of India in 
looking after the interest.s of t.heir people can give very great assistance-
in tJti£l matter. 

AL1.1,;om.l }''[tAUl>iOI J~ 'rH}; S'l'OREIS DJ:)PAltTMElNT O}' THE EAST INDIAN 

RAILWAY. 

22. ·lIr. Gaya Pruad Singh: (a) Has the attention of the Government 
been drawn to the Amrita Bazar Patri/ca, dated the 1st November, 1925. 
in which it is stated-" Strange rumours are in the air about a series of 
swindling that, have been taldng place in the Stor's Department of the East 
Indian Hailway. About seven of the officers have been alleged to be sus-
pended or dischBJ:ged. The amount involved in these swindling operations 
is estimated to be about a crore and six lakhs"? 

(b) Is there any trut,h in this report, and whllt are the namel of the 
officers concerned? . 

(c) What st,eps have been taken in the matter? 

fte HODourable Sir Charles InDes: (a) Government have. seen t,he article 
referred to. 

• (b) and (c). The Honourable Membe~ ie'referred to the editori~l. Qrticl~s 
in the Amrita. Barar Patrika of the 5th December, 1925, on the subJect· and 
the letter, dated 1st December, 1925, add~ssed hy the Secretary, Railway 
Board, to the Edit,or, Amrita. Bazar Patrika, and published in the issue of 
the pa~r, dated 6th Dec,-nber, 1925, I toke this opportunity ofst\ying. 

I! 



QUESTIONS AND ANSWBRS. In 
howe,-er, that" 11' departmental ;investigation did take plllCe into certain 
transactions of ·the Stores Dep8rtment of the East Indiall Hailway. These 
transactions "involved' the Railwav in no financia1..loIis, . but a8 ",.reiiUlt of 
thE: investigation conducted by bile Agent. it was consideredneccs88ry to 
dismiss from service tw:o senior officials of t,he Storcf:I Dopartment. 

REMO\'AL OJ TH~ IMPERIAl. LIBRARY FltOlr C.A.l.CrTU '1'0 J)M.HI. 

23. *1Ir. Gay. Prasad. SlDgh: (a) Ha.ve the Government arrived at 
any decision reg&rding the future of the Imperial Library of Calcutta? 

" 

(b) Will the Legislative Assembly or the Legislative Council of Bengal 
be given a chance to express their opinion before any decision is arrived at 
regardbg the proposed removal of the Imperial'Library to Delhi? 

.r. I. W. Bhore: (a) No. 

(b) The point will he given due consideration before a. final decison is 
rell,ched on t.he proposed transfer. 

AC:TlON TAKEN ON NON-Ol"FICIAT. REROLCTIONS PASSED' BY T:fIE J.JEOIST.A-
rlVE ASSEMlIL,\' ANI) THE COt:NCIJ. OF STATE. 

24. *.r. G.y. :,ruad SlD.h: Will the Government be lliellsed to lay 
on the table a statement giving the non·ofticil11Resolutions passed by' .tnEl' 
Legislative Assembly, and the Council of State separately, since the bc~in­
Ding of 1924 up to now, indicating the steps taken on them by G~vern. 
ment? 

1Ir. L. Graham: In regard to Resolutions adopted by the Council of 
State during the Delhi Session, 1924, nnd by the Legislative Assembly duro 
ing the Delhi Bnd Simla Sessions. 1924. the Honournhle Member is referred 
to the following: 

(1) Statemont laid on the table of thl1 Council of State on the 4t.h 
June, 1924, in reply to the Honourable Mr. n. P. Karandi-
ka.r'fI question (pages 785·786 of the Council of Stntt' Debates, 
VCllume IV, No. 28). . 

(2) Statement laid on the table of the Legislative Assembly on the 
27th May, 1924, in reply to Mr. 's. Sadiq Hasan's question 
(pages 2261·2262 of the L£!gislntive Assembly Debates. 
Volume IV, No. 39). 

(8) Statement laid on the table of the Legislative A8s(~mbl v on the 
23rd February, 1925, in reply to Mr. It. Shanruukhnm 
Chetty's question (pages 1343-1344 of the I.egislativc· Assem-
bly Debatee, Volume V. No. 21). 

. .2. StatementFi in regard to the Simla Session of the Council of State. 
1924', and ;tbe . Delhi and SimlR Sessions of the Council of Stat.e and the 
Le~isl~.t,i~e ... ~.~s~~b.l.:v.~ .. l9~~.' . ~:e.l~~~ .. ?~~". the .~.al-j~~.... ." .. __ ....... 2 .. 2 .• 
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Stllt,,,...t 'AoUJ'~lIg flOA-q610"'~ IlII,olAtio., adopted 6, tA, OoulHit oJ Btllt; dllr,"I U.II 8.",Z" 
8e,IioA, 19U. a.rtd "OtiOIi til,"" II, ,GoNr."..1II '''''1''110'' 

.Serlal Da*, OD which I Br wholll. 8ubJeot 01 RelOlq. DeJan_t .lotion latea '" OoTern.lat. No. mond. t!on. a~ed. 

i 
1 91 h September, 'fh. Honourable Anuual provllion Plnanol • U baa "eon deelded to mate a. 

19%6. 81r Xaneakjl tor the reduotiou aUllaa! ~.OriaiOu for dYe ,eara 
IJBdabhoy. or avo\<lonol of o_me Dg from lJ26.38 toward. 

public d.bt. redacdon or .... OldaDO. of debt-
.u. GOYel'\lJlll8nt of Ilidial Fin-
anee Department, Beto ulio. 
No. F,-U;l1-F., datel! tho 11th 
December, Iftt. 

;lI 17th September, The, Honou.lblo Appointment of a Do. Tbe 80nourablll Ilfdar J~ndra 
18K. Bafda. Jogendra repnulllltiv. 01 Ilnrb w.. .p~OID*e!1 lIem 'f of 

~lngh, Cbe proouo ... *he Indian axatlon B.qal'1 
on tho TaxadOll Committee. 
Enquiry Com-
ml" ... 

3\llIId :ttelll- Ditto A~polntmt\l' of an BallwaJ • The Belohldon will be bernl In 
ber, 1 n,lIln 10 the milld wben _tlllg IIleatlon. for 

Ballwa, Baird. =n ... n*, lu the Ballw., 
oard a. the, f.11 vuans. 

8t"t",.",.e .lOwing lIOn-o,Dlcir..l 1l",ohltiolll adopt4ll by tA, OoutICiloJ 8t"ttl dtlrilfg tA" DelA, 
8""i.o .. , 1926, aM (letio. ''',"II bg (JON,._IIAt tAereo" • 

. se.lal~ Date Oil which 1\ D;r whom. lubjeot or .&.lo1n- Departmellt 1 Aotloa lakell bv (iovernmeat • 
. NO~ i moved. • ___ t_fo_~ __ I.o_o_",,_.e_rlUld __ • _ ... ,_. ___ .~ __ '. _____ _ 

1 I ~!llld Januaf)', i The HOllouralJ1. 
18:1&. ' lIIr. Phirolu C. 

Sethlla. 

Removal or t,h. bar 
upoil the adml.-
Iiou or Indian 
Rtn4en" I 0 I he 
UDiverlit;r Train-
lug OOrpl at.tulled 
t,o tbe cUa'er~nt 
Unl.,.rllt.leB In the 
Unltod Kingdom. 

Arm, • Th. unde.laklnr "Illcll wa. glYeA 
all belulU of (io.,erDmen~ ha. 
belli 1DW1ed. The Seoretaf)' of 
Stat,' ... &d4rellllld Oil tJa. 
object, In Maroll, leii. 

'Ibe Honourable 
Khan lIAha4uf 
Ebrllhim Ha.oon 
JaWor. 

SChOlarahlp. and lu4nltrl.1 
prize, tor IDdlan aDd Labour. 
a.l, Ilurl.nl. ell-

PropoNal, for the ellaWah.eat a 
a Cenl,rat Arl, baWnl. a 
Delhi.,. at prelent lind" oon-
Iiderattoa 01 the GoyernlDeat 
of India. 

gaged lu palnUug, 
ftCulVIUre, archl-
te.t,ure AU 4 

i ,rtf.tID cratt •• 

S 1161,11 ~·.hruAr1, 1- 'i'h. Honourabl. SU1'pl)' 01 Oanllet 
Ilr. Sfr 11 • .,a WlIf.r Af, ADd 
PralllCl. Sa.va- belo" Narora. 
dhlta'1. 

4 ,I 17th l<'ebruar1, I The Honourable }:11.abllllbwent ot a I 11136. Khan Balladur' Hohool of IIfDiIl!! 
Ebr.bim Ba.oon: In Chota NaIfPIlI', 
Jall'er, I 

I • t I 

Do, 

Do. 

• After cOlliultlng Ihe Govemmeat 

I of the Uulted P""vlnce. Uti 
OoYernment of India have 
dooll1ed not to tate IU1 aotloD 

'Ion tile ltelOlnl.on. 
I 
i 

• '£II .tat.c4 411r1nl the debal, .. 
thl. R_1utioD a .ohool of 
mlDe. I, nDder 0011.1 rn~I.ton at 
Dllallbld in tile Cllaot. NarPU 
1ItriUtI • ., IHbu .lId 011118. 
It. llrat I4lUII>n wm ._ 
froallt N_IlIJ', II •• 



,USITIONI AND ANSWBBI. ss 
StGt4111.flt '''0111',.." ftOfI·o,6ioid JUIOH,i,Ofl' adopted 611 tI" Oov.,.c,,1 01 StGtt! dtrrillg tiM SimZ. 

SII,.OIl, 19i1J, GfI" Gotio" tGJUJfI by GH.r"",,,fIt ITt",o,,-

Serial natf on whfeh 
No. mond. By whom. /SUbject of BeIOlu- Department Aotlon taken'" Go ... rnmO'llt .• 

J lion. eOl1Ctrne4. UI 

---------
1 181h !!IePtember, 

18'&. 
The Honourable IndlallJaatfon of lbe Commerce. A ropy of Ihe debate on tIM 

R •• o1utlon h.. been forward 
ed \.0 the Hlgb CommilOlllouer 
and he 1Ja. beeu Informed thlt 
lho GoyonlDlent of India dellre 
t hit I he principle In"ol"e4 In 
the Rewolu1iou abould be tol 
lowed and that conalllentl,. 
wl1·b econom1 and efllelenc:J 
opporhUllffeuhould be taken 
t.O Indlanf.e Ihp hllI'l.er atalF of 
th~ tltabUahment. 

111.. Pbfroze C. 
8fl;hna. 

It.alf and Cltabllah • 

I 
ment. of tbe Hhrh 
Commi .. loner tiir 
Inclfa In Ihe United 
Xlnll'doRl. 

2 10111 September, The Honourabl. Protection of tbe 
lesS. !)p. SJp Den Pra- Plrbtlof Indlallll 

114 Saryadblkarr.' In Blmtll Arrtea. 

8 11th 8epten.blr, Tb.Houourable Dr'l Work done by Ih. 
I... filr DcTa P,. •• d Central GOYIm-

. lllnedhlhrr, ment. In ronnl\(" 
t.lon with the 
tra..reTred IUbo 
jm .. 

: I 

EdllcaUon, The Reaolution WI. comlDwUeat~ 
Health all4 to BI. MaJMly·. Secreta" of 
Lande, IItate for fDdf. b7 teJqram Oil 

tb. lIt h Septemloor, liltl, .114 
wit II hil approval lIeptlatioD. 
wore enl .• red !Dlo to obtAiu the 
oonsellt of t.he Ullioll Go",,.. 
meut to the deapateh of a de-
pulatlon 10 South Afrfra. The 
.... ult of theeo _roUallonl hal 
been 1 hit, with the cOlIC .... 
J'l!nco of the Union eo ...... 
ment, a deputat·loll eonelathlr 
of IIr. G. Y. Paddilen,ll,lI.l'l 1.0.8., CemmllllonOf' 01 
Labour, lIIad..... Sfr De .... 
PraMd Sarn4hfkal'J', )[1.., 
C.I.E., aud the Bouou1'lbl. 
Bafyad Ball AU, Member 
Coun.n of Slau,' aocompallf;4 
lIJ' Mr, G. II. BaJpaf. C.B.Ie., 
I.C,II.l" 8eereta", II, a1. pre-
aenl u South Atrtca, ronect· 
lugillformat fon rerardlng tile 
ac6uomle eenoUUon and renel'll 
po.IUon of lhe relldent InclfaD 
oommunlt,. In lIomh Africa 
and ueertalnlng thefr wilhea 
IDd rec.JlIlremeuu, wll b • "lew 
t n furt her rep._ntltlona ana 
41_allenl on the IlIbjeot. 

Hom. 

I 
I 

., Th. qnefltlon or th8 artloa to 
be labn f. und8. the aoall. 

I deration of I he Go"e'lImnal .f I India. 

! 
! 

lJltta • : Th... Houourable I Conet.wlnn ral.R 
I aal Bahadur LIla for TnnWI, 'rrlght 
; .am 8&1'lD D... I nn ooal. 

Rallwa,. .1 The mailer '" I deration. 
-tiU ande r rond. 

i t • 
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Stat,."."ill .Ta(J/(!illg 1I(1,.·ojftcid 'B~,o",tio ... adopt~ by lloll J:..gulati" • .4..II_lIt" ({,W'iHg tit" 
lhZlri. S,.IIi.Dn, lfm6, And actio,. t/lok,,. bll Gov".."'tlm tll.ertOll. 

SerIal 
NQ. Dale ou which 1 moyed. By "hom. 

----
Janu~ry. lOlli, patJraju~ 

23 .. \ 1I11<l ~7th l' Mr. n. Venkala-

I 

i 
I 
I 

Sub,iect of ! Department , L 

B".olutton. I ooBOerned •. _~I:~on ta~eu by GoverDDIent. 

Xxelumge al1d Cn •• \ Vmance A. AlUIonnced I .. HI. l!:xeeUene,. 
ronc, Enqul" 1.11. Viceroy'. ,pe.,·b ill the 
Com'!l1t.t eo. I. I udlaa. Loirioolature ou the ~Oth 

Alll\llt, lOSS, a noyal Comnlfll· 
ilion on lu.Uau l1ul'ren<'l aud 
J'Inan,'u hila !leoIll a.PI'Olllled 
10 examine all4 report on 
th~ 1ll4fau c1change lIud 

.l! 27th JauuA'')' i Mr. 11. K. Aeba,,)"a. Grl.,'811,'.0 of tlte i noo".y 
oumney My.1I,m alli\ I".o,we. 

Th. GOYOT!UIlellt of h,,11H are uol, 
111 agreemenl, wilh Ihll 11.· 
Iolution and .1" 1101, there. 
torl', jJrOPO.C 10 lulliale 
the enqu ry fiUlfgelted I bertin. 
The, hIVe drawn tho .tten. 
t.i01l of RRilw.y Admlqi.t.ra. 

aud ~Ih Feb- subotlU"ale om- I 
lUa", IllIG. 1,1oy.,. ot the I 

ndlan R aUwall. : 

i 
~ ~8th Januaryll .. , C. Ihll'ah.aml 

•• d III,h Veb- I AIJ&"gl'. 
rtUll'J. II/ill. I 

I 

.,' . i 
,Crilll.aal 1.6w,Am· i BolIW 

endmftt. , ONI. I ' 
IlIInce J of llli4. : 

!lono'IO Ih.· dehate.oll t.he 
R •• 01ullt'lU &1 111.0 on Ih. 
Budgol, and I hey hll.. no 
doubt 'haL aU1 g.lluiue 
grlovaDco. which .xi.l, .. ill 
be rem04led by the Ra11"a1 
AdlDblJltrt.tlonl cOIl~vrned. 

The Go..'I'IIDl81lt of Iudla baYtI 

=or!:!:a.k~\~~O C~~~~:Ol~~ 
Ihe RelWlullon. ~Il .cllou 
waH accurdlugll takcn otb.r 
than 10 repol'l. lb. ' •• \lUllf the 

I 
'. 12t-b tlebrua", Sf, PUJ'IbotaJDdaw 

111:6. 'fbakurda •• 
Ventilation of Ihe: Lerllllative 

gl!ie,·ano.. of lu· Ii 
44nl In llandal~d 

,\ebatc .10 tbe 1010."01&"1 of 
tltalo. 

The GoY,rolllent of India. wldle 
unable to contemplAle action 
011 I he IJnol recommended, 
drew I be attention Ilf the 
Ikocretary Of SIal. to !.I,e reporr. 

T~rrltori... . 

II 'j17tll IIIl4 Il1th JI.~. B. Venalapati· EatablJ.hlllent of • : Arm1 
l' e b r u • 1'1., JaJu. lCIJJrar,. CoUell'u. : 
,1l1li. ' ' " 

or the debal c, atld aNked "hbn 
t.o lI_e for ear)), eJlRUliDAtion 
by t b. COlonial Ollie. IIf t h. 
language grleYADCe whlch 'had 

I alroadl beeu fulll repre •• uted 
bl the Colonl •• Comnilllee, 

• Tbe r8l01u·tlon lull be.!u ,given 
,&cl to by I h. appoinlruent 
of the Skeen COlllmnt ••• 

Jitot'meflt 'lI.oflli~g ttO.·u,llc\ol Belluh,tjdll& adopted 11, tTa, L/I~latit·t .i.IIM.blt/ airi"., thll 
,8""'0 81111.io., 192ii. ofld action I"ken btl (JOf'IIf'.,./llit tlMr~u ... 

serial Dat. on whleh I 
No. moved. ny"bOIII. 

----1---" 
1 2nd September, Haj! Wajlluuldlu 

1836. 
,2 2n4 Seplembor, nr. X. G. Lohobre 

1'211. 

I tIu,~)j.ct of Reaolu· DepartmeDI. Action I aken hy Go,,,nlluent. 
t10D. uonceme4, 

----·1---------------
Prohibition of Finane. 
li~uo ... 

Recruitmenl.to Ibe Army 
Indian Jledleal 
lierne •. 

• 

• No &el.lou W&Ij conKldered b1 
Gonrn18ont 10 be neceHlUlry. 

The ulldertllklng which wal given 
by (io,""rDmenl, to bring the 
tlobale 1.0 the notj •• of the 
tIe.fetal:), of Stat. Iwo been 
fulllUod aud I be '1Ill'Btlnn at 
" .... fu~1 ber actioll oh01l1d be 
I"kell wllh r.gor4 10 1 hb Re-
aohlt.iOD i. ""log o~'DliD.d • 

8bam11l Alhandllleul. of the Home For Ule: ra8001 Indioatod JII the 
HOI'll )>epart'Jllcnl aClolntloll 
No. F.-IIMI-2I\.I'ub .• dated the 
:10th Octob,!!, 11126. I h. ~overn. 
... out of Iu(U& wore Ilnable to 
.. copt, I he reco.UlUcndatlon 

Blcetonl Rules ru 
reglrd to polJtleal 
cUsquulill".tloIlO, 

, llll.h September, Sir PurohoLIIIII4u SUIJlllDlllou of th • 
Illlll. • Thalr.lIrda1r. eDt-ton ftdle 4l1l'1. 

• t 
I 
! 

I' contained In I he Beeolntloll, 
• The collectioo of the dul,1 hal beea 

RUlpende4 wll h e4'ec1. fl'Olll the 
lit .Dt<>ember, .--....' .(Joy. 
el'1IIIIOII.t or India, 1'llIUI'. 
l,.,.l'lJDeDt, NOIIII~DIJOD No. r,·lao-r., ciat,ad the 11\ DeelllJlo 
ber,lfl111. 

44 



QUESTIONS AND ANSWEltS. 

'fHE BAWL.!. :MntDER CASE. 

25. *Kr. Gaya Pruad Slnp: (d) Will the Government kindl;}" state if 
-.they intend to take any further proceedings in connection with what is 
known as the Bawla murder case 1 

(b) Has there been any correspondence between the Government and 
·the Local Government on this subject 1 . 

The Honourable Sir Alewder Jluddlman: I am not at present pre-
pared to make any statement in the matter. 

REDUC'fION OF THIRD CLASS AND INTEltYEDIATE Cuss FARES ON THE , 
EAST INDIAN RAILWAY. 

26. *Kr. Gaya ftaaad Singh: Will the Government kindly state the 
rates at which· third and intermediate class raUway fares on. tbe East 
Indian Railway have been reduced sinee 1st January, 19261 

JIr. G. G. SIm: A statement showing the rates for intermediate and 
third class fares in force on the East Indian Railway from 1st January 
1926 is placed on the table. 

8tat~m~jlt ,1&l!lcill.Q t1&e ,.atl!' fa" int~"'lIedia.t~ a.nd t1&il'd cZa~, .fa.r~. in fol'1Hl ON t1&,. 
EMt l"dia.lI RaiflM.1f frO/II l.t Jantiar./f, 19211. 

B,q A[<.ii-

Fh·"t 300 mile8 • 
A.II\jtional .• 1i~tallt·c 

.B.1f O,·dillar.'/ TI'ttill-

}t'iM800 miJett • 
A.lclition&l dist1nee 

By Mail-
Jo'lrAt 300 milt'!! • 
301-6QO .. 
A<ltlit.ion&l (U.tanl'tl 

By Ol'dill4rll Tl'aiu-

First 300 miles • 
Additional dl~t&D~e 

INTERKEDUTI Cr,A8!i. 

THI1m CLAIiS. 

• 

., pies pel' mile. 

Si- " " 

G )lie~ per nt ile. 

at. " .. 

r, Jlie~ per III ile. 

3t " " 
!j 

3; pie. per mile. 
2i ". ." 

.-

IIr. Gaya Prasad Singh: HRS there. been any increase in the rates for 
tbii-d class passengers travelling .below 800 miles? 

Kr. G. G. SJm: No. 
IIr. Gaya Prasad Slnp: Is the Honourable Member quite sure of hi. 

statement, because my information is that latel. there haR been ~ in-
,crease in certllinC8ses? (Laughter.) ,. .. 
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GUMi",/, BY C.l!JRTAlN JL~n.WH" o}' !lnEFERENTLU. RATES ON GOODS 

r,;JUrrED BY A l'ARl'lCl.:I,Alt LINE OJo' STl£AMERS. 

27. ·Xr. Gaya Prasad Singh: (a) Is it; a. fa.ct that some Railway admi· 
nistrations in Indio. grant low or preferential rates on certaill goods intended 
for export from India, on condition that these goods are shipped by a par-
ticular non-Indian line of steamers? 

(/I) If so, what are the Haiiwll'ys in India which do so; and in respect of 
what steamship companies? 

The Honourable Sir Charles Innes: The Honourable Member is referred 
to tihp anf;\\'er given in this Assembly on 20th Murch, 1924, to It similar-
question (No. 919) Rsked by Mr. Kumar Sankar Ray. 

, . 
RKPOUT OF THE DEOK PMISENGERS' COlrMlTTEE OF H)21. 

28. ·:Mr. Gaya Prasad SlDgh: Will the Government kindly state what 
lIteps htl \'(. beell taken on the Report. of the Deck Passengerfl' Committee 
of 1921? 

The Honourable Sir abules InDes: The attention of the Honourable 
Member i", invitrd to the answer given on the 27th August, 1925, to a ques-
t,ion by Diwllt\ Bahadur M. RnrnR<lhandra Rao on thiA subject. 

• 
R};COMM}:XDATION!4 OF 'l'HE Al.'XILIARY AND TERRITORIAT. FORCES 

COlfM ITTEE . 

29. -][haD Bahadur Sarfaru H1l8I&lD Khan: (a) With reference to 
the GO"Ell'lltnent reply to queRtion No. 56 in the meeting of the Council of 
State held on 1st September, 1925, regarding the recommendations of tbl'l 
Auxiliarv and Territorial Forces Committee, will the Government be 
pleased' to stat,e if they have received the final replies of all Local Govern-
mentA? . 

(b) If so, have they come to Bny final conclusion on' the subject? 
Xr. E. Burdon: (a) and (b). Actually t.he final replies of all Local Gov-

ernments hllve not yet been recdved nnd the Government of India have not 
yet renchrd u finnl conclusion; but t,he. Government of India have been-
activel.'· (',omddpring the Repo~ And it is anticipated that only a very short 
time will elapse before they decide upon the, course of action which they 
propose to take on the recommendations of the Committee. 

AllMIAflJON OF INDTA1\' STl'llEXTA TO UNIVEllSTTY OFFICERS' 
TRAINING Conrs. 

30. -Khan Bahadur Sarfaru H1l88ain Khan: (n) With reference to-
GDvernmrnt reply to qlwsUon No. (;5, in the meeting of the Council of 
State held on the 1st September, ]925, regarding the disability imposed on 
Indian students regarding adminion to University. Officers' Training 
COiTs, will the Government be pleased to 'stat,e If any reply has now-

heen received from the Seen'tary of State? 
(b) If so, will they plense lay it on the tahle? 

X,. E; Burdon: (a) aJd (b). The answrr is in the Ilegative. 



Qt.:EK'l'lONS AND ANSWERS. 31 
D1WAD B&hadur •• Bamachandra Jr.ao: Mav I ask the Honoutable" 

Member when any decision is expected on this matter? 
1Ir. :I. Burdon: I am not in 11 position to say. 

Dlwan B&hadur M. Ramachandra Rao: Is it not a fact that this matter 
has been pending for the IRRt, at or 4 ~ .. ears? 

Mr. E. Burdon: I think the Honournble Member is approximately 
correct. 

Dlwan B&hadur lI. Ramachandra Rao: May I know whether it is not 
neceSSBr.\' at leust now to make a reprcsl;lntntion that some· decision should 
be arrived ttl; UR early as possible? 

Xr ••• Burdon: 1 understnnd tha.t the Secretary of State has suspended 
considera·tion of specific "questions relating to the further military training 
of !ndisus until in part,icular the Sl(een CommiLt.ee 4a8 reported. 

DlwAD B&hadur JrI. Ramachandra Bao: May I inform the Honourable· 
Member that this question relates to the studpnts of British Universities 
and .their admission t.o the Vniversit,'" Officers' Training Corps, which haa 
nothing to do at lm~sent. with thl' {)UcstiOllR with which the Siceen Com-
mittee is now dea.ling. 

Mr. E. Burdon: I am nfrnid I do not ngl'p(' with th£' Honourable Mem-
ber. 

Hw II SCHOOf. AT RAHHXA, 

81.·Khan Bah&dur Buluu BUU&iD Khan: With refereQlte to·· 
the (hwermnent reply to question No. 192 in the meeting of the Council of 
State held on the 7th September, 1925, regarding the High School at 
Raisina, will the Government be pleased to state what progress has been 
mBde ill the mat·ter? 

Xr. 1. W. Bhort: The Imperial D"lhi Municipal CommitteI' are con-
sidering the PI:OposRl to roist' the Rchool at RaisinR to the Rtntus of f1 High 
School with effect from the ]!It April of thifol yeRr. 

REPORT BY KtrNWAU MARAR,Al SIXGR TtEIlAIUllxn HI~ DI:Pr1'Al'lON TO 
MA (,RITJU.S. 

82. ·nan B_dur Sarfaru B1l8Ialn Khan: (a) With \'eference to 
Government rt'lply to question N'o. 50 in the meeting of the Council of 
State held on the 81st Augtu;t, 1925, regarding the report by Kunwar 
Mahflraj' Singh on hiEl deputation to Mauritius. will tIl(' ('r();rernrnentplense 
st.at" whether tliey are now in Bposition to state if flnal dpcisions hll.ve" 
been arrived a£? . 

(b) If not, by wha.t time are they expected to arrive at a decision in the 
matter? 

lIr. 3. W. :Shore: (a) and (b). Final d('('is,iooR hav(' Mt ,vet hf'cn arrived 
at and Government. are not in aposif,ion to say when the~" will be reachei. 
The TariouB rl:'commpndations mndl:' in Kummr Mnharnj Singh's report 
havp hpe', ('ommclldp.d to tilt' ('onsideration of tl1p. ColoniAl Gov('1'Jlment, 
hut tlw o-o\'{'rnment of Indio· han' . !lot ~"f't heen infonnl'd of t.hf' n~t.ion' 
tnkpn upon t,hem. ,. 
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:Mr. Gaya Prasad Singh: Will thiR House be given an 'opportunity of 
·discussing this question beforefiw11 decisions are rcached? 

Mr. J. W. Bhore: I IUn. not in a position to say. 

JkillXE;;S DONE IN IXDIA UV )fAlt1XH Ixill:lLAXCl!: COMP4.NUl~. 

33. ·Khan Bahadur s.rfaraz Hussain Khan: (1) With rcferenctl to 
Government reply to question No. 49 (c), (el) Hud (e) in the l'lleetihg of the 
Council of State held 011 the 31st August, 1925, regarding the business 

.-done in India by Marine Insurance Compa.nies, will the Government please 

.state if the information with regard to (c) and (d) has been collected, and 
if the inquiries with l'egurd to (e) have been completed? 

(2) If so, will they please cOllllllunieute the result to the House? 

The Honourable Sir Oharles Innes: (1) and (2)~ Information in regal'd 
to (0) and (d) of queloltion No. ·j9 in the Council of State referred tb by the 
Honourable Member is still being collected. 

As regards (e) of that question, Marine Jmmrunce COllJpnnies of the kind 
mentioned are not required to keep deposits with the Government of India. 

34. ·Khan Bahadur Sarfaraz Hussain Khan: (a) With rofl'rollce to 
the reply given to questioll ~o. 48 in the Council of State all the 31st 
August, H125, regarding the devdopmcnt of the sugllr industry, will the 
Government pleuse state if tho replies of all I,oeal Governments have 
been r~ceived? 

(b) If 80, will they pl'!llse plnce the copies in the Library of the House? 

Mr. J. W. Bhore: 'rhe letters from the Gt)vernments of Bombay and 
Assam havobcoJ) placed ill the Members' Librury. No reports from other 
Local Governments have 'yet l)(!cn received. 

ABOLITJOX 01' THE SUPElt}l'.AX A~I) Ib;Jn:c'NON 01' THE IXCOlll.:-TAx,. 

35. ·Xhan Bahadur Sarfaraz Husaain Khan: With referellce t.o 
Government reply "1 am not in a position to make any statement ahout 
the next yellr's Buugot" to question No. ·15 in the meeting of tlw Council 
of State held on the 31st. August, 1925, rt,lgarding the abolition of the 
super-tax and reduction of the income-tax, wlIl tho Government be pleased 
to make a statement now? . 

The Honourable Sir BuU Blacket.t: I would request the HonoUl'able 
Member t{) AWAit th~ prellent.ution of the Budget. 

THE PUIl,IP DUFl" COMMISSION'S REPORT •. 

36. *Xhan Bahadur Sariaraa Hussa1D Khan: (a) Wit,h reference to 
Govemn'I'nt, reply to question No. 62 in the meeting of the Council of 
Stpate htlld on the 25th August, 1925, regarding the Philip DuB Commission's 
Report, will the Government bp plea~f\d to state if th<"y have considered 
the mRtter? 

(b) Ii ~, will the Government state what conclusions they have arrived 
at? f 
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The BODOurable Sir Alellander Xuddlman: As the Honourable Member 
is awure a l1esolution on the subject. b,v Mr. B. Dlls has ob.tained the third 
place in the ballot II,nrl is coming up, frJr discussion on the 26th J !luuary. 
I think it inadvisable to IlTltieiptlte an," !>tlltmllent which may be made on 
that day. , 

REDt;C"rION OF'fllll: Du'l'Y. O~ SA.LT I:S!;l> ~'LJlt I~.lSIl CURING. 

37. ·nan BahadurSarfaru Buaatn Khan: With reference to 
lJovernmellt reply to question No. 87, in the meeting of' the Council of 
State held on the 25th Aug\f~t. 1925. l'('gt1l"ding the reduction of the duty 
,on salt used for fish curing, will the G-ovemment please state: 

(a) if the information has bCf'J] obtained? 
(P) if obtained, will tIltly furnish it to the House?' 
(c) If llot, by what time is it expeeted to be collected? 

The Bonourable Sir Basil Blackett: (u.) The repl~' is in the affirmative. 
(b) A copy of the rtlply s(mt to the Honouruble Mr. V. Rarnadas Pan-

tu!u if'! laid on the table. 
(0) Docs not arise. 

·OoPY 01 demi-official l.eiter I)'om V. 8. SItTlliul'f11T/, E~'l., Undp.f' Secretary to tAt 
G,)v,;rmnent 01 India, to tAp. IlorwumU" .lb. Y. Ilfl'lnadrJ.3 P'lI/tulu, ,Vember, 
Cuu1Icil 01 State, U. No. 30:J-Sult/tfi, d"t.d tlte :lind October, 19S5. 

·COUNCIL 01" SrATK-QuBBTION-'rWl JIOlIK)VBA1I~MII .• · V. ,Jl,AIUlM, p~1l'",","aaTB 
SALT-SALT FOB ~'JS}l CURING l'uBl'Ous-DvTY OJf~. . . . 

. As pl'omised by the HOlloul"llble MI'. McWalters in reply W your question No. '01, 
dated 25th August 1925, in the Co'uncil of State, I am desired to furnish the following 
information which has since been I·oceh'p.d. 

2. Clau8e (a).-The use of salt earth WRS prohibited in 1882 with a view W protect. 
kohe salt revenue. 'l'h~1I pro\liuitioll involved a certain amount of hardship to the 
persolls engaged in fish curing iudllsb-y ·lIot the Madras Governrmlnt .considered t.hat. 
in r-he interests of the' public l!Onsumers it wasundeail'able that fish cured with salt 
earth wbich was lit best (!xtrelDE'ly offensive and unwholesome. should be aUowed t.o 
pass into the market, that 110 I'ules ii'll' t.he l:ullectioll of salt earth for fish curing, likely 
to »e satisfactol'y to the flflh,!,rmen while slLfl'guarding the intel'esfta of tbe publio 
reVl'nue, could be framed. and thllt the ollly I'emedy for the grievance. of the CGren 
WliS the opening of R Rutlicient lIumhl'r of fish curing yard. wbere salt could .be 
issued at 0 low price to them. This iA now heinl( done. I·t may therefore be said 
tha~ the nse of salt esrtb for fish l1Uring pUrpOSIJ8 was prohihlted ilL least. partly on 
.amtary grounds. 

3. Clause (b).-The issue price uharged fllr some yeara was annas 10 a maund. but 
with effect from 1st April 1924. Uw dato on which 1111 the YBI'ds ill this Presidency 
were transferred from the cont.rol of the Board of Revenue to that of the Director of 
Fisht'ries, the price 'liDS enhanC!ed t.o Rs. ] ·4·0 per maund with a view to reduce the 
loss on the wbrking of the ya,l'ds which in tHyeal' 1922·23 amou'ed to Re. 1'35 Jakha. 

4. (JIQlI$t8 (c) il1Id (d) ...... No duty ill levied on 8alt ja8ued to curers. The Govern. 
ment of India have agreed to remit the duty oil Ralt issued for flsh curing purposes. 
The Honourahle Memflflr apparently l"tllel'l. to tllt' price at which .It ill issned at the 
yard. which as stated above bas been ellhanced to Re. 1-4~ per mallnd. ' Tbi~price 
represents the e~timated ~OKt of pUI;chll!ing, tl'ansporting and iuning Bait· to the. 
<:urllrS. 

5. ClallU, (e).-The question whetllt!f t.hE.' incrl'ase in i.Aue price has cl1l$ed ally 
hardship to the industry is now under ~olll\ideratjmt; if the Government ore IIIltisfted 
that. th~. price can .safe1y .he red~ced ~'ith referE'llce r the figures of net~st,. the 
AppropriAte change til the Issue prlC6 Will he made. . 
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DENrA L TO THE DEPREA8ED CUflAES o:t' ACCEfil! TO TUE POST AND 

TELEGRAPH OFFICER 11\ THE 11.ADRAs PRESIDENCY. 

38. "Jthan Bahadur Badaraz HUlllaiD Khan: (a) With reference 
to Government reply .. 'l;'he three remaining complaints are still under 
enquiry" in reply to question No. 34 (a) in the meeting of the Council of 
State held on t,he 25t,lJ August, 1925, re;{f1rding th", denial to the depressed 
dfLsAeR of access to post and t;elegra.ph offices in the Madras l'residency, 
will the Government please state if the inquiry lllu~ been completed? 

(b) If compl(~t:cd, will they plenR€' state what the result, of the inquiry 
has been? 

Kr. G. P. Roy: Of the three remaining cases of complaints, two were 
found groundless and in ihe third case, i,he office has heen removed to an 
nccessiblc locality \\ith eRect from the 4t,h November, 192fi. 

NU}[BE'R OF INIlJAN EXECFTn'E EXGINEERS EMPI.OHn IN THE 
'N nm PROYJXCES. 

89. "Khan Bahadur Sarfaral HuasaiD Khan: With reference to 
the statement la.id on the table in Government reply to question No. 81 in 
the meeting of the Council of State held on the 25th August. 1925, show-
ing that the number of Executive Er;lgineers in the 9 Provinces of India 
is 382, will the Government please state how many of these are Indians? 

fhe Honourable Sir Bhupendra .ath Kitra: Of the 882 Executive 
Engineers, 131 are Indians. 

RESID}SrS IN hmIAX STATES. 

40. 'Khan Bahadur Sarfaral KuBSain Khan: With reference to 
Government reply to question No. 83 in the meeting of 'the Council of 
State held on the 25th August, 1925, will the Government please Jav 
on the table 8 statement givmg the names of the 28 Residents and the 
Indian States to which the:v have been posted respectively, as well as 
~heir respective monthly salaries? 

Sir Deny. Bray: J beg to n·fer the Honourable Memher to the Foreign 
and Political DepRrtment Quarterly J ... ist, a copy of which is in the 
Library. 

G:RAXT OF LEA,VE TO MrHAMMADAlIi E'MJ'J,on:ls OF 1'JU: EAST INDIA:>; 
RAil/WAY 'FOIl THEIR Jl'MA PRAYE1t~. 

41. 'Khan Bahadur Sarfaraz HussalD Khan: With reff'TenC'l" to 
• the reply given in the Counril of State on the 25th August. 1925, to the 

question n>garding the grAnt of leRve to MuhAmmAdnn ('mpJ(l~-ep!'l of the 
East IndiAn Railw"." for their .Jums prR;'o·prs. will the Government please 
.~8te if they have sent t,hejr recommendation? 

The 1!ono~rable Sir Ohlf18S InDel: Y£:'s. 
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RE!,RESENTATIONt! Fnow LOCAL GOVERIOIEN1'1S REGA.RDlNG THE MESTON 
~"'TTL.EHENT • 

41 

42. ·!than Bahadut Sarfaru BUIUiD lDwl: Will· the Government 
be pleased to state: 

(a) whether they have received from' the Local Governments or from 
any Local Government represe:ntations on the subject of the 
Meston Settlement? 

(b) If 80, from whieh Local Government or Governments have they 
received such representations? 

The Hono~ble Sir B.ail Blackett: (ct) and (b). Hepresentations were 
received from the Governments of Bengal Ilud Bombay in January and 
March, respectively, last year. 

AMENDMENT (H' THE LAW RELATDW TO INFAN1'lClDE. 
43. "1th&D Bahadur Sarfaru Huuatn· nan: With reference to 

'Government reply to question No. 59 in the meeting of the Council of 
.State held on the 1st September, 1925, regarding the amendment of the 
law relating to infanticide in India., will the Government please state 
whether they have come to any decision regarding the expediency 01 
amending the law? 

The Honourable Sir .Alexander Kuddlman: Local Govenlments have 
been consulted on the subject. 

EXEYPTION FROM INO()ME-TAX 0]0' THE POltTlONS 0.. PROFITS l'AlD 'W 
POT.JCY Hot.DERS BY LIrE ASSUJU.NCE COHl'4NJES. 

«.·Dan Bahadur Sarfaru HUilatn 1th&D: With reference. to 
-Government reply "The matter is still under cODsideration. 1 hope ff 
decision will be arrived at shortly" in reply to question No. 59 in the 
'meeting of the Council of State held on the 1st September, 1925, regarding 
the amendment of the· Iudian Income-Tax Act, will the Government please 
·state : a ::j 

(a) If they have arrived at a decision? 
.(b) If so, will they please state what the decision is? 

(0) If not, by what time are they expected to arrl"e at a decision? 
The Honourable Sir Baall Blackett: (a.) The reply is in the affirmative. 
(b) A copy of the reply sent to the Honourable Mr. Phiroze C. Sethna 

'is .laid on the table. 
(0) Does not arise.' 

.Cop!! of letter ll. Di8 . .Yo. lii-/. T./~!i. tlrltpd tllP- 5th Ortob.r, 1915. IT01n fT, R. 
R1lntl(/rII1t~. /iJAq .. F IIdtT S'frtt.ary to tlr. Got·.",meflt 01 India, to the HonourlllJle 
J/.,.. Phirozt'- O. S"thlllZ, Jhm"'T, Council (,I Stat •. 

INSURANCE COMPANJEs-ASSE98AIENT Or-'I'.u:AJlLIl INCOKlrt-INCLUSJON IN, OF PB.OFITS 
ALoLOCATED 1'0 POJ.lCY HOLDIIRS-. YOUR QUES'CIONS IN THill COUNCIL 01' STATE AND 
BIlPLJJ:8 OIVEN 'rHERETO BY l'HI': HONOURAIILE lilt .. MCWATTERS ON 22N:n JANUARY 
1925 AND 1sT SEPTEMBltR 1925. 

With reference to the replit!8 given to your que,tions, I .m directed to lI&y that 
·the Gonrnment of, India. have carl'fully conllidered the proposal to eXf!Mpt from. 
Income-t.x the portions of profits which the Life Assurance Companies p.y to policy 
holden. The adoptioo of the proposal would involve a large IIIICrifice of revenue. Apart 
from this the Government of Indi. consider t.hat the 8uml in qUeBtion (If) form part 
of the profits of the Companies. They therefore .... ret tb.t they are not prepared 
lto amllnd the Income-tax Act or rules .s you 8U~_ • 
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ENcOtRAHU{ENT OJ!' INDIAN AUT. 

,45. ·Jtban Babadur Sar1aral .uaaaln Khan: With reference tu-
Gon~rnnumt reply to question No. 60 . in the meeting of the Council of 
State held on the 1st September, H)25 , regarding the encouragement of 
Indian Art, will the Government please state: 

(a) If they have received officially the copy of the scheme framed h.Y 
the .•• Prize of DE'lhi COlUmittee ,.? 

(b) If not, will they please lay on the table the suggestions for the' 
establishment of Q Central Art School at Delhi which are' 
being oonsidered by Governmi'nt? 

The Honourable Sir Bhupendra lIath Kitra: (a) Yes. 
(b) Does not arise. 

• 
DEl'rTA1.'l(>X OF JXDIAX DJ!:I.IWA'l'ES TO ut:RTAl~ h'TERNA'l'lON.U. 

Cox FER};XCEs. 

4li..Khan Babadur Sarlaru Huaain Khan: With reference to 
the statement laid on the table show;in.g the Imperial and International' 
Conferences held during the years 1922, 1923 and 1924, in reply to ques" 
tion No. 61 in ,the meeting of the Oouncil of State held on the 1st Septem-
ber, 1925, will the Government please st,ate the reaSOnS why no lndiaul 
delegates were sent to the International Conference for Phytopathology' 
and Entomology held in June, 1923, at W'ageeningen Holland: Inter· 
national Cattle Breeding Congress held in the Netherlands in August, 
192~, and the Conference On Tropical Medicine in Angola? 

Kr. J. W. Bhore: No lndia.n delegate was sent to the Int,emationaJ 
Conferemw for Phytopathology and Entomology in 1923 because it WREt 
not cfJnsidered that the importluwe of the ConferOllce to India justified' 
the f'xpenditnre involved at, 1\ time of {~xeept,ionftl financial stringency. 

With regard to til(' InL~~rnatjonlLl Cattle Breeding Cougress, I greatly 
regret that MI error bas occlllTed in the stntement referred to by the' 
HOIJcmrnhle MmnbC'r. The infonnaiion t,hat no delegat,e had heen sent 
to this Conference was, I find, mistaken. As a matter of fact Mr. G. S. 
Henderf;on, Itnpcriul Agrieult.urist, Pusn, WAR, at. t.he s1Iggestion of the 
Go\'~·rnment. of India, nominated hy the Secretary of Stat·e 'to represent 
thern at, '"the Congress. He wn~ nt the timf~ on leave in England Rnd 
W!I!' eoosidered t,lw most Ruit,ablC' representative, 

'!\(l de>lc>gate wnll sent to thC' Conferenec on Tropicn.l Medicine in Angola 
bC.'Cfll1Sf> it WAS not, considered that, n study of the mf'dica.l problems of 
thnt ('onntr~' WitS Iil{f'l~' j.() he of mntpl'inl \18(' in Inditl. 

PAY m' DIVISIO~AT. ACCOr"XTANTS m' THE PFBT.IC WORXS DEl'AltTME:\'l'. 

47. ·Jlr. O. S. Kania Iyer: (a) Is it a fact that the Divisional' 
Accountants' Establishment of the Public Works Department, bome on 

• Prov.iucial scales and paid from Provincial revenues, is under the 
administrative control of the Centrnl Government? ' . 

. (lJ) Is; t.lIC divisiona.l accountant treated as .the seniormernber of the· 
office eftnblishment of II. rublic Works Division? 



QUESTI01'S AND ANSWERS, 4S· 

'(0) Were not the 3rd and 4th grades of t.he SubClrdinate Accounts· 
Service of the Public Works Department as organised in 1864, and classi-
fied as Ihe Divisional Accountant.s' Service in 1910, as follows: 

Hs. 
}'ourth Gl'aOO 80-7-100 
Third Gl'adc . 160-]0-240? 

(d) Is it a fact that this scale of pay was for the first time revised" 
in 1920 and substituted bv a time-scale of Rs, 8O-10-2M-20-5-270 in" 
which the minimum rema.med eXRctl,'" Rnd the maximum practically, the· 
same as in 1864? 

.. ,.. 
PAY OF DIYISlON.At. ACCO{;XTAX'!:F.I 01' THE PrBT.w 'WORK£' DEI'AltTlIEJ\'T. 

48. *lIr. O. S, BaDia lyer: (a) Is it 8 foot, that the United }lrovinces·· 
Government at the time of revising the pay of the subordin'ate eHtablish--
ments under their control in 1920, accepted, in Finance Department Resolu-
tion No. 2418/X,-889, dated 17th June, 1920, that in that Province even' 
8~'6 per cent, increase was insufficient I)n an avemge? 

(b) Did the said Government sanction the following scale for the Divi-
sional Accountants serving in their Province? 

, R~ 

II Grade . 120-1~-9-!10 

I Grade • i1f1-12Hll) 
(0) Is it a fact that the above scale was not. 'accepted by the Govern-

ment of India and that the time-scale referred to in part (d) of the pr~ous 
question was applied 1>0 Unit~ Provinces Accountants also? 

l)AY O}' DIl'lSIONAT. ACOOUXTAl'I"TFi OF THE PtTBJ.TC WOltltR DEPARTMENT, 

4~, *Xr. O. S. BaDIa lyer: (a) Is it a fact that t.hedivii.liollal 
accountants are dissatisfied with their present scale of' pay? 

(1)) Did the divisional accountants i.lubmit in 1921 It memorial to the 
Secretary of State? 

(0) Was it rejected by the Seoretary of State? If 80, why? 
(d) Did the di~i8i()n81 a,cCO\lntanb~ of the United Provinces again sub-

mit a. memorial to RiB Excellency the Governor General in 1924? 
(e) If so, will the Government be pleased to state what action has been. 

taken 'and what is delaying the issue 6f orders thereon? 

PAY OP DrHRIOXAT. ACCOUNTANTS 01-' ,'UE P(-BT.IC WOltltS DEPAlt'l')fENT. , 
50, -:Mr. O. S. :aanga lyer: Is it a fact tllUt there arc instan(:es in 

whielt clerks subordillat·e to the divisional occountFmt>: of the Public Work" 
Depnrt,ment draw moro plly than the Jatter? 

PAT OF Dn·ISTONAT. ACCOrl\'TAlI."'t'S m' TltE PrllT.TC W01:Kfil DEP.~n.T;\fEl\'T. 

51. *lIr. O. S. Bania Iyer: (a) Is it a fact t·hat the UppeJ:.Subordi.nate 
Bub.divisional Officers ot the Public Worb Department· ;vere, till Ia.tely, 
borne on practioally the snm£' aU&Ind'in lIl('oJe of pn~' ItS the dJ"isional 
Rccountants ? 1 
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(b) Are the Upper Subordinate Sub-divisional Officers now drawing 
higher salaries in the revised. provincial scales than the diviRional account-

.6Ilts? ' 

P,,," OF DH'JSlOX,AT, ACCOl"X'UNTS OF 'rH~ PCBI.lC WORKS DEl'ARTHENT. 

52. ·.r. O. S. BaA,a Iyer: (a) Do the GoverlUuent intend to issue 
orders re\'ising the pay of the divisional nccounttlnts of the !'ublic Works 
Department? 

(b) If not, why not? 

The Honourable stt BII1l Blackett: I propose to answer questions 
Nos. 47-52 together. 

QucIllion8 47 and 4B.-'J'he reply is in the Rffirm~'ltive except that the 
Divisional Accountants' Service WI\S ('onAtituted in HH 7. 

QucIJtion 49.-(a) and (b). Yes: 

(c) '1 'he memorial was rejected on aoooun t of financial stringency. 
(d) Yes. 
(e) Orders hllve issued revising the rates of pay of divisional ac('ouut-

. .mts in all provinces with effect from the lst March 1925. 
QueM-ion8 50 and Jl.-'rhe infomlation is Eeing collected Bnd will bo 

furnished to the Honourable Member IlS soon as possible. 
filtC8tion 52.-Uevised 'scules of pny have already been sanctioned 

with effect from the h;t March 1925. 

EXPDDITUltE ON FltONTIER EXPEDITIONS. 

53. ·Khan Babadur Sadaru Huaaam Jtb.aD: (a) Is it 'a fact that no lesf:! 
than Its. 36,00,00,000 during the last 25 years has been incurred on the 
Frontier expeditions us published in the New Spectator, D6'lhi, of the 6th 
November, 1925, page 80? 

(b) If the figure quoted is not correct, will the Goverument please give 
the correct figure? 

IIr. E. B1I1'doD: (1.1) IUld (b). The figure of 30 crores given in the publica. 
tion ill (J uestion n.ppetu's to be the figure of expenditure incurred ou 
Frontier exppditions during the 25 yea1'S iroul 1895-96 to 1919·1920, 
inclusivt' of expenditure on the 3rd Afghan War. As Bueh it is approxi-
mately correct. 

(f()VERXMEXT COXTRIBt:TIO~ TO THE II'H •• UJIC COJ.J.EOE A1' PESHAWAlt. 

54. ·lthan Bahldur Sarfaru BuIIalD B:baD: (4) Do Gov~rnment c·un· 
tribute to the Islamic College at Peshawar? 

(b) If so, will they please stat,e the amount" of their annual contribu· 
• tion? 

Ill. I. W. Bbore: {a.) Yes. 
(b) Us. 70,000 a. year for 8 term of five years from 1926·26 with an 

"ac;lditionll grant to t,he extent of twice the "mount of the income froID 



QUESTIONS AND .urJlWBRS. 45 

any . additional endowments ·which the management of the college may 
sebure; subject .to a znaximum. grant of Rs. SQ,()()() a. year. 

BRl'rISH CON8t:I. IN K.A8HG.A.R. 

55.·lthan Bahadur Sarfaraz HuualD DaD: With reference to 
the statement laid on the table showing the names and remunerations of 
Consular and Diplomatiu ropresentat.ives outside India who are paid entirely 
from the indian Exchequer, in reply to question No. 75· lD th. meeting 
of the Council of State held on'the 1st September, 1925, will the Govern-
ment be pleased to state how Indi&. is interested in the affairs of Kashgar? 

8tr »Inyl Bray: There are & number of Indians, and particularly of 
Indian traders in Kashgar and elsewhere in Chinese Turkestan, and the 
trade between India. and Chinese Turkestan is considerable. His Majesty's 
Consul's primary duty is to look &fter both. 

Loss OF A MA.IL BAG. • 
56. ·lth&n B&h&dur Sarfaru H118I&lD lD1&n: (a) Has the attention of 

Government been drawn to the paragraph under the heading •. Mail Bag 
Missing" published in the issue of tbe Forward' of the 10th November,· 
~5? . 

(b) If so, will the Government please state what actioo has Men taken 
in the matter? 

(e) Will the Government also please state what has been the result 
of the aotion if taken? 

:Mr. G. P. ltOy: (a) Yes. 
(b) Departmento.l and Police enquirics were set on foot, and a reward 

of Rs. 800 was offered for the detection of the crime. 
(e) No clue has yet been found. 

ISSUE 01" RI!.'Tt'RN JOURNEY TIC.R:JCTS ON THE BE~r. .. H. A.ND NORTH 
·WESTERN AND TUE OUDH ANU ROHILKHAND RA.ILWAYS. 

57. *lthan B&h&dur Sarfuu HU88&lD JtbaD: With reference to· 
Government reply •• The practice on different Railways is not unif.orm 
but the G.ovemment are .8.ware that the East Indian Railway do issue 
return journey tickets betwcen certain points", in reply to question 
No. 117 (a) in the meeting of the Council of State held on the 14th Sep-
tember, 1925, will Government please state: 

(a) what the practice .is with regard to the issue of return journey 
tickets on the Bengal, & North-Western and Oudh and Rohil-
kbllnd Railways? 

(b) the points betw~en whl.ch return journey tickets are issued OD 
the East Indian Rrulway? 

Ill. &. G. 8im.: (~.) Return journey tickets are not issued on the :Bengai 
and North Weatem ·Railway. 

) 
.. 
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With effect from 1st January, 1926, the system of issuing first, aecond 
and intermediate class 45.day return journey t.ick6ts between aelec1iecl 
stations has been extended to the Oudh and Rohilkhand section of the 
East Indian Railway. , 

(b) The Honourable Member is referred to the published Time Table 
and Guide of the East Indian Railway. 

~T 01' CO)()IIS8ION8 TO INDIAN C.ADBTS IN S.AliDHUBST. 

58.·EhaD Babadur Badar.. K1II8&lD lDwl: With reference to 
Government reply " Weare awaiting intimation regarding the grant of 
their commiss.ions " in reply to question No. 184 (b) and (c) in the meeting 
of the Council of State held on the 15th· September, 1925, regarding Indian 
cadets in Sandhurst. will Government please state if they have received 
the intimation? 

JIr. J:. Burdon: Yes. The grant of commissions to the six Indian 
cadet,s was notified in the Gazette of India, d&ted the 5th December. 
1925 . 

• EI&Cl'RU'lCATION OF THB StBURB.Ali LINES ON THIl SoUTH INDIAN 
RAILWAY. 

59. ·Khan Babaclur Badaru K1IIMoID KhaD: 1. With reference to 
Government reply •. Proposals have been received from the South Indian 
Railway for the electrification of the suburban lines which are under 
examination " in reply to a question of which private notice was given in 
the n1eeting of t.he Council of State held on the 10th September, 1925. 
will the Government please state: 

(II) if and what further progress has been made on the subject? 
(b) whether they have also received proposals for the electrincation 

of ra.ilway communications in Northem India? 
2. Will they please lay on the table· for the information of the House 

the proposals which they have received from the South Indian Railway? 
Mr. G.G. BIm: l(a) and 2. The Honourable Member is referred to 

pages 25-31 of the Proceedings of the meeting of the Standing Finance 
Committee for Railways held at Calcutta on the 12th November, 1925 
(Volume II. No.4). -

1 (b). A proposal for the electrincation of the suburban lines near 
Calcutta. is under consideration. 

USB Of BETTlllR PAPER FOR rRINTING FORMS OF PASSPORTS t01l. bUlAN 
. Pn,GRIMs. 

60. ·Xhan Bahadur Badaru KUI8&ln 1Dwl: With reference to 
Government reply "The paper now used is said to be unsuitable for 
the purpose and the Government of India hope BOOn to Bubstitute better 
paper for it .. to question No. 167 in the meeting of the Council of State 
held on the 28rd March, 1925, regarding the gI'liev8ll6es of the Raj 
pilgrims. will Government please state if they ha.ve substituted better 
paper? • , 
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1Ir. I. W. Bhart: It has been decided that ibe 101m of pasBport for 
Indian pilgrims proceeding to the Hedjaz will be printed on azure laid 
paper which is strong enough for the purpose. 

Pn.oPOSED LEGISLATION TO APPLY MUHAMMAD!.N L!.w TO THlI KHO.JA. 
SHU IsNA ASHRI COMMUNlTY. ' 

61. ·Khan Bahadu' Barfaru KUI&1D DaD: With reference to Go .. -
emment reply to my starred question No. 107'1 (2) to (4) 8skedin the 
meeting of the Legislative Assembly held on the 80th May, 1924, regarding 
the petition of Khoja. Bhia Isna Ashri community, will the Govemm,ent 
please state what progress has been made in the matter? 

'!'he HODOUlabl. Sir .AleuDder KuMaN: Notice has been received 
~m Mr. Jinnah of a. priva.te, Bill on the subject ~'hich he proposes to 
move for leave to introduce in the Legislative Assembly. 

FRANCHISE FOR WOMEN. 
62. ·lDwl' B&badur 8arf&ru H1III&iD JtbaD: (a) With reference to Gov-

ernment reply II The matter cont~ined in this paragraph is at present under 
the consideration of Government" to question No. 168 in the meeting of 
the Council of State held on the 24th March, 1925, regarding the franchise 
for women, will the Government please state if they have come to 8ny 
decision in the matter? 

(b) If so, will they please state what the decision is? 
FRANCHISE FOR WOMEN. 

:as. ·Khan B&hadar 8arfaru H1IIAIn lDwl: With reference to tae 
last sentence of pa.ragraph 66 of the Report of the Reforms lnquiry Com-
mittee, 1924 "We consider this to be 8 oa.u. omillu, and we would rectify 
it by the inclusion of a proviso on the lines of the provillOB in the Electoral 
:Rules for the Provincial Councils ", will Government please state: 

(a) If any action has been taken in the matter? 
(b) If not, when ,they propose taking action? 

'!'he Honourable Sir AleDDder Kudd1man: I will answer the Honour-
able Member's Questions Nos. 62 and 63 together. Thereoommendat.ions 
of the Reforms Inquiry Committee' referred to were accepted by this 
House on t,he 17th Brptember, 1925. The Secretary of State has since 
been addressed 011 the amendments required in the various Electoral 
Rules to give effect to these amendments and his sanction in Council is 
await,cd. 

FRANCl1I8E FOlt W O¥EN. 
64. ·Khan B&had.1I1' Barfaru KUU&1J:l Khan: Will the Governmem 

please lay on the table a statement, showing: 
(II.) the names of the Provincial Councils in which Resolutions flO re-

move the disqualification for being an elector which is due to 
sex have been passed; 

(b) the names of tho Provincial Councils in which Resolutions to the 
effect have been moved and ~thdra~; 

(0) the names of the Provincial Councils in which such Resolutions 
were mOTed and negati'Yed: aDd 

(Ii) the names of Provincial Councils in which no such Resomtions 
were moved? l 

b ! 
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'!'he BOIlO1U'&ble Sir AleDDdar Jluddlman: The Legislative Councn. of 
Madras, Bombay, Bengal, the United Provinces, the Puujab and ,Assam 
have passed the necessary Resolutions to provide for the removal of the 
sex disqualification for registration on the electoral rolls. It was never 
imposed in the case of the reformed Burma Legislative Counoil.A Resolu-
tion on the subject was moved in the Bihar and Orissa Legislative Council 
but was defeated. As far, as ,the Government of Ind'a are aware the 
Central Provinces ;Legislative Council has, not, taken any, action in this, 
direction. 

IIr. B. Das: Have the Government of India taken any act'on on the-
Resolution of the Honoura.ble the Home Member passed last September 
to amend the rule and to allow women to be elected to the Councils?' • 

'!'he Honourable Sir .AleDDdu Jluddiman: I have replied to that. 

SPECIAL RBPRESBNTATION POB. F ACTOB.Y LABOURERS IN THE LBGI8J.ATlVE 
AS8EMBl.Y. 

65. ·KbaD Blbadur SarfAru B1IIIaiD EhaD: With reference to reoom-
mendation 10 in the summary of recommendations in the Report. of the-
RefonDs Inquiry Committee, 1924 •• Special representation for factory 
labourers in the Legislative Assembly should be prov:ded for, if Local G<!V-
emments can make a1Tangements by election, and if not by nomination ". 
will the Government please state if they have consulted the Local 
G~vernments ? 

'!'he Honourable Sir AIuandu Mudd!man: Yes. 

EXEMI'TION 011 MEMBERS O}l' LEGISl.ATIVE Bf1DIES lIROM SERVING AS 
J URO:a.s OR ASSESSORS, ETC. 

66. ·Khan Bahadur Sarfaru BuasalD ltban: With reference to recom, 
mendation 18 of the summary of recommelldaticns of the Report of the 
Reforms Inquiry Committee .. Members of the Legislative bodies consti-
tuted under the Act should be exempted from (i) serving as jurors or-
assessors; and (ii) arrest and imprisonment for civil causes during meetings 
of the Legislat,ures in queRtion nnd fr.r periods of a week before and aftl'l" 
sllch meetings", will Government please state if they have decided to 
give effect to this rp.commendation of the Committee? . 

The Honourable Sir Alexander 1l1lddlman: I invite the Honourable 
Mmnber's attention to the Legislative Members Exemption Act, 1925 
(Act No. XXIII of 1925). So far 8S I remember the Honourable Member, 
whQ originally put the question Bnd who now puts the quest:on, was 
present in this House when that Bill was passed on the 1st September, 
1925 . 

THE PuBT.IC SERvtCE CO)f)fISSJON. 

67. ·1D1an Bahadur 8arfara .B1III&in JthaD: With reference to Gov-
ernmevt reply to starred' quelltion No. 12 (M and the supplemebtary qUE'B-
~on regarding the appoiIfment of the Public Service Commission, asked: 

f'r .... 
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in the meeting of the Legislative Assembly held on the 25th August, 1925, 
w.JI the Government please state; 

(a) If the personnel of the Public Service, C~mmission has been 
selected? 

(b) Whether Government are prepared to consult this House before 
coming to a final conclusion about its functions and powers? 

The Honourable Sir Alexander Jluddiman: I would refer the Honourable 
Member to the answer given by me to Mr. Gays. Prasad Singh this 
morning. . 

RECOMMENDATIONS OF THE INDIAN MEROANTILE MAltINE COMMITTEE. , 
68. *Khan Bahadur Sarfaral HWI8a1n. Khan: With reference to Gov-

ernment reply "The recommendations made by the Indian Mercantile 
1,[flrineCommittee are still under the consideration of Government, but 
f be services of an expert are being obtained from England to draw up a. 
detailed scheme for the e~tablishment of a training ship in Indian waters ", 
will the Government please state: 

(a) If they have considered the Report? 
(b) Whether they have obtained the servioes of an expert? 

The Honourable Sir oharles lime.: (a.) Yes. 
(b) Yes. The expert has submitted his report whioh iB under oonsidera-

tion. 

RESOY,I]'nON RE THE SUFPT,Y OF GANGES WATER BELOW NATtORA.. • 

69. *Xhan BahadUr Sarfaru HUII8a1D KhaD: With referenoe to Gov-
-ermnent reply to the second supplementary question to starred question 
No. 28, asked in the meeting of the Legislative Assembly held on the 
25th August, 1925, regarding the Resolution regardillg the supply of Ganges 
water below N arora, will Government please lay on the table a summary of 
the Local Government's reasoDs? 

The Honourable Sir Bhupen~a Nath Kltra: A copy of a letter 
dl\ted the 2Brd May, ]925, from the Government of the United Provinoes 
is laid on the ta.ble. 

COpy 0'" LE'I"l'ER No. NT.·507 /rw / IB·2·W /9N ,5, DAl1I:D THJl 2311.D MAY, 1925, moM THlI 
JOINr f:o;ECRETARY TO GOVERNMENT, UNITED PROVINCE!, Pll1ILIC WORKS DEPARTMENT, 
IRRIGATION BRANCH, TO 1'HE SECRETARY TO GOVERNMENT OJ!' INDIA, DEPARTllENl' 01' 
INfJUSTlUES AND r..ABOtm, PuBLIC WORKS BltANCa 

Supply 0/ Gan.(1~& wat"r at and below Narora. 

With refeTE>nCe t,c) your letter No. I.-7 /59,·dllted the 24th Mllrch, 1925, I am dire<,of.ed 
to state tbFlt the N aTora weir Wl\8 completed in March, 1878. and that no religious 
question was ever raised in regard to any ~hortage of t.he supply of G&1Ig9~ Wlltlll' 
below the weir for 36 years t.hereafter. The simple reason for this attitude w .... · that 
II .large volume of Ruch wat or Wall Rtill passing below the weir through the gap$ in its 
foundations in the sandy bed of tho river. Moreover, the volume of water in t.he river ,. 
increases every mile by percolation through its bed. With the exception of Ramghat, 
which has been (Jec!ining in importa.nce, there is in the reaches below Narora no sacred 
ghat of importance until Bithur, 150 mile. away, is reached 11IId owing to this percola· 
f,;on there is alwnys an /lin pIe supply of water there. Hence no perceptible incon-
venience hll8 ever been felt by lilly large section of the findu oommunity. • 
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2. The great Bhimgoda weir just above Hardwar, conotructed to supply tho Upper 
.Quilles Canal, was commenced.in 1914. Before that time temporary crate bunda uled 
to be erected eaell Y8lll'. 'rhese were not water-tight and a considerable volume used 
til pass througb them and flow ill f{'ont of the HlY'ki Pairi and other ghats. 'l'he 
Hindus uf the aacred placea in and. below Hardwar took alarm at the prospect of a 
packa weir which would allow of little or no percolal4ol1 and appealed to the community 
too help them. 

3. Repeated attempts were made to IDlve this question but the agitatiGn grew in 
strength. Ulftmatelya settlement WaH arrived at at a conference which was attended 
by LOJ'd Meston, then Lieut.enant-Governor of these Provinoes, several ruling chillfs 
and influential Hindu publio men. While these negotiations were in prOfess the cas. 
of Narora alsu began to be dil!icullsed and the dema.nd for a free unfet"'!!'e flow, merely 
for the sanc!itif of a continuous stream, irrespective of the volume actually pa.~6ed. 
began to grow. This resulted in memorials from the Hindu Sabha of Muzaltarnaga: 
and the Shri Bharat, Dharam Mahamltndal of Benares. These were forwMded bv the 
Government of IncUa to this Government for consideration. In response to thi" feeling 
1\ small notch two feet wide was made in fbe Narorl& weir in the year 1916. 

4. Having obtained this concession the Hindu Sahha began to memorialise in regard 
to the volume of water to be constantly passed down u.t Narora and memorial~ to this 

-1. Pt. Gourao Nath 1II111'L 
I. Rlja Purmalla'll4. a. Pt.. Nalllk Ohlu4 Sharma. 
6. Mr, Parmelhwllrl (111),11 Amiot. 
II. Pt .. nrl inan4lu P ..... '\ llIora. 
8, Mr. M .. lIammtul Vuuf. 
7. IIr. 8&1,14 lIubamma4 (.4, .... 

Malku Mia'll). 

effect were addres&-ed to the Government of Indillo and 
this Government. HiA Excellency' Sir Harcourt Butler 
referred the question t.o the non-official members of the 
Legislative Council who appointed Q committee of the 
gentlemen n8llled on the margin io ~o lllto the question 
and to submit their proposals. ThIs committee wliich 
was thoroughly representative of the people of these 
provinces, visited Narora twice and W&I!i IIBsisted in itll 
deliberations by fhe Hon'ble Lala Sukhbir Singh. the 

. then Secret.ary of the Hindu Mahasabha, and now the 
chief speaker after the mover em the resolution moved lin the Counoil of State. 

5. This committee discussed the fea~ibility of fixing 150 cusecs as the minimum 
constoant dischMgII to be p&hlled down Itt Narora but gave up this "lternat.:ve after 
visiting Rltmghat.. 4 miles below Narora, becauoe this volume did not provide sufficient 
wll..er for hathing purposes at Ramgbat. It therefore recommended 300 cusecs to he 
fixed as a miniJJlum. 

6. The report of the oommit~ee was puhliahed with a resOlution of the Governor in 
Council and opinions were invited . from the public. A large number were received. 
A reference is' reque.ted to paragraph 3 of the Draft Resolution attached to my previous 
leUer from which it will be seen that the majority of the memorialilts did not agree 
to the sa.crifice in Government revenue and outturn to the people entailed by the 
a.coept.anco of t.he recommendations of the committee. Meanwhile lOme of the memben. 
of this committfle and other influential JI:ndu members of t.he Legislative Council 
approacbed the Superintending Engineer, II Cil'cle, Irrigation Works, with the view of 
effecting a compromise. The Buperintendinl!; Engineer worked out a scheme which 
l'f'Iduced tbe minimum conltant supply to 150 cuaeC6' and removed the difficulty of 110 
shortage of supply at Ramghat by the provision of much greater lIuppliea on the 
occ&l\ion of bathing festivals. This was a.ccepted as a satisfactory !>olution by all the! 
Hindu members of the original oommittee with. the exception of Raja Purmanand. The 
local Government's deci.ion in this caRe was, therefore, accepted hy the original ra-
preoentative commitJtee appointed by the non-oftlcial members of the council and, &6' 
Buch, l'eprllllllntl tile common decision of the Government. and pf!Ople of theBe prov:nC8ll. 
It wal finally embodil'ld in the Local Government's relDlution No. 1741-IW., dated the 
22nd AllgllHt. 1923, after Government of India's approvaL 

7. In pursuance of this re~olutljon, the fi!>b ladder at Narora baa. been tran~forined 
into a free and unfettered channel called Rltmdhara and the supply IS regularly p8sRed 
clow,. in al'.oordance with the terml therein mentioned. 

The result ill that supplieR of water for imlltation have had to be curt,ailed to. somo 
extent to the gl'f'lat inconvenience and 10~R hoth of Govermnent and of the enltivators 
concerned. The OGvernor in Council feels that an earnest. at,tempt has been made to 
satisfy re&IJnnable opinion and ill wholly averse toO carrying; further the procelll of cur· 
taUiIl~ supplies in order to pla.cate extrfome opinion. 

8. In forwardin~ the draft resotut;;on mentiont'ld above to the Government of India. 
the (]evernnr ;n (",(Iunlln npresRed the view that t.he propaeed ~r.heme would sat,isfy 
both the Le~.~ati ... e Counoil and. reMonllble publli'l opinion. 'He holdl thAt th""" 
anticipations have been realised. Although over ]8 mcmtba bave elapJed since tb • t 
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resolution Willi published, the matter has attracted no attent.ion either in the Legialative 
Couneil 01' in tbe Prea.. A IIOlitary memorial was received from tbe Shri Bharat 
Dh8l'&ID Mahamandal of Benarea and this brought forward no new f&eM or &l'guments 
to justify a reconaideration of the decision arrived at. 

. 9. The Governor in Council observes with satisfaction that ~e Bon'ble Mr. Ley 
when replying t& the Resolution in the Council of State laid at.ress on the fact that the 
question is primarily a Provincial question. Mr. Ley pointed out. that if there were 
no Lower Ganges Canal BDd no weir a.t Narora the volume of water in t.h" river at 
the point where it leaves the United Provinoes and enters Bibar would not be materially 
affected and tha.!' the only question which oonoel'llll the ot.her Provinces or the Govern-
ment of India is that of Hindu religious sentiment. It can make no real difference to 
this question whether the number of cuseCli pas~ed down at Narora is 150 or 300 or 
600 cusec!. The important point. is t.hat there should be an unfettered and continuous 
flow of an appreciable volume of water and this has been obtained in the scheme which 
is now under operatiolL 

10. For these reasom the Governor in Council takes very strong objection to the. 
proposal of the Central Legislature to appoint a committee for furthl'l' consideration of 
a matter which ill primarily one for the Province to settle and which after no little 
trouble has been satisfactorily settled by a compromise which has s.rou~ed hardly Dfty 
adverse criticism. He hopeH that the Government of India will definitely and finally 
reject t.he proposal. 

ltEMOVAI, OF Tim IMPERIAL LIBRARY FROM CAI.CUT'I'A TO DEI.HI. 

70. *Khan Bah&dur Sarfaru BUIIaba KhaD: (a) Is the question of 
the removal of the Imperial Library from Calcutta to Delhi under the 
consideration of the Government of India? 

(b) If so, will they please state since when the proposal has been under 
their consideration, and what will be the probable cost of such removal? 

Jlr. 1. W. Bhore: (a) Yes. •• 
(b) The question of the future of the Imperial Library haa come under 

the consideration of the Government of India from time to time aince the 
transfer of the Imperial Capital to Delhi. It is not yet possible to aay 
what would be the probable cost of the removal of the Library to Delhi. 

JIr. &,.ed "lid Bakah: Are the Government of India aware that the 
Calcutta Corporation is willing to take charge of the Imperial Library? 

111'. 1. W. Bhare: I am not aware of that. 
JIr. &Jed JlaJlcl Babh: It was published in all the Calcutta news-

papers.Does the Honourable Member read the Calcutta newap.p~? 
111'. 1. W. Bhore: I am afraid I do not. 

RAII,WAY COT.LISION AT DIOHWARA. 

71. *lthaD Bahadur 8arf&ru BUIAbl Khan: (a) With reference to 
Government reply to starred question No .. 8O(b) regarding the railway 
collision at DighwBre. asked in the meeting of the Legislative Assemblv 
held on the 25th August, 1925, will Government please state if the cas~ 
has been decided? 

(b) If so, will they please Jay on the table the substance of the report. 
referred to in the questions? 

JIr. G. G.IIm: (a) Yes. 
(b) The substance of the Report is placed fn the table. • 
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On 15th January 1925 at 2-47 hours a collision took place at Dighwara Station 
on ~he Sonepur Cbupra section of the Bengal Ilnd North-Western Railway, betw~ 
No.· 169 Up Goods train standing in the yard and No. 4 Down Pa.8senger. tram 
running from Santa. The collision was due to the lowering of the signal without 

·oorrectly setting points for the reception of No. 4 llowu. The front brake van and 
four compartments of the leading bogie of No. 4 Down telescoped into. each other 
and its tender was lifted on the wreckage. The tender and three leadmg wagons 
of N~ .. 169 lip were derailed. The dri,:er ?f No. 4 ~wn and I8ven passenf.ers 
were mJured two of whom subHequently died in the hospital. The damage to rollDg 
stock and permanent way was estiJ?-ated at R8. 5,425. 

The Assistant Station Master of Dighwara and the driver of No. 4 Down who 
were held responsible fill' the colli8ion were prosecuted and convicted, the former 
being sentenced to 3 months' rigorous imprisonment WIder section 101 of the Indian 
Railways Act, 1890 (IX of 1890), and t.he latter to 3 months' rigorous imprisonment 
under the same section and 3 months' rigorous imprisonment under section 304A of 
the Indian Penal Code, the sentences to I'un concnrrently. 

AC:TION TAKEN BY THE PATNA HIGH COURT ON THE RECOJIIMENDATIONS OJ!' 
'rHE INDIAN BAR. COMJIIITTEE. 

72. *Khan Bahadur Sarfaru Buuain Khan: With reference to 
Government reply to the first supplementary question to starred question 
No. 32 regarding the action taken by the Putna High Court. on the reoom-
mendations of tho Indian Bar Committee asked in the meeting of the 
Legislative Assembl~ held on the 25th August. 1925, will Government 
please state if they are aware that the rules framed by the Patna High 
Court are in certain cases contrary to the flpirit of the recommendations of 
the .ln9ian Bar Committee? 

fte Bonourable Sir Aleunder Kudd1man: Govemment are aware that 
the rules framed by the Pa.tna High Court do not oonform exactly with 
the recommendations of the Indian Bar Committee, but those ntles ·could 
not very well do so pending the passing of legislation dealing with the 
subject. 

THE KHYBER RAIT.W A Y. 

78. *Khan Bahadur Barfaru BUSlain 'Khan: With reference to (Jov-
emment roply to starred question No. 48 (d), aaked in the meeting of the 
Legislative Aasembly held on the 25th August, 1925, regal'ding ·the Khyber 
Railway, will Government please state what the monthly inconle of the 
Railway has been since it has been opened? 

:Mr. G. G. Bim: The Khyber Railway has not yet been open to publio 
traffic long enough for any useful information to he obtained regarding its 
monthly income. Government do not, therefore, propose to ask the Agent, 
North Western Railway, for any such information at preacnt. . 

'j'ET,EPBONTC CONS'ECTION BETWEEN DEI,HI AND P ATNA. 

74. *1thaD Bahadur Sarfaru Buuain Khan: With reference to Gov-
ernment, reply to fltarred question No. 49 wegarding telephone connection 
between DPlhi and Patna asked in the meeting of the Le~slative Assembly 
held on ihe 2!lth August. 1925, will Government please state what, if any. 
p~es9 has been made in the matter? 
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Mr. G. P. Boy: Two of the existing telegraph wires between Delhi and 
Patna have been balanced to allow of esta.blishing t,runk telephone com-
munication between these places. It is hope.d that the service will be 
thrown open to the public either in March next or early in the next financial 
~~ . 

EUENDlT{'RE ON PRIMARY EDUCATION IN DIFFERENT CENTRES. 

75. $Jthan Bahadur Sarfaru JlUllaln Khan: (a) Has the attention 
of Government been drawn to the paragraph published in the issue of 
the Forward of the 18th November, 1925, page 8, under the heoding 
•• Expenses of Primary Education in different centres "? 

(b) If so, will Government plesRe state if the fi.·gurea quoted therein 
'Bre correct, specially in respect of India? 

(e) If correct, will they please give reasons for the extraordinary low 
percentage in India.? 

(d) If not correct, will Government please sta.te the correct figures? 
Mr. 1. W. Bhore: (a) Yes. 
(b) and (d). The fi~\1l:es given for the different foreign countrics must 

be rega.rded as approximate ·only. They do not appear to be up to date 
and do not take recent variations in excha~ge into account. They also 
disre'l"Brd differences in the methods of calculation adopted in different 
coUntries. The correct figures 'are not immediq,tely verifiable. 

The figure for British India. is correct for direct expenditure on Primary 
Schools. It does not incl ude indirect expenditure. 

(e) The low figure for British India is tosome.extent a'Ocounted fot'by 
the fact that no comparison of expenditure is valid whioh does 'not take 
into account the revenue p~yable per head of the population. 

WAITING ROOM FOR LADJER AT RANHlrNJ RAlT.WAY STAnoN. 

76. $KhaD Bahadur Barfaru Buua1D lthaD: (a) Has the attention 
"Of Government been drawn to the letter under the heading •• Ranigunj 
rftilwQv station", plib1iRhAd in the issue of the Forward of the 19th 
November, 1925, page 11? . 

(b) If so, will they please stf\te whether the statement made therein 
that the Ranigunj railway station has no waiting room for ladies is correct? 

Mr. G. G. SIm: (a) and (b). Government have seen thf:\ letter refE\rr~d 
to, but .have no information as t,o whether thfl statement made t.herein is 
(lorrect or not. 
PROTJ-:f:;Tf~ (IF hmA"NR ltFRJll~;~'T IN SotTU AFRJ(!A A(lUNA'!' THE ARtA'I'I"C BIU. 

1~'TItODrCED IXTO THE SO("'H Al'llICAN U~ION PAn,1.lAMENT. 

77. $J[r. Gaya Prasad Singh: (a) HilS the attent.ion of the Govern-
ment been drnwn to tho Hindi newspaper, published in Jacobs, 
Natal. dated the 16th Octoher, 11)25. in whidl arn publiRh('d the reports 
\')f ~Il~ meeting-R held at, St.an!!er and Tonll'Ant on the 20th Septemher, '3t 
Cllurwood on thf' 27th Rept(>mbcr. at. Dundcfl on t.he Brd October, at • 
r~l\dvsmit,h on t.he 4t,h Octobl'l!. fit N(>w Castle and Dnnnhauser on the 
5th OC'toher, And nt MomhMf\ nnd KaJinclini on the 20th Sept.ember, 1925, 
to protest .n~ain8t whRt is known as the Asiatic Bill whioh hfs bep.n 
introduoed into the South Africlln Union PBrlirpnent? 
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(b) Has the attention of the Government been drawn to the follc.lVing 
.tatement issued over the signatures of the Most Bevd. the Metropolitan 
of India. Chairman, Dr. S. K. Dutta., Vice-Chairman. Revd. W. Paton, 
and Mr. P. O. Phillip, Secretar,ies of the National Christian Council of 
India, Burma, and Ceylon: 

.. We believe that if the prosent (so-ca.lled) Ae.iatic Bill were' 
passed, a large number of Indians bom in South Africa will 
be compulsorily repatriated and that the conditions of life, 
and work. for most of them who remain, will be nearly 
intolerable. Violent feeling has been aroused on both sides. 
by the legislation now under discussion, an.d while some 
European Christians have supported the· Indian claims, it is. 
apparently certain that a determination exists on the part 
of a majority of Europeans, particularly in Natal, to press 
through to its consummation a policy for which they do not 
claim any moral defence "? 

(0) What steps have been taken by Government in connection with the-
said Asiatic Bill? . . 

JIr. I. W. Bhore: (a) and (b). The reply is in the affirmative. 
(0) The attention of the Honourable Memher is drawn to the statement 

on this subject made by His Excellency the Viceroy in opening the Session. 

Gnu:v ANCES or iNlIIANS IN FIll. 

• 78. -Ill. G&)'& Pruad Singh: (a) Is it a fact tha.t in Fiji, no Indian 
is allowed admission in a StRte school for education; and that for about. 
14,000 children of school.going age, there is only one Lower Primary 
School? 

(b) Is it a fact as stated by Revd. A, W. MacMillan in his speech in 
the Auckland Rotary Club on the 80th July, 1925, on Indians in Fiji that. 
however refined an Indian family may be, his children are excluded from 
public schools on racial grounds, and that an Indian is barred from pro-
moti()n in the Government service beyond a mere clerkship? 

(0) Is it also a fact that an Indian has to deposit £150 with the ship-
ping company whenever he has to pass through Auckland HArbour with 
a through ticket to India? 

(d) If so, what steps have the Government taken to secure the rights 
of Indians in Fiji; 'and also indicate what decision the,v have arrived at 
regarding the pUblication of the Fiji Report? 

Mr. J. W. Bhore: (a) 'I.'here was in 1924 one Government school estab· 
!ishl'ld t'speciBlly for Indians. In addition there were 21 assisted schools 
receiving Indian pupils. who numbered 1,626. Rnd a number of non· assisted 
private schools for Indiant~. There are 18.116 Indian children between the 
ages of 5 and 15. 15 of the assisted schools are primary and 6 vernacular . 

(b) It is laid down in the Fiji Education Ordinanco of 1916. that no 
applicants shall be refusen admission to any school on acc()unt of the reli. 
gious persuasion. nationality, race or languago of such applicant but this 
rule if not 'appUcable to the Public Schools in Suva or Levuka or to the . , 



~8'l'10NS AND ANSWBBS. 

Queen Victoria Memorial Schoo! &t Nasinu or to any distiriot in which 
adequate provision exists for the education of scholars of different llACOS in 
separate schools. Government are not aware of any regulations barring 
the promotion of Indians in Government Service in Fiji beyond a clerkship. 

'(c) In view of the fine of ~1QOto which, under the New Zealand Immi-
gra.tion Restrict;on Act, the master and owner of any ship by which a 
prohibited immigrant is brought to New Zealand is liable, the shipping 
companies concerned, in order to cover themselves, insist on a deposit, which 
it is understood may amount to £150 in certain cases, being placed with 
them by Indians travelling to or from India vid New Zealand. 

(d) As indicated in mY,r6ply to part (a) tlf Mr. B. Venkatapat.iraju·s 
questIOn No. 119 on the 26th August, 1925, the Colonies Committee of the 
Government of India made representations in regard to the IDore important 

, recommendations of the Fiji deputation to the Secretary of State for the 
Colonies and these are still tho I':ubject of negotiation. Pending the cop-
dusion of the negotiations, no decision has been 'arrived at r$garding thc 
publicll.tion of the Fiji Deputation's Report. 

Mr. Gay. Prasad Singh: May I know, Sir, what time it is likely to take, 
for tIlt) negotiations to come to an end? 

Mr. I. W. Bhore: It is really impossible for me to say. We are doing 
all we possibly can to hurry on the conclusion of these negotiations. The 
ma.tter does not rest entirely with us. 

Jlr. A. B&qaswami IyeD,Ar: For how many years has this Fiji question 
been under consideration? ) 

lIr. I. W. Bhore: I am quite aware that it has been !l. cons.idel'able time. 

EXPENDITnlE INCrIUIED ON AIR Ol'BRATIONS AGAINST THE MARSt'DS, 

79. -Jlr. Gaya Pruad SlaP: Will the Government be pleased to 
give the total amount of expenditure incurred on the air operations oarried 
out by the Royal Air Force against the Mahsuda in Waziristan fmm 9th 
March' to 1st May, 1925? 

JIr. 1:. Burdon: The total expenditure incurred in oonnexion with. the 
air operations carried out by the Royal Air Force against the Mahsuds in 
Waziristo.n during the months of ,March and April, 1925, is approximately 
Ra. 10 la.khs. 

ESTABLISHXENT OF' AN Am ROt:TJC BETWEEN hmJA AND ENlnAND. 

80. -Mr. Gaya Prasad Slngh: Will the Government he pleased to 
state what progress, if any, has been made towards establishing an Air 
route between India and, England, and when tbe saheme is likely to 
materialize? 

'the HODOIIrable Sir Bhupendra lfath Jlltra: There are two pro-
posa.ls relattng to the establishment of aerial communications between-
England and India. 'The first is for an Airship Service, tJ;a Isr'lai1ia, to 
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Karaohi. In connection with this service, the construction of two fi~e 
million cubic feet airships, of an air harbour in England, and of a mooring 
mast in Egypt is already in hand; the necessary land for the Kare.chi base 
is being acquired, plans for the lay·out have been prepared, and the contract 
for the shed placed. It is proposed that the first experimental flights shall 
take place in the spring of 1927; thereafter the ships will probably be run 
on 11 purely experimental basis for one year. In t,he meantime, an existing 
airship is being reconditioned to lmderlake preliminary flights over the 
route, at an early date, with a view to gaining experience of the difficulties 
likely to be encountered when the larger ships are put into commission. 

The second proposal is for the inauguration of a heavier-than-air service 
between Egypt and Karachi, in which connection the Home Government 
are granting Imperial Airways Limited, with whom they have entered into 
an agreement. a subsidy for five years subject to satisfactory performance. 
The service will form the first link of an ultimate aeroplane service to Great 
Britain. The entire route has recently been inspected by a survey party 
sent out b~the Air Ministry, and it is hoped that the service will commence 
to fly about the end of 1926. 

ArTHOR OF THE P(,BT.ICATION ENTITY.ED "THE Los1' DOMINION". 

81. *Mr. Gaya Praaad Singh: Will the Government kindly 
"state if they have any information in their possession to show that 8 mem-
ber of the 1. C. S. is the author of the publication, called " The Lost 
Dominion" ? 

'!he Honourable Sir Alexander Kuddiman: Government have no in-
formation. 

Mr. Gaya Prasad Slogh: Does the Honourable Member know who wrote 
the book? Is there not internal evidence in the book itself to show that 
it is written by a. member of the 1. C. B.? 

The Honourable Sir Alexander Kudd1maD: I mustcon1essthat I am 
'not in a position to deduce from the reading of a book of that kind the 
-internal evidence which the Honourable Member seems to see. 

Mr. O. S. Kanga Iyer: Will the Honourable Member be pleased to inquire 
whether 8 member of the Civil Service has written that book? 

The Honourable Sir Alexander Muddiman: Certainly not. 

Xr. O. S. Ranga Iyer: It does not suit the Government? 
The Honourable Sir Alexander Kuddiman: Not at IIll. 
~. O. S. Banga Iyer: I hear tha.t it is a Karachi civilian and a judicial 

. officer who wrote it. 

INDIAN'S MEMBERSHIP OF THE LE.Hl1:E O}' ~ ATIONS. 

• 82. *)[r. Gaya Prasad Singh: (a) In connection with the fact that 
India is It member of the League of Nations, is it, not true that under the 
first Art.icle of the Covenant, the qualification for membership js tha.t "anv 
fully Self-governing State, Dominion, or Colony may beeome a member of 
th~ l .. ea~lle if its admission,is agreed to by two-thirds of the Assembly "1 
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(b) Under what circumstances did India come to be included in the' 
League? 

. ",(c) Is it a fact that in 1.920 India's share· of contribution to the 
expenditure of the League of Nallons was equal to that of Great Britain, 
France, Italy, Japan, and Canada? . 

. 1Ir. L. Graham: (a) Thl Honourable Member is referring to the second 
paragraph of Article 1 of the Covenant. This paragraph lays down the· 
qua.lifioation for subsequent membership: . . 

(b) India became an original member of the League by virtue of the-
first paragraph of Article 1 of the Covenant. 

(e) India's contribution in 1920 was the same as that of each of the· 
other ,membera named in the question. 

1Ir. Gay& Pruad SiDgh: What was the amount of oontribution? 

1Ir. L. Graham: It was 25 units. I ca~not 'tell you exactly what the· 
amount was. 

LnUT 0; THE PRODuanON AND EXPORT 0' OPIIJM TO THE AMOUNT REQ,t!InED 

FOR M.zlllciNAJ. AND SCIENTIFIC PURPOSES. 

. 88. -Mr. Gaya Prasad Singh: (a) Ha't the attention of the Govem-
ment been drawn to the Resolution of the Assembly of the League of 
Nations, da.ted 27th September, 1928, which recommtmds " the limititiQJl. 
of the produotion of raw opium and the coca leaf for export to the amotmii-
required for medicinal and scientific purposes only "'I 

(b) What steps have the Govemment taken to limit the production and, 
export of opium to the a.mount required for medicinal and scientific pur-
poses only? 

The HODourabie Sir Basil Blackett: (a) The purp/?rt of the Resolution 
in question was that the Assembly of the League of Nations requested the, 
Council of the League to convoke a. Conference of the various Governments 
in order to consider, among other questions, that of the limitation of the 
production of ra.w opium and coca. leaf for export to the amount required 
for medicinal and scientific purposes. Such a Conference was held at 
Geneva between the 17th November, 1924, and the 19th February, 1925. 

(b) Attention is invited to the Report of the Indian Delegatee to the 
GenP.vu Oonferences. 1112,1·2;'). which WiI!' JllIblislH'd in the allsette of India, 
dated the 28th Novembe:r, 1925, and to the Conventions entered into at 
Geneva, copies of which have boon placed in the Library. 

EXPENDITUllE ON THE CARRIAGE OF HIS MAJESTY'S MAIJ. BY WATER. 

84. -Kr. Gaya Prasad Smp: Will the Oovemment kindly ... 
place on the table a stat~ment showing se~arately how mu~h money ~s paid 
&nnually out of the Indla,n revenues to different steamship compames for' 
the carriage of Bis Majesty's Mail by water? 

Kr. G. P. Boy: A statement is laid on the table. ".' , , , " ) 
• 
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. 8~ .Ao".g tAe "ante. 01 6te."..Mp flO1rtptHl'''' aM. tl" thItOlI.t. qf •• b.i.", 
payable to ,acA oltk""'lor tke cfU"riage 01 Hi. Ma;edy', Mail. 

Names of ,team-hip companies. 
Amoulll paid 

annuall,Y.: by the 
POlt Office. 

Rio A. P. 
1. The Britiah India Steam Navigation 15.18,000 0 0 

Comp&n!. 
3. The IlTllwacidy Flotilla Coy., Ltd. • 

3. The Arracan Coy., Ltd. 

4t. The Rivera Steam Navigation Coy., 
Ltd., Bnd the India Gen81,u 
Navigation Coy., Ltd. 

G. -de Retriever Flotilla Company • 
~. The :Bombay Steam Naviption Coy. 
7. Mr. Trikamjee JiwandaiB, Bombay 
8. The Navanagar State, Jamn~ar • 
9. Agentl of the Natal Direct Lme • 

10. Agents of the Indian Dlld African 
Line. 

11. The A.iatic Steam Navigation Coy. 

i· 

12. Th~ PeninBular and Oriental Steam 
Navigation Coy. 

• 

• , 

suss 12 0 

6,600 0 0 
39,800 0 0 
,,000 0 0 

20,000 0 0 

RBJUBItIl. 

Under oontract with the 
Hunna Government for 
RI. 1,86,140, toward. which 
the Post Olliee oontributt!ll 
IIDnual\y to that Govern-
ment Ra. 58,88'J representmg 
the oolt of the le"icel for 
the oonveyanee of mail •• 

Under eontract with the 
BUnDa GovernlD/!llt for 
R •. '1,60,000 for the main-
tenance of certain servieea. 
The Poet OBiee pay & •• 1,200 
annually to the BI11'Dla 
Government for the oonvey-
ance of inails. 

Under contract with the 
Ceylon Postal Admini.tration 
for Ra. 3,000 a year towards 
which lb. 2,040 is paid to 
that Adminiatration by the 
Indian POIt Office. 

U ndel' contract with the 
Cuylon Poatal Admini.tration 
for U •. 3,000 a year of which 
RH. 2.004 is paid to that 
Administration by the POI_ 
Office. 

Under oontract with tho 
Government of India in the 
Home Department. The 
PORt Office 'pay. &s. 1:1,000 a 
year for the oonveyanoe of 
mails. 

Ulldllr contract with the Bli-
tish Post Office. The amount 
of contribution made by the 
Indian POlt Office toward. 
the total amount of snblidy 
i. variahle. A.n expenditure 
of RI. 8,06,000 waa actually 
ineurred during 1926-26 OD 
aooount of India', floutribu-
tioD. 
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ABOLITION or TilE COT1'O~ EXOISE DuTY. 
85. *1Ir. Ga,. I'rllad 8iDP: (a) Will the Government kindly state 

• if it is their intention to abolish the cotton excise duty in the next Budget • 
.:and also to reduce the import duty on piece·goods? 

(b) If it is proposed to reduce the import duty. on whose recommenda-
tion is the proposed step being contemplated? 

(c) Are Government aware that Indian public opinion is strongly 
.against the reduction of the import duty? 

(d) Has the attention of the Government been drawn to a leading 
.:article by .. Ditcher OJ. published in the Oapital. dated the 28rd Sep-
t.enlber. 1925. in which the cotton excise duty has been described as a. 
... dishonest and tyrannical ta.x "? 

The Honourable Sir Basil Blackett: I am not in a p<*ition to add. any-
thing at present to the statement by His Excellency the Governor General 
pUblished in Finanoe Department Notification of December 1st, 1925. 

EXl'ULSION OP MI/.. MANABENDII.A. NATH Roy PROM FRENOH 
TEttRITOB.Y, me. 

86. -llr. Gaya I'ruad SlD8h: (a) Will the Government kindly 
:state if they have received any communication regarding the expulsion of 
Mr. Ma.nabendra. Nath Roy from the French territories, and the putting 
'under surveillance of Messrs. Ramcharan Lal Shanna and Moti Lal Roy, 
the Indian refugees, in the French Possessions of India? ) 

(b) If so, are Government prepared to place all such correllpondence on 
the table? 

The Bouourable Sir AleDuder I[uddlm&n: The reply is in the negative. 

CONDITION OF INDIANS IN SOl'TR AFRICA. 

87. -Mr. Gay. Prasad Singh: (1) lIas the attention of the Govern-
ment been drawn to certain statements made by Bishop Frroeric Fisher 
of Calcutta. regarding the condition of Indians in South Af'rics.,publiKhed 
in the HinduBthan Times of the 4th November, 1925? 

(2) Have the GovernmE'nt made Rny inquiries as to the truth of these 
:allegations, and what steps have they taken so fa.r in the matter? 

J[r. 1. W. Bhore: (1) The reply ill in the affirmative. 
(2) Yes; inquiries have been made. 

EXTRNSION OP TITE LEE COMMISSION'S CONCESSIONS TO EUROPJU.N • 
OFFI()KR.S 01' 'rUR PROVINCIAL SEJtl'lClIS. 

88. -Xr. Gaya Prasad SlDgh: Will t.he Government kindly s~ate if 
they have scnt up to the Secretary' of State their recommendations with 
regard to the extension to non·ARiatic domiciled officers of the Provincial 
'Services of the privileges accorded to members of the All-India Services, 
in accordance with the recommendations of the Lee Commission? 

If so, are they prepared to lay a copy on the table? 
1 

• 
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'1'he HODOI1I'abl. Sir .AleDDder XuddJ~: The matt~. is still the subject. 
of correspondence with the Secretary of Sta.te .. 'l'here are no papers which 
lean 1aroD the table. But ROme of the Ci6rrEillpondemce has'alreiody been 
published by the Seoretary of State and oopies of the White Paper oontam-
ing it will be found in the'·Library. 

AI,LEOED ABUl;CTlON OF AN INDIAN Gni1, BY GUAItD HousON OF THE 
EASTERN BENGAl. RAILWAY. 

89 .• JIr. Gaya Pruad BlDgb.: (a) Has. the attention of the Govern-
ment been drawn to the report of 8n Indian girl's abduction by gUl~rd 
Hodson, on the Katihar section of the Eastern Bengal Hailway, published 
in the Amnta Bazar Patrika, dated tht' 10th ;October, 1921S? 

(b) Are the allegations made therein true, and what steps have been 
taken against the guard? 

'1"h.,:a:oDoura~le Sir Chari .. !nnel: '(a) Yes. 
(b) Guard Hodson was brought before the District Magistrate of MaIda. 

on 24th July, 1925, and charged under sections 366 and 373 of the Indian 
Pellal Code. 'rhe magistrate held that there was nothing tit Rhow that he-

• had committed any offenoe under the above sections and discharged bim 
under section 253 of the CriminaJ. Procedure Code. He was again charged 
under sections. 497 and 498 oftpe Indian Penal Code on 7th August., 1925, 
and was discharged under section 259 of the Criminal Proced ure Code as 
the complainant was absent and as nobody appeared on his behalf in spite-
of being called. , 

• In the circumstances no disciplinary action has berm taken against the. 
guard. 

lIr. Gaya Pru~ Singh: Who was the magistrate, Sir? 
The Honourable Sir Gharl .. Inn •• : I do not remember his name, Sir. 
An Honourable •• ~ber: Will the Government kindly call for the p8pel'B-

and after proper legal advioe consider taking the case to a higher judicial 
authority? 

'1'he Honourable Sir Gharl .. 1nD8I: GoV'ernment do not propose to take-
any action of the kind suggested. 

Mr. Gaya Pruad Singh: Why not, Sir? 
The ~onourabl. Bir Gharl .. IDD •• : For. the reason I ha.ve given. 

EXl'ENDITURE IN CONNE TION WITII TUY: CUAMBLtR OF PRINCES. 

90. ·lIIr. Gaya Prasad Singh: Will the Govcrnmpnt kindly state if any 
part of the expenditure in connection with the Chamber of Princes falls. 
upon the Indian revenues; and if so, what part? 

Sir Denyl Bray: The position is that, ever since, 1921.22, funds have 
been voted by the Legislative Aflsembly on account of •• Delhi CapitRI 
Outlay': including provision for the cost of thtl building now being erected 
for the use of the Indian Legislatures and the Chambllr of Princes. The 
total proportionate expenditure on that part of the building which is, meant 
for the Chamber of Princes is estimated at Rs. 7.00,000, a major port' on 
of which hB8' already been incurred, and the annual cost of its maintep-ll,Ilc~ 
(excl&&ive of the cost· of electrio ~Ilergy and water consumed) at Re. 11,000 . 

.. 
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'W1NDlliG 'UP' 01" THE ARMY CANTIIBN BoARD (bDIA)~ 

91. *JIr. Gaya Prasad SlD,h: (a) H88 t~e ~ttention of the Govern-
ment been drawn to the statement of Mr. Attlee ~,tbe ,~"etC~ons 
on the 23rli November, 1925, regarding the Army Canteen Board, that 

... ·recent conferl,nces in Simla showed that the troops in India, and a great 
'Jpajority of commanding oft\cersdesired the winding up of the institution"1 

, (b) wm GOvernment be pleased to lay on the ta.ble a copy of the 
'minutes of the ., conferences in Simla. " referred to above, in, so far 88 they, 
relate to the Axmy Canteen Board? , 

(c) Will the Government kindly state if th'e Committee appointed to 
inquire into the working of the Anny Canteen Board h88 submitted its 
report?. 

(d) Is it a fact that the Government have guara.nteed a loan of Rs. 45 
1akhldo the Army CantJen Board from the Imperial Bank of India? 

IIr ••. Burdou: (a) Yes. , 
(b) & (c). ThEl Committee in q'~estion h~ not yet submitted its final 

report, and until it has done so, the Government of India. do not propose to 
''Consider the question of publishing any papers relating to the present state 
of a.ffairs of the Canteen Board. I may, however, 88sure the Honourable 
.Membe~ ,that aU relevant information has been pla.codfulIy at the disposal 

·of the Committee of Inquiry. . 
(d) Yes. 
JIr. Gaya PruI4 Slath: Did, I understand my friend to say that they 

'will not publish the Report of the Commi~tee? ., 
JIr ••• BUl"Cbm: No, Sir, not at all. I did not say that. 
Mr. Gaya PrIllCl 81qh: Do you propose to publish the Report? 
JIr ••• Bur4oD: I ha.ve not yet received the Report. 

PO!!l'tION or THE 11IPJlRIAL BANK or INDIA. IN RELATION TO THE 
GOVERNMENT OF INDIA.. 

92. *Kr. GaJa Pruad8balh: With reference to the reply to starred 
.ques~on No. 977 of the 15th September, 1925, will the Government be 
'pleased to say: 

(a.) the exact position of the Imperial Bank of India jn relation to 
the Government; . 

(b) the powers,of the Government of India in regard to the manage-
ment of the Dank; and 

(0) what voice, if any, the people have in the management of the 
Bank? 

"!'he BOIlolirable Sir BII11 Blackett: (a), (b) & (0). I would refer the 
Honourable Member to the Imperial Bank of India Act, 1920, and to the 
agreement between the Secretary of Sta.te for India and the Imperial Bank, 
a copy Of which was la.id on the table of this House on the 17th July, 1928. 

INDIAN ART IN VXCERE(l,U. LODOE, RAISINA. 

98. -.:hu Bllhldur 8arfaru.~ Daa: (a) Has the attention 
-of Governm.«ntbeen draWD to the paragraph under the heading "Viceregal 
Lodg~. I~ Art in New Bailina, Besidence" publiBh8d In the 'istIte of 
~the Forward of 20th !loYeDlb8l', 1921, pap 61 

1 :D 
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(b) If 8Q, will the Government please state whether the statements made-
therein are correct 'I 

ft, BbDoarable Ih' Bllupeaclr& .ath MItra: (a) Yes. 
(b). If the Unpre,ssion is drawn from the statement that Mr. North's visit 

,is conneet,cd in any way with the mural decoration of the new buildings, it 
i~ enti:e~y incorrect. He has. cO?le out to India for a short l'eriod mer81y 
to ~vIse on the laoquer, varnishmg and upholstery work to be 40ne on; the 
fuhllture £01' the new Government HouBe~ 

JIr. A. BanIUW&DU IyeDCu: Are the Government a.ware, of the, inter-
view which Mr. North had with 80 Bombay newspaper? ' 

The BODourable Sir BhupeDdra .ath ltitra: No, Sir. 

Kr. 0ham&D L&ll: May I ask.. Sir, how Government jue.tiiy the expendi. 
12 NOON. ture in view of the poverty of India? , 

The HODourable Sir Bhupendra Bath Kitra: The expenditure on furnish-
ing Government House ftirrils part or the project estiinate of the New 
Capital. sums for expenditure OD, which have been voted by t~ House 
frorn time to time. ' 
,', Kr. Oham&nLaU: Is it necessary foJ:' the Government to spend all this 

money when people are sta.rving in Indiil:'? 

HurD TEll1>ERS paR IN:DlAN SToRES. 

- 94. -][han Bahldur Sufua. B~B&lD' Khan: With .l'e!ere.nce to Gov-
ernment replies to t,hn first supplementary question of Sir 'PUl'sl1otanidlls 
Thakurdas, and the lutbut one 8uppJem~ntll.ry,question of 'Mr. Jamnadas 
Mehta to starred questipn No. 56 regarding rupee te~den .fOI;,I:ndian.Stores 
asked in the meeting of the Legislative Assembly held on the 25th August, 
1925, will Government please; state w:ha.t progress has been made in the 
matter between 'the lust Delhi Session and ;now? 

'I'he aOIlOU1'&b18 SU BhupeDdra Bath· Kltra.:, The HOnonrable Member 
will no doubt rea.lise the difficulties entailed in this subject t6whioh 
I have referred on several occasions in this Hou!';o. He wHI under-
stand, for instance, that it would ~e quite impossible, without undue sacri-
fice of economy and also without incurring undue risk of unsatisfactory 
supplies, to apply what may be called the rupee-tender purchase system 
indiscriminately to all kinds of plant and stores required by Government. 
The Government of India. have, therefore. thought it desirable to examine 
in the first instance the question to what dasses of stores 'the system could 
be applied without .incur~in.g t?6 ri~8 I have !llentioned. . This has Deces-
sarily involved detalled dISCUSSIon WIth the varIous purchasmg and consUln-
itlg departments of Government, but I am able to S80;l', tha.t these dil'lcus-
sions ha'Ve now got 1'10 far that a list of the different kinds of stores to which 
the system might 'be extended without undue risk has been compiled and is 
now under examinati?D.. 

JIr. B. Du: Will Government, be in a. .,9l'1ition to aniv:e I!ot, a. ,fi:na.l deci· 
Bion before the end of this Session on~istupee. tender question?, 

• :soaolU&ble'8iI'BhupeDdra .ath'lIlti~: I am a,ony,. ~, t a.m~, 
• ill a position to give 80 definite'repl, 1O.tlat'qu_on. .. ".: \.' \' .. ,', ';" , 



! .. {ffl'S'r,mJtlt,D ,QUESTIONS AND ANSWERS; 

PE'lTl'ION OF 'MUNIUiIBIIAGAWATI P8.A.SAD Olf illBNAR •• 

1. Mr. O. I. :aauga Iyer: (i) Will the Government be pleased to 
state if His, Excellenoy 'the C~mm8.naer.in.Chief has received a petition 
BfroW. ~UD"b,i BQag~vy,a,ti Pp.N4~d .. te_Ji[eild -Clerk of theCantoninent- Oftice, 

enal'es? ' , 
(ii) If the a.tlswer to the above ,be in the a.ft\rma.tive, ~ll the Govern-

ment be ple,~s~d,,~ 8~at6,what a.ctiQll they have'takeb on that petitibit?" 
Mr. I:' Burdon: (i) Yes, Sir. 
(ii) 'fhl;) petition was return~d for 8u~~ission ,_~rough the proper obaDDe!. 

I .. , . 

IXPBOni!lfmlT'o.r ;'l'BE CONDItION 0" THE' SUGA,Ji. lNDl18TltY IN l,NDU. , 

",2.,ar: _Ji~m~sch~~a4', laldb,', Balaadur; 'Will the ~oDour'ble 
:M:einber for ~Ild\lstl"ies be ple808ed to, state what steps he has so, far taken' 
ttl iDiprove the oondition of the Sugar Industry in India? ' 

Kr~ ~. w .• J1~.:: Th~ Imperi.&l Depu.rtment of Agi'iculture is vigorously 
con~inuirig its efforts tQ increase the yield of refined sugar by breeding 
better varieties' of sugar.clWe. FJ:he Cane.breedingSta.tion at Coimbe.toJ;e, 
which was started in 1~12 for a.ll·lndie, work_ has ,now been placed on 8 
permanent footing' and trlloDsferfed to the control of the Government of 
India. Up to 1924 tbis StEJ.ti6ri W8.S engaged in breeding thin Ilnd medium 
yarieti611 Qf. cane for Northern India ; but 8. scheme for expanding Jihe 
activities of, the St&tic1l1h by breeding thiek can~B suitable for Me.c:ltas. 
:a()m~y'" 13urQla, and the Central Provinces has since beeq sanctioned. 
'the promising types evolved are, after a pr.eliminary test at Coimbatore, 
sent to Pusu. and the provinces for further trial IloDd propagation, if found 
satisfactory. 9ns o~ these is doing exceptionally well in the United Pro-
"inees arid the Punjab, while in North Biha.r two of them are now being 
gt'Ownon a large sC,ale arid a.rs giving from 50 to 100 per oent. more juioe 
per unit &.rea than the local varieties. For detiilled information a referenoe 
iii invited to the chapter 'on sugarcane on page 22 of the Review ofAgri-
cultural Operations in India. for 1928-24, a. copy of which is ,in the Mem· 
bers' Library. ' 

IMPORTS 01' FOREIGN SUGAR AND ;MOI.ASSES. . . 
3. Mr. Mahmood Icbamnad, lahib Bahadur: Will the Honourable 

Member be pleased to lay on the table a statement showing the total im· 
ports int.o India of foreign sugar and molasses and the cost to India thereof 
for the last ten years? 

The JIouOw&ble IIr Ohail .. 1DDeI: The information is ,oontained in the 
AnDuo.l Statements of t.he Sea-borne Trade of British India, copies of whioh are in the ~ibrary. 

CONSUlIIl'TION OF GUR IN INDIA, ETC. 

_ 4. 1Ir."hmOOd. IChUnnu 8ablb Bahaclur: Wha.t is the total con-
8\UDption of 'gtir: in ,India an~ the expc:irt ,of, gur fr<?~ !ndia ,fer ye~? ~at 
is' the pi;)pOrti61t of the refined sugar ni.mUfaot~ :1n It;1dla to the ~ 
.tuft imported annually? 

( 63 ) • D2 
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'lh~ Honourable Sir Oharl_, Inn_: The, a.'Vf;Il"Me,~ual consumption 
of gur lS nearly 8 million tons and export about 25 thoUsa.nd tons. 

The proportion of refined sugar manufactured in India. to imported 
refined sugar was 1:4 in 1923·24. 

AUA." UNDER SUGARCANE CULTi~ATlON ·IN·INDlA. 
• . • . I 

5. Mr. MaJlmood. ;SobNDDad BabJb aabadur: What is' the extent 0« 
sugarcane· cultivation in India? 

Mr., J. W. Bhore: In 1924·25, the latest year for which :ligures are avail-
able, the total area reported under sugarcane was 2,582,000 acres. 

SUGAR REFINERIES IN INDIA. 

6.' JIr. MaJamood SchamDad.' Sahib Bahadur: How many sugar reo 
fineries are there in India, and how many of them are (a) Joint Stock Oom· 
pa.ni.es, (b) State owned, (c) and State aided? Is it a fact that one in the 
United Provinces ~s owned by the State? If 80, what ill the aOOual' out· 
turn, s81es, and the profits therefrom? Is it a fact that it was working at 
a loss in the first few years? 

'!'he Honourable Sir Bhupendra lIa~ Mitra: The Honourable Member's 
attention is invited to ·the following publications issued by the Department 
of CO.mmcrcial Intelligence o.nd Statistics, namely: 

(1) Large Industrial Establishments in India; and 
(2) Joint Stock Companies in British India and certain Ind.iaa States. 

These publications show that there were 88 sugar factories coming under 
the" heading of Large Industrial Establishments in India in the year 1928. 
while the number of Joint Stock Companies engaged in the manufacture of 
sugar (including jaggery) was 44 in the year 1922·28. Later statistics are 
not available. ' 

With regard to the la.st parts of the question, so far as the Government 
of India o.re aware, there are no State-owned sugar refineries, nor have 
they infomlll.tion whether there are such refineries receiving State aid. 
The Honourable Member will no doubt realise that the development of 
the sugar industry is a provincial transferred subject and consequently,' 
the informo.tion a.t the disposa.l of the Govemment of India is incomplete. 

SUGAR BUREAU AT PllSA. 

7. Mr. Jlahmood, &chamnad Sahib Bahadur: Is . there any such body 
as the Sugar Bureau existing at present in Pusa? If so, what has been 
the record of its work since its elltBblishment? 

Mr. ;T. W. Bhore: Yes. During the 6 years of its existence, 
the Sugar Bureau has done useful work for the improvement 
of the sugar industry. Besides disoharging its main function, which 
is . to collect technical and statistical information relating to the 
sugar industry and t,o make it 'o.vllilo.ble to the public, the Bureau 
cames on. the testing of Coimbatore seedling canes and does 

- other important work on the agricultural, commercial and industrial sides 
of this industry. These activities are described. in the ann.ual repO'1'ts of 
the Secretary of. the Bureau which are included. in the Scientifio Report. 
of the Agricultural Research Institute, Pusa., copies of which publication. 
are in the Members' Library. ' 
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UN STARRED QUESTIONS AND ANSWERS. 65 
~, '(., , 

lNQumy iNTO THE ih:PBEsSED CONDITION or TBB SUGAR ·lNllUST8Y. 

8~ Mr. MabmMd klamDad Sablb Babadw: Will the Government be 
'ple&&ed to state whether it is their int~ntion to Cause an inquiry to be 
instituted by the Tariff Board into the present depressed conditiQD.of the 
lIug8l' induatry and, to suggest proper measures for its rejuvenation? 

The Honourable Sir Ollarle. IDnes: As a.t present adVised,·the'GOvem-
ment of India do not contemplate taking the action suggested. 

ESTABLISHM:ENT OF .A CENTRAL SUGAR RESEARCH INSTITUTE AND 
DEMONSTRATION FACTORY. 

9. ,Mr. Ma.Jua.ood' 8ehamnadSahib Bahad.ur: When . do' tho Gov6l'Jl-
rpeut propose to gi\'~ effect 410 the reoommendations of the Sugar Committee 
for establishing a' CeQtral Sugar Institute, ,of Researob and a Dem.dnsilration 
,F~tory? . 

1Ir. I. W. Bhore: Govemmeilt cannot' s~y when they will be in a poli-
:UW to carry o~t the recommenda.tionsoftheSugar Committee in. regard 
to the establisbtnent ofa'Centra.tBugar Research Institute and a Demonstra-
tion Factory. The HonoUrable Member is no' doubt aware that the pro-
posws in question involve.a heavy outlay.· .. : ," 

GalEv .ANcE8ON TRlII' EABT litO'tAN RAIL.., .-'.Y. 

. 10 .• &bcJo .• uuiJ,al J-tOcua:. (1) . Bas the· ~Uention·of the Govettm1!nt 
been drawn to the following grievances against theEilst Indian BaUway: 
published in the Forward of the 3rd October? . 

(a) Tbeabolition of· the old olock arrangements at'the gates of the 
various platforms of Howrah. which. indicated .th~ ,true time 
for departure of the trains with their destination has been 
keenly felt by the passengers specially during occasional 
changes of platfonn from which a. 'train is scheduled to start. 

~b ) The non-etBployment,at Havvrah plLl'ticularly, of tioket checkers 
conversant with Bengali andHindi, as Bengali and up-country 

. ladies . are put to considerable inconvenience owing tQ ignor-
arlce of some of the ticket checkers of these languages.' 

(0) The lack of arrangements for tbeproper lighting oftra.ins;· tUloliii-
. cularly of the Naihati Branch line. . 

(d) The system of allowing beggars to entrain for their profession at 
purposes. 

(e) Theiriadequate. arrangements for examination and, analySis of 
'sweets and other food sold at stations. 

(/) Iniufti~ient water supply in the urinalsa.Dd ·lava'torie.. Of inter-
mediate and third class cOmpartmeQts., ,,' I ' • 

, ' ' 

(2) Will. tb,e Government pleaae inquire. what action, jf any~ h.. been 
'~n by th~ ''Railway IIotJthorities for the removal of these griev8ooes? 
, "", , 

'(.8)' if tbeab8Wer be in the negative, do the Govemtnel'lt profJ0B8: to 1'8-
commend the adoption of proper remedies for the removal of thes' griev-
anoes? • 

• 
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JIr. G. G. 81m: (1) Government have seen th~. letter ref~l'1'eq to,. 
(2) and (8). As regards (a), (b) and (e) tbe·~I!-~~e.rs ~Qmp18intl4i ~t are 

~uch 88 can 8uitabl y be broughf:to tb~ notice' '6"f' the Agent through l;I.is 
.~oQ~ Ad",i80ry Committee. . 

As regards (e), (d) and (f). Government underatandthat the matters 
complained of are already under the consideration of the Agent and his 
1.00801 ,Advisory ,Committee. ,. , 

PROSCRll'TION OF THE INDUSTRIAL AND 1'nADE REVIEW FOa INDU 

PUBJ.ISHED IN BERLIN. 

11. Baboo Bql&l Jajodia: (1) Is ita fact that the l:ndue:mal and 
Trade Review' for lndia published ill Derlin has reoentily been proscribed? 

, (2) If 80, will the Government please state whether it is not' a journal 
dealing primarily with industrial and commercial matters, for how long 
the 8ame has been in circulatjon in. India and. what tI~l '1'eaaon8' there 

. are for proscribing it? Will the Government be I¥SO pleased to read befOlle 
the House any. pa,,~, article or rexnarka from the said joumal stating 
the groundB of objection held againllt the 8ame2 ' 
.,; "1'he Honourable Sir AleDDder KuddliDan: (1) Yes. 

(2) The journal is ostensibly a trade journal. It first came into circula-
tion in India. in January 19~&. It,sentryjnto, Indi .. baa been prohibited 
because its circulation is considered contrary to the publ~ ipt~m~Bt. Gov-

• ~DleJl~ are not prepared to republiBhany 'passages or:artibles that have 
~ppe~din the Bl!IView. ' 

T.BU8 o:r RlillfElUINCB 0'1 THE hO'P08BD PtrBLIO SonOE COMMISSION. 

12. BabQo J&UDJla1 Jajodia: (a) Will the Government please state' 
" whether the tenDS of refere;nce of the prop()8ed Publio Service Commis-
,tdo.D:"have ):>~en drawn up '} 

(b) If the answer be m,the~nne.tive, what al"6 the terms of reference? 
(e) If the answer be in t~e negat~ve, will the Gove~ment consider the 

advisability of consulting this, Legislature for sett.~~ the terms of reference? 

• j - - De ,BOIiOIUatile air Alaander MllMtm a: r would refer the Honour-
able Member to the answer given by me to-day to 'Mr. GayaPrasad Sjngh '8 

, 8t~ question No. 15. ., . 

, "'fnu8 0' REl'l'RENCE 0., THE Plwl'OBJlDPtiBL19 SERVICE COMMI88ION. 
'. .." 'r,',-,'l • : j' 

. ).~. Baboo B'PlIlIl Jalodla: (<I) lli it a faot that Sir4.p,dur. Rahim 
appended a note of diasent covering no. fewer than 94. ,PAies m pnnt as a 
Member of the Public Service Commission, 1917? 

(bl A re th~' Govcrnme?lt pre~a~ed to co~ider .the. advi.aJlili~y C>! makjDg 
a C'lirefnl note of the pOlnts of dIssent raised br SIr Ab~ur. Rah~m whe~ 
.t-tJiQg the, .~,.,(){,reference for' the .. proposed <?omtnlBS1~ onPubhc 
Serv_as? ' ' -,' -,. 
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fte~e:81r'AllDDder.."Mtmq :(~r'Yi!Ij; " 
(b) I 8m' a.tfQ.'id that, I· fa.il to appreeiate Q.e connection between the 

:pqintsOfc;linent noted by Sir. .Alldur Rahim aQd the.,tunotiiP~ of the l?ublic 
Servioe,OoDuuiStio'n.' The pqints raised by Sir Abdur Rahim. w~~' (lOnm-
d9l'8d and disposed .of in connection with the Islington ColIlJDi.sion '. 
,report. ' 

RECO)lM~DATIO:NS Of TJ;lE PUBLIC SERVJC.E GmllUSSION, Hn 7. 
14. "boo :aqJal ialodi&:' 1. Will the ~e~eDt be pleased to 

:state to whlJote.xtent the following reoommendatioa. of the Public Service 
'Qomm:,ission, 1917. );I.,q,Vi been given effect to? ' -

(a) The orga.uisaa ofPublie,ServiC4*l into higher and lower 
branches should be. arranged q!!.. th~ b$o&is of work and not on 
artificial distinctions of race or salary of meinbers. (In how 
m$ny cases during the last tbreeyears haa this observation 
been ignored and what were the relloS""t!I:?) 

(b) The practice of recruiting ~jljtary ~cel'Bfor oivihluties should 
be allowed to die out. (In what waf h'a!lI this recommenda-
tion affected the adIQinistra,tion o,f 4.epartmente ,other than 
those approved by the OommissioD 1) , 

2. Will the Government please state if it .was"the ·~mendation of 
"the Public Service Oommission, 1917, that •• :Il::i:ohaDg~ compensation 
,allowa.nce should no longer be paid", aadif ,sO,iwn,e~ ... ,~treeommenda­
tion has been given effect to? If ~ot,why not 1 ~. . 

The Bono1l1'&ble Sir AlUaD4Ir .",Mlnta: 1. (a.) All the Public 
Services to which the recommendations of the l$liDgton OommilSsion applI' 
are organized on the basis of work alone. There" has been D0 departule 
from the general principle in any case. . 

(b) Military officers are no longer recruited except for those services or 
Departments for which th~r recruitment W89· mcommendedby the CODl-
mission. 

2. The policy of Govemmel'J,t in. regard to E~ohange . OQDlpensatlon 
Allowance is fully eXplained.m tbe Finance Department 'Resolution, 
No. 591-F. E., dated the 19th M'arch~ 1922, ~ohwas publiShed in Part I 

'of the Gazette of India, dated' the lat April, 1922. 
RBCOM)(ENDATION8~ OJ' Tilil PUBLIC SERVICE Co)(~n8!1TON, 1917. 

15. Baboo BUDllal' ,,-.oci&&: Will the GOV'ernment. please . state 
to what extent the following ~eoommenda.tions of the Public. Service Com-
mission, 1917, have be~ given effect to, and what aD;lountOf money has 
been spent thereunder in 'he tJucceeding years? 

(a) Scientific and Teohnieal services liketh.e Agricultural and 
Civil Veterinary dOpartme.ts should be '~ited iJ). India and 

, educational mlStitutioDs for the purpose shoUld, be developed 
in India: a.nd . . 

(b) Technical institutions in India should btl. created or expanded, 
Indian members should be appointed ,tOaerve on Oommittees 
for recruits, and statistics relating to· the employment 'of 
members of various communities should bepl1blished every 
10 y~ars. . 

JIr. ". W. Bhare: A statement containing the information required is 
laid.d1 the tabla. . .. • 

• 
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:r' , (a' DevelO:nt of 'Aplf1t4tment, i l'abUc,t.lOIl, of , . 

1, s.nt •• eela'" iInal ' o lacSlan . It.tWIllI ,Amonnt of. 
" Beeraitmlllt fa fDltII ntlmul;, ' membien 10 ,NIaIfIII flO money Ipellt 

Sci: 
or I.elIa, (npreall0'l11l4 II&r .. On emplofmoat on the d"lI1o,.. 

Depart- espan,lon of Selection ot ·memberl mBIIt of 
~~ ! ment;; teolnlJ~al OallUllltteet. c~fm~~~~el ' ' "_lIoDlll 

laltitatJoDi. eftry 10 year., Inltltat.ioaa. 

- _, _____ .... _. -"-------1-----1·---·--1----
1 Indian 
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tural 
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I' 1Il10. , , 

I 
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TBi INDIAN RESEAn:C~ FU~D ASSOCIATIO~: 

16 .. Baboo 1t.1UJIla1 Jaiodia: (a) Will fille GovernJUElnt ple88~ state· 
whether there is an' Indian Research Fund for' research into epidelrtic 
diseasEls ? .. 

(b) When was this fund started? What are the conditions goveming 
its admiriistration and is Indian opinion represented in its control and 
management? j •. 

. (0) How many we:re the recipients, of sCholarships from this fund, 
stating separately Indi~s ~d . Europe~s a.nd what has been the findings 
o~ their research? Wh8.t steps. are taksIlby,Govemment for the ventila. 
tlon of the results of their research?," . 

(d) Is it 1;\ fa.ct that in 1911 and 1911'.,12, "Its. 5 lakhs !Snd Rs. 6 lakhs,. 
respectively, were contributed to ,this tuna ,from the surplus opium 
revenue? What further grants have been advanced and from which 
source towards helping this fund? 

(6) To what extent have problems relating to kala azar, yellow fever, 
cholera. and other communicable~6\Wes'.been solved by the researchc)8, 
carried on under help from this fu~d" 

JIr. J. W. BhOl'8: (a) Yes. 
(b) In 1911. It is administered by ... Governing Body presided over by 

the Honourable Member for the Department of Education, Health and 
LaTlds. A copy of the Rules and Regulations of the Fund has been placed 
in the Library. ' 

(0) No scholarships are a.warded frmn thi.Fund which is devoted to 
financing concrete research problemllby ,approved workers, both Indian 
and European, after recommendation by the Scientific Advisory Board. 
The results of an such inquiries under the Indian Research Fund 
Association are published in the quarterly numbers of the Indian Journal 
of Medical Research and in the Memoin. 

(d) Yes. A grant of five lakhs per annum £rem general revenues haa 
been made since 1911, but was withdrawn from 1928 to 1926 on the recom-
mendation of the InchcBpe Committee. A reduced grant of three lakhs 
was sanctioned during the current y,ear, for purposes of research as laid 
down in the rules of the Association. ' 

(6) Yellow fever problems have nOt been investiA'ated as t.he disease ill 
non-existent in India. A kala azar . inquiry with branch inquiries is at 
present at work on. the vector problem,andthfi geographical distribution 
aDd treatment of the disease. Chol~1a problems Bre being speciall.V 
investigated a.t present by four inquiries in Bengal and Madras . 

• 
IVPBRIAT. INSTITUTE AT KENRINOTON. 

17. Baboo 1t.UD«1&1 Ja1odla: (4) Win the' Government state if among 
the objects of the Imperial Institute at, ~eDBi~n a.Te (i) the development 
of the Indian interests, Bnd (ii) promotion of the a.ctivities for India which 

. are mOB~ n~~ed in ~gl~~d? ... : 
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(b) If the answer. be in the a.tli~~~i!t'!,. are the Governm~t prepared 

to state what . Indian 'interests arid ~tf'Vitieg have been fOstered by this 
Institute during the last 5 years 1''/ • 

. (0) What steps have been taken by' GovetnmElnt fol.;l'8prMeIltling.oD the 
go'Verning body of the s8i.id Institute Indian interests aDd. opinion 1 Who are 
the gentlemen nominated by the Government to represent ~dian opinion. 
-on .. that body? 

(cl) Whatamourit 'has been contributed by Government since- 1916 
towards the maintenance 'of this Institute 1 

TIle Honourable Sir BhupadraXath Etra: (a) and (b). A list of the 
purposes of the Imperial Institute, as given in the first schedule 
to the Imperial Institutes Act, 1924, is being· supplied to 'the 
Honourable Metn-ber. He will see from this list that· the Institute is not 
designed to further any particular national interests, but to secure, by 
the increase and dissemination. of scientific and general knowledge relat-' 
ing to industrial products. the advantage of all the countries of the 
Empire. 

(0) The Government of India IU'e entitled to one representative on· the 
Board of Governors. The pres.ent representative is Sir Atul Chatterjee, 
High Commissioner for India. 

(d) '£12,200. 

.. 
DISPOSAL OF n-ENEMY PROPERTY IN .111DlA. 

18. Baboo Buql&l lalotUa: (a) Will the Government please state 
what amount is under the custody of· the administrator of enemy property, 
what -aDlOunt has been disposed. of since the passing of the Enem)' Trading 
<>rdinance. 1916, and when are they expected to be fully disposed of 1 

(b) What is the average annual coat of adminiaterlJ.:tg the trust and 
'What ClOSt, if any, is charg~able to Centra. Revenues 1· 

Mr. L. Graham: (a.) It is assumed that the Honourable Member. wisbes 
to know what is the amount of ex-enemy property dealt with or remain-
ing to be dealt with by the Custodians of Enemy Property in the various 
provinces. how much of sllch property has been disposed of, and when it 
is expected that the balaDce will be disposed of. 

The a.mount of such property is about 21 crores, of which a.bout 2 
. erores and 8 lakhs has either been credited to the ex-enemy Governments 
-concerned in accordance with the provisions of the reApectiv8 Treaties or 
released. It is expected that the remaining 42 lakhs will be disposed of 
before the end of next year. 

(b) The average annual cost of the various Custodians' establishments 
is Be. 28.080. This expenditure i. met from a. levy of 1 per cent. on the 
gross proceeds of liquidation· of enemy property and no portion is charge-
able to Central Revenuea. -
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'l)iDIAN,'DELBGAtxOli Tri THE IO&TBOOXiliG ASUII,BLY 01 .rHE WGUli 
.' . . \ .', .' i:· ,..' '. .. 

0' NATIon. 

19. Baboo aUDJlal .TaJodl&: ,(4) ,Will, ,the Government' pioue state-
whether it is .. fa.at,that lnciia 'is, ,to 'aend4 delegat.es to tbe Geneva Con-
ference next.year? 

(b) Are the Government prepared to consider the advisabilit~ at CloO-
sulting. ,the Legislat~e as to tJw IIp.rt.~cular interests which require to, be 
represented and the persons who, arato repl"esent them?'., " , :" ' 

(c) Are the GOTernment prepared to take the views of the Legislature as 
to the line of aotion to be purilledby"the'representativea?:"" . !,;. <.'" 

Mr. L. QrUam:(~,) It is underStood that the lionorile Mernbe~ 
refers to the Assembly of the League of Natiolls. Under the Assembly'. 
rules, of procedure the number" of each' Member's repmsem.tatlvea, eJI!-
eluding substitute, representatives'; must not exceed three. 

. . 
(b) and (0). The Honourable Member is referred to the reply g.i.ven to< 

question No. 1778 on the ] lth Septtlmber, ]924. The answer is in the 
negJl,w.ve. 

LIQUIDATION OF THE BRITISH EMl'IllE EXHIBITION~ " 

~. Baboo 1l.uqlal .Tajod1a: (a) Will the Government please state· 
whether it is a fact that the British Empire Exhibition has been placed in 
the hands of liquidatOrs? . 

(.b.) Will.they furiher state what wastht itm~"POaitiGll1. of the 
In~i.aD, ~ction· before any such, decision was arrived a.t? 

(0) 'Row ,Diany pani~ and firms of British India participated in the-
Exhibition and to wha.t . extent are those respective parties losers? 

'(d) What is also the extent of ihe ]oss to Indian revenues and what is 
the total outlay fronl the funds' o£ the Government of. India for the 
Exhibition? 

. (e) Will they state what direct or indirect advantage h'asaccrued to. 
~dia oWing to its participation in the Exhi~ition? ' 

The Honourable .sir Charlet lDnaa: The Exhibition having come to aD 
end, the disposal of the Rssets has been plaoed in the hands of liquidators. 
It! is understood that the guarantors of the Exhibition are being called 
upon to pa.y up a portion .0£ their guarantees. But neither the Govern-
ment of India nor &ny Provincial Government nor the private exhibitors 
&8'. such were guarantors of the :Jj!xhibition, and. they have no liability for' 
any share of the loss on the Exhibition 8S 0. whole. For the rest of the 

. question, I refer the Honourable Member to (1) the Honourable Mr. 
Chadwick's reply to question No. 111 in the Council of State on 9th 
Sept.ember laat, and (2), page 70 and Chapter VI .0£ the Report. of the-
CommiBSi~cr . for .India for the Britiah Empire Exhibition,· copies of 
which al'\J 1n the Library. 
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. ': 
21. Baboo :alJDllal oTalod1a: (a) Will the Gove~ent be plelW1ed to 

~.WMtber &be Royal Army Temper&noe AssocIatIon haa been closed 
.nri.lndia and .if ,so, when?· . " 

j.: • I .. ~. ., • 

(b) What was the nun:tber of statutory Indian Members of th~AasOOi ... 
tion? . 

(0) Will the Government please sta.te ",hail' futther steps have been 
taken to frov,ide for the question of t~per8q~~:Pl. ~8"ArPl;r. in 11l4lia? 

, 1Ir •• ;':Butctcm.: (a) and (c). Th~ attentio~ of ,the Honourable Member 
i1!l'invitiedto 'tIhe 'reply gNen on the 22nd Septembo.-" 192~.to, atarreci 
question No. 2298. 

(b) Government are inionned·that there were no Indian. .Members, on. 
the Governing Council or the Executive Committee of the: As~ociation. 
which wa.s form~d to deal with British. ~roops on)'. 

, .COn'RIB.t1110~ .~BpMTall INDIAN' EXOlI'l!:QUEB. 'M 'OVR8EA'8 Mn,lTAlt:t 
. " .' INSTITUTIONS. 

22. Baboo aUJlll&l oTalod1a: (a) Will the Govenunent be pleased to 
state what contributions have been made annually during the last 5 years 
from the Indian exchequer to various military institutions. naval and 
miI.~tary' cQlle~,~.s,. gu~ery .lU1d artillery8ohoo~ .~d. other aimpar inatlitu(ioDB' 
dVerseas? . " '. 

(b) Are IndiaDs admitted in tho~e iI\stitutionlJ without .anydilCrimina-
tion?' .• ., 

(0) If the answer to (b) be in the Ilffirmativ~, what is the number of 
Indianslf.dmitted auring the last 5 years? 

. (d) 1£ the a.tlswer to (b) be in the nega.tive, will the Government state 
what steps have been taken to .prevent any racial distinction being made 
in futurs? . .... 

Mr .•• Burdon: (a.) So far. as tJle milit"ry institutions are conoerned, 
the answer (s· that Government are not in a position to furnish the 
Honourable Member with the infnnnation he desires 8S no separate con-
tribution is made from Indian revenues towards the cost of the various 
educa.tional and instructional establishments maintained in the United 
Kingdo~ for the training of British troops. etc. 

The Government of India are. not. in any way connected with the naval 
institutions,. as the oadministration of t~e Royal Navy is entirely in the 
hands of His Majesty's Government. . 

'!; (b) Illc:HimB are "'t present adntitted to '. the Roy'ai.Mmta.ry CoU.e, 
SiilidburBt', oDly;' 'There- are no Indians. int~e RoyalN~vy, theadministra-
tiori 'of'Whichj' ,'.'·1 :ha.~ 'already stated, is m the h&~ of Ria Maie.t, 's 
~-,' .... ' , . 

• 
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(0) 51 Indian candi<J,ates have sineed.921 been admitted to the Royal 
Military College, Sandhurst. 

! .,' .. :' ~"'; . 

(d) The question of the admission of Indians to the aomminioned 
ranks of the Royal Artillery, the Boyal Engineers aDd the Royal Air 
Force Services in Im~i8 is still under the consideration of His Majesty'8 

'Government. . 

INUIANI8A1'ION 0 •. THE AR:MY IN INDIA. 

23. B&boo Buglal .1'&locU&: (a) Will the Government be pleased to 
state how many King's Commissioned Indian offioers have bean trans-
ferred, since the intrOduction of the Befonns, to the regiments and. 
battalions to be Indianised? 

(b) What is the total number of regiments and battalions proposed to 
. be Indianised? 

(c) What is now the total number of such officers in those units? 

JIr. Z. B1I1'CIoa:. (Q) and (0). The infonnati£ln 'desired is given 'in the 
statement laid on the table. 

(~) 8. 

SIIlJ,tl.1ftt .TtoIlJi,ff/I tTt, ,,'lIl1h,. of [ttdill .. oJftoe,.. fIlilTt ITt" Ki .. ,.. 00lIl",""o" • .,AoAGtllI h,. 
t"Glllle,.,...z, ~,. Gppoi,rttl'ld tn !!GoTt 01 ITa" [1Jli'lll" ''f.it, IItltJDltJa fbI' I lItliGMlGtio .. , 

7th Light:Cava1ry 

16th Light Cavalry 

\&oW Panjab Reglm.at • 

Ii-lith Mahl'lltta Light Infantry 

1·7th Bajput Reglment • 

]·14tb Punjab RegIment. 

4-19th Hyderabad Regiment • 

2-1.t Maclna PlcmMI'I r. 

• 

ToW 

, 
8' 

i 
B 

3 
8 

S 

2 

2S 

TRANSFJ!llt 01 THE RECRUITMENT lOR CERTAIN SERVICES ,AND Appon."T-
llBNTS FROM THE SECRETARY OF STAn TO THill HIGH C.OMllISSIONIIR 

POR INDlA. 

24, B&boo Bunglal .1'&lod1a: Will the Governmont be pleased to .... 
whether the recruitment for certain. servi,oes B.oIld appointments for India. 
has been transferred ,from the Secretary of St. to the High Commiui~ 
for Ibdia t,'nd,if 80, which are the se"ioes and appointments in CJU8stioa'? 
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ft.. BOD01Il'able 8il Aldllldtr J[u44lma1l: Yas. A Mpy of the list of 

services and posts recruitment for which has been transferred to the Higli 
Commissioner ior India is laid on the table. 

!Lilt 01 uf'tlicu Qfld 1JO'e. ,.ec1'tlitmefl~ fof' which lim i'Jeen trQfl'/f/lTed to 4. S.,-. 
OommilBioner 10f' lflllia. 

1. Librarian, Imperial Library. 
2. Keeper of· the Recorda, Government of India. . 
3. Bacteriological Officerll (Non-service). 
4. To~n-planni~ experts. 
5. 'Imperial Meteorologists. 
6. Minell-Inspecwrs and Chief Inllpector. 
7. 'ExploaiYea-IDspecl.ora and Chief Inapector •. 
8. School of Minea and Geology':"'Principal. 
9. N. I. Salt Revenue J)epartment-Commisiioner, Deputy COIIUDiII~ 

Assistant Commissioners and Superintendent. 
10. Printing and Stationery-Controller and other officera. 
11. Patents and Deaign&-Controller . 
. 12. Electrical Adviser W Government of India. 
13. Metallurgical-Inspectors . and Almtant Inapectora. 
14. Local Manufactures-8uperintendents and Deputy of, and Chemin iD GoYerDo.. 

ment 'l'eat House. 
15. Indian Stores Department.-Chief Controller .nd other om ..... 
16. Ordnance MeehanicII-Chief Civil Master Armourerll, Principal Forem:... 

Foremen, ASllistant Foremen and otherpaded as a. 
17. ApJl!)intment. made in the United lCingdom to the .taft .of the La1mllllle 

Military School, Sanawar. 
18. Royal Indian Marine Dockyard staff other than Chief Constructor, CoDBtractor, 

Auiatant Constructor and Electrical Engineer. .. 
19. St.ate Rlillway-Coal and Mining Department and Covenanted .taft. 
a). Engraver and Bead Engraver, Sarvey OSiae. 
21. Phow-Litho Stair, Survey Offi0e-2 Manaiers, 4 Auistant ~n. 
ZI. !&t.hematical Instrument OfBee Sbff-Sul'Yey Ofllce-OBlcer ill Ohara-, 

Worke Manager, iii ABSie'-nt Managera. 
·23. Drawing Office Staff, Survey Ollie&-Ist Division .Assistant. 
"24.Cinehona. PlantatiDlll-Superintenden~ 

25. North-We.t Frontier Provinee-:-Apioaltural OBicer. 
:26. European Carpenter, Forest Department. 
~. EuroplllloD Gardenws lIIIder GovllJ'ltlDent. of India. 
SIS. Cuatar, Industrial8eot.iOD, IPilian :Museum, Cale1Kta. 
29. Posts and Telegraphs Department-Subordinate wireJeu perllODDeJ, Cable 

ForemenJ Fanman and A.i,taut SuperintendlDts. of Telegraphic Work-
shop.. Instrument ·Mechauician. for workshop and te1epaph and ~ oMieII.· . . 

30. :Appointments in the ZoologicalS'urvey. 
31 • .All appointments made by the Local Govermnents of Governon' .provfDcea .. . peer. and Hrricea .nder -their «IIltreL . . . 
a. :AIl .appoiDtlDlDt.s DIMe by the -GovetnmeJlt of 'lDdia .for .... .,a. • 

. Ollie! eo.miuion... ... 
• 
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TWBFEB OJ!' AGENCY FUNCTIONS FROM TUB SBOB.BTJ.B.Y OJ STATE TO TBB 
HIGH COIUUSSIONER J!'OB. INDIA. 

25. Baboo BUDgIal Jalodia: Will the Government be pleased to state-
in what respects the Secretary of State is still carrying out the functions 
of the agent of the Government of India and whether the transference of 
those or any of . those agencies to the High Commissioner for .India ia· 
under consideration? 

The Honourable S1II Oharles Innes: There is little, if any, businesl now 
performed by the Secretary of State which can properly be described aa. 
agency for the Government of India.. 

COST OJ OPEN COHPETITIVE EXAMINATIONS HET.D IN INDIA AND 
OVBRSEAS FOR CERTAIN SPEOIFIED YEARS. 

26. Baboo ,Bunglal JaJodia: (a) What was the approximate gross cost .. 
exolusive of overhead charges of each of the concurrent open competitive-
examinations in India and overseas in 1911, 1912, 1918, 1921, 19'..12, 1928, 
1924 for the Indian services, civil and military? 

(b) What was the total number of vacancics filled aa a result of each 
of these competitions, and what was the percentage of Indians to the· 
total numbE!r of recruits 'during these years? 

The Honourable Sir .AJ.8DDder lIuddtman: The information is being' 
llOllected and will be supplied to the Honourable Member in due course. 

INDIA'S C,ONTRIBUTIONS TO HIS MA.TESTY'S GoVERNMENT ON ACCOUNT 
u 01' CAl'ITATION :rOR BRITISH TROOPS. 

27. Baboo Bullal laJodIa: (a) What were the annual contributions. 
made by India to His Majesty's Government in 1928, 1924 and 1925-
through the capitation rate? . 

(b) Were the contributions distributed among various military training 
institutions and establishments in the United Kingdom? If so, what 
was the number of institutions of various. denominations, and what waS 
the number of recruits of diflerent denominations in each of the institution .. 
in these years? 
, (0) Is the cost of the education of British soldiers who serve for less 
tlian five years in India repaid to the Indian Government by the British 
Xreasury? 

(cl) Are Indians admitted to the artillery scnools and is India con-
tributing directly or j.ndirectly through capitation grants to the oost of 
such schools? 

(6) What is the number of Indians under training at military institu-
,tions both in India Bnd in England for King's Commissioned rank in the 
Artillery, the Tank Corps, the Air Force? 
. 1b.:I:. Burdon: (a.) The a.mounts paid by India to His Majesty's-
Uovemment on account of capitat.ion for' British troops and a.irmen during 
the periods in question are as follows: 
.' '" 1928-24. 

192'-2~ • 
I 1026-26 (estimated) '. 

• 1,799,700 
1,&52.600 

• 1,1>00,000-
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(b) The Government of India have DO information on the subjeot but 

they presume that no definite allocation takes place. 
(0) No. 
(d) The answer to the first part of the question is that Indians are not 

achrutted to the artillery training IDstitutions in the United Kingdom. 
With regard to the second part, the attention of the HODourable Member 
iE invited to the reply given on the 11th February 1924 to starred Question 
No. 219 and the supplementary questions. 

(e) None. 

NUMBER OJ' INDJ.AN9 IN UGANDA, KENYA, TANGANYIKA, ETO. 

28. Baboo Buuglal lajodla: Will the Govemment be pleased to state 
whitt is the number of Indians resident in Uganda, KClDya, Tanganyika, 
Nyasaland and other parts of African Settlement, and whether the numbe~ 
shows a.ny decrease or increase during the last 2 years 'I 

Kr. if. W. Bbore: 56. A statement is laid on the table giving the 
information requ:red. The seoond part of the question oannot be answered. 
as no census of the population has been taken since 1921. 

8. TaDpnylka • 

.6, Zanzibar 

I. Ny-.land 

. 
Indian 

population. 

1S,604.-Allntica. 
Chlelly Indi"DI. 

lI2,8U 

9,4.11 

12,8401 

611, 

Date of Ceuau •• 

• 
1921 

1921 

1921. 

1921 

1921 

lJi'VBSTIGATlON INTO THE CAUSES 01' STRI:Dl8 ON RAILWAYS AJi'D IN Til. 
MILL INDUSTRY. 

29. Baboo Banllal la1odia: '(a) Will the Govemment please state 
~he total number of striKes during the last three years in the principal 
mill industr'es and Hailways in India. stating therein the number of 
operatives involved, the number of cBsualties and injured and the main 
points at issue in each case? 

(b) What steps have been or are proposed to be taken to investigate 
the causes of these industrial con1'1 cts'l 

'l'be Honourable Sir BbupeDdra :l'atb Jlltra: (n) The tOtal number of 
disputes reported in the cotton mills, jute mills, woollen mills, oil mills, 
flour mills, paper mills, saw mills, and Hailways in 1~22, 1923, and 1924,-
was 487. The number of ,persons involvt>d was approximately 8,70,000. 
'No particul8l'8' ofcBSualtips are collected and. in the great majority of 
strikes casualties do not occur.' The main pOint a.t issue waS, in 185 cases, 

• ]I I 
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the enhanoement or reduotion of pay, in 44 oases the payment. of ·boDus. 
in 108 oases the dismissal or reinstatement of employees, and in 2Oc ... 
the question of hours of work or holidays. Various points accounted. lor 
the other disputes. 

(b) The Government; of India. endeavour to oo11eof; particulars 6f ... 
industrial disputes' and of -their causes. 

SETTLEMENT 01' 'AMOUNTS IN· DISPUTE BETWEEN THE INDIAN GOVEBN-
VENT AND THE W ABo OFFICE. . 

SO. B&boo BUDglal JalocUa: '(a) Will the Govemtnent; please state 
whether the neg~tiations wit~ His Majosty's W!lr Office regarqing the 
amounts outstandmg between it and india h'BVe ·been brought to a close? 

(b) If the answer be in the affirmative, what is tbeposition of IncHa 
in respect of her dues or liabilities? 

(c) If the answer be in the negative when is the negotiamonexpected 
to be closed, and will India be allowed any compensation in re8p&o1; 01. 
her long· standing dues from the 'War Office? 

The Honourable Sir Basll Blacaket.t: Negotiations are still in progresa. 
and I hope that Q conclusion satisfactory to India will shortly be reached: 
but I am not yet in a position to ·make any further stat~ment. 

ApPOINTMENT OF INDIANS TO THl!l STA'FF DB'PA1ttM:BNTAL Sl!lRVIOES 01' 
THl!l A:a.r.n IN INDIA. 

I . 

31. Baboo Bun.la1 I&J~a: (~) Will .the. Govemlllent. pleSlJe .tate 
whether there is any bar to the appointment of Indians to the Staff 
Departmental Services of the Jumy in India· for . which· BritishofficerB· 
of the Indian Army are eligi.ble? 

(b) If the fl.T'swer ~o in the n.ffinnative, wha~ is th.e nu~ber of IDlti,aD 
officers 80 appointed In ]92~1925, and what IS their proportion to the 
tota.l number of recruits for such sen.ices .during those. years? 

1IIl'. ~. lhtt"ilo"il: (a) ana (b) The attention of the nonourable Member 
is blvited to the reply given on the 24th MarCh, 1925, to .tarred 'Quet1ioD 
No. 1278. 

'I'1I.AlT81!'DOr CBRTAIN Ap!OIHT'MEtrrs REI,D BY' ·INDIAN M:em:C.A.L Sn.VIaI 
OFPIOBB.S TO THB PROVINCIAL MBDIOAL SBB.VIOBS. 

32. B&boo :aunalal I&Jod1&: Will the Government poleBlestate w~ 
d~ions have been· arrived at regarding: 

(4) the transfer of certain appointments ordinarily held by ·mdfthl 
Medical Service offieers to the Provincia.l Medical Semoes 
in the various services 8.S recommended by the MedicalSern. 
Committee in 1922: and 

(b)tb:e .question of medical research and the *uction oft1ie mili-
tary assistant surgeons and aub·aaaiatant surgeons .~ 

. part of the recommendations? 
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lb ... Budoa: (a.) The Medioal Services Committee did. not make any. 
:noommendation on this subject. 

(b) No recommendation was made by the Medioal SerVioes Committee in regard to (i) medical research ILnd (ii) reduction in the military cadre 
of assistant surgeons and sub-assistant surgeons. If, however, the Honour-
able Member is referring to the recommendations of the Indian Retrench-
ment Committee on these two points, the reply is as follows: 

(i) In consequence of the recommendations of the Indian Retrenah·-
ment Committee, the annual grant of Rs. 5,00,000 given to 
the Indian Resea.roh Fund Association was stopped, the post 
of Director of Medical Research was held in abeyance, the 
scheme for the Delhi Research Institute was postponed, and 
A1Aven pORt,A in t,hfl MAdiflfl.l HARAR,roh nflpartmAnt WArp. left. 
unfilled. LOoter developments, howev(J1', have ne('f;lssitated 
the revival of two of the unfilled appointments, and a grant 
of Ra. 8,00,000 to the Hesearch Fund Association. Proposals 
to restore the original grQnt of Rs. 5,00,000 to the Associa-
tion Bnd to fill four more posts are under consideration. 

(il) A reduction of sixty-five· military assistant surgeons and nineteen 
military sub-assistant surgeons lias been carried out. 

AJ)JlIBBtON OJ' INDIARB TO MILITARY TBAI,lNG I'NSTITUTIONS IN 
GREAT BRITAIN. 

SQ. BUoo BuqIal .JaJacUa: (a) Will the Govemment please .. tate 
_etb.er there are military training institutions in England in receipi of 
direct or indirElCt contribution from India, as a result of the c80pi~ation 
grant, which exclude the admission of Indians on principle? 
. (b) If the answer be in the. affirmative, will the Government pleas& 

state:· 
(i) the total number of such institutions; 

(0) the total amount of contributions during the last three years; 
(iii) W'~ther the exclusion of IndiaDs is Under orders of the War 

Office: a~ 
(iv) whether the question of the a,dmiasioD of IDdie.as to institutions 

enjoying a subsidy from India has been, or· is propost:ld to be; 
taken up for consideration? . 

Kr. E, Burdon: (a) Bnd (b). As ha.s been stated in answer to previouB 
questions, the only military training institutions in . Great Britain to 
.hich India.ns are admitted is Bimdhurst, the reason being that Bandhurst a ir'be training college for officers ~f the cavalry and infantry, and Indiana 
are at preAent eligible for appointment BS' King's commissioned officers in 
these two arms alone on the combatant aide. (JQvemment have no in-
formation whether any proportion of the capitation rates is definitely ear-
marked by His Majesty's Government for expcndi~ure on military training 
institutions, but this is probably not the case. The fact that Indians are 
~ admitted to other arms of tho service, nor consequently , flo other 
military traiaing iDstitutions is, as the Honourable Member surmises, a 
de~ision of His Majesty's Government. As the Honourable Mep!ber is 
q,ware. the questiOD of employing Indiana as King's commissioned offioers 
in. other oombata.nt &rDl8 is under consideration I 
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PROVINCBS IN WHICH THE MUSSAL1UN W AQF ACT 111 IN FOR.eE. 

84. IIr. Gaya Prasad Singh: Will the Government kindly state 
what Local Govemments have up to now given eftect to the MU8sRhuan 
:Waqf Act (Act XLII of 1928) and since when? . 

The Honourable Sir .Aluancier Jlud41m.an: The Government of Ind' a 
have no information later than thai; given in reply to the Honourable Khan 
Ba.hadu~ Moulvi Aman Ali's question in the Council of State on the 25th 
or August, 1925, to which I invite a reference by the Honourable Member. 
Briefly, that informa.tion wa.s to the effect that the Act has been brought 
into forr,e, with the exception of section 6, in the Punjab, w:t.hout excep-
tion in the United Provinces and in six districts in Burma lind in thl' 
Bombay Presidency, except in respect of waqf. established for the benefit 
of the Dawoodi Borah community. 

ADVERTISEMENTS RELATING TO RAILWAY TnUNGs. 

35. Kr. Gaya Prasad Singh: (a) Is it a fact that advertisements of 
lta.ilway timings 'and changes made therain are sent out to a few leading 
newspapers for publication for the information of the public? 

(b) If so, will the Govemment kindly state to what newspapers in the 
Province of Bihar and Orissa such advertisements are sent for publica-
tion? 

(c) Do the Government propose to ask the Bengal NBgpur Railway and 
the·E88t Indian Railway administrations to send such advp.J't,isement,s to the 
Searchlight of Patna also, for the information of the loca.l public? 

Mr. G. G. Slm.: (a.) Yes. 
'(b) Government ha.ve no information. 
(c) No, the matter is within the competence of the Agent •. 

lNTRoDUCTION OF UPPER CI..&.SB Coup' COMPARTMBNTS ON THB BBNGAL 
.AND NORTH-WESTERN RAILWAY. 

86. 111'. Ga)'a Prasad SlDlh: Are Government aware if any steps have 
been taken by the Bengal and North-Western Railway administration for 
the introduction of upper class coupE\ compartments on that line; and when 
are such improvements going to be effected? • 

IIr. G. G. SIm: The Government of India do not know whether there 
i. any publio demand for the introduction of such compartments or whether 
it, would pay the Railways to introduoe them. It is a matter for the Rail-
way Administration to consider. 

PREVENTION OJ' Fr.OODs IN THE EAST INDIAN RAn.wAY. 

87. IIr. Gaya Pruad Singh: With reference to the rep}v given by 
Government to starred question No. 11 of the 25tli. August, 1925, I't'IlRrd-
ing ft~SI are the Government prepared to state the resun of "certain 
inquiries and surveys" with the object of preventinQ' dBm~e tn the 
~8&t Indian Railway line b:y floods in the Bone area near Koilwar in Bihar? 
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JIr. G. G. SIm: The East Indian Railway Administration have sub-
JIlitted a. report on the floods in the Sone river with proposals for their 
control, which, after consideration by the Railway Board, was referred back 
~ the East Indian Railway for further report. 

PROJIIBITION OP THE EXPORT 01 BONES AND DONE DUST. 

88. :Mr. Gaya Prasad Singh: (a) Is it a fact that bones and bone-
.dust have a great fertilizing power; and will the Government he pleased 
to say if they propose to prohibit their export from Indio. in the interest of 
.agrioulture? . 

(b) What is the average quantity and value of such export annually? 
JIr. I. W. Bho18: (a) Bone manure is a valuable fertiliser for soils which 

.are deficient in phosphates; but the area of such soils in India is 
limited. Of the bone manure manufacture, about 4 per cent. only is 
.consumed in this oountry, and even during the war, when the price of 
this manure was low and the export demand weak, 10 per cent. only of 
the total production was consumed in India.. The Board of Agriculture in 
Indio. at its meeting in 1922 considered it doutbful if the prohibition or 
restriction of export of bones, fish manure and other phoephatio manures 
would lead to their being used in greater quantities by the Indian ryot.· 
'The Government, therefore, as at present advised, do not consider it neces-
sary to prohibit their export from India; but the Honournble Member may 
rest assured that Government are alive to the importance of conserving 
and developing the manurial resources of the cOlmtry. 

(b) The average annual export during the years 1922-28 to 1924-26 
was 83,750 tons and the average value Re. 95,85,000. • 

RESOLUTION BE THE SUppy;y OP GANGES W ATKR. BET.oW NARORA. 

89 ... Kr. G&y& Prasad. SlDgh: With reference to my starred question 
No. 28 of the 25th August, 1925, regarding the Resolution passed by the 
Council of State, regarding supply of Ganges water, WIill the Government 
be pleased to state the reasons given by the Government of the Un~ted 
Provinces for not giving effect to the above Resolution? 

The Honourable Sir Bhupendra .ath Mitra: The attention Of the 
Honourable Member is invited to the letter from the Government of the 
United Provinces, which has been laid on the table in reply to Khan BUad.ur 
:Sa.rfa.raz Hussain Khan's sta.rred question (No. 69), on the same subjeot. 

BROADCAST RECEIVER LIOBN8ES, ETC. 

40. JIr ••••. Dumula: Will Governm'ent be ple&Bed fio state tlie 
'number of (1) Broadcast receiving licenses, (2) Wireless transmitting 
licenses, commercial and non-commercial, and (8) Wireless import licenses 
·~urrent at a recent date? 

Mr. G. P. Boy: The following figures give the infonnation for 81sti 
December last: . 

(1) Broadcut Reeeiver J.ir.enaa. • 
(2) Lieeulel for flxed Stationl-

(II) Limited-Commercial • • 
(1I) Non-CnmmllrCiaI •• 

(8) Import (Wirelo •• Telegraph.) Lio8lllel 

.. 'T 

,II 
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IN:n.ODUCTIOli all' bloRKS Ili THB N ORT,H-W Esr FROnIEll PROVINCE. 

oil. LIla DUD! Ohuld: Is there my proposal under the consideration 
of the Government of India to give some 80rt of Reforms to the North-
'NV est Frontier Province? If· 80, will the Government be pleased to stat, 
the nature of the Reforms proposed? 

Sir Deny. Bray: The Honoura.ble Member is refe·rred. to the speech by 
me in the Council of State OD th~ 16th Maroh, 1925, ill the COU1"8e of the 
North-West F~tier debate. 

NON-REOEIFr OJ' MEDALS BY MEN WHO SERVED. IN N ON-COHBATANT 
Ull'ITB DURING THE GllE,A.T WAR. , 

42. CJoIODll Sir ltemr StaDJon: 1,~e the GovernmeDt aware:' 
(Q) tha.t maoy: meD .... EuropealUl, Anglo-IDdi&lls and In.dian....-

zeoruited from the Railways, Telegraphs and other80urcea 
in India, who served in the War in Mesopotamia., East Africa 
80Ild elsewhere, in temporary Don-comba.tant units (long sinoe 
disbande<ij, have never received their medals? 

(b) that medt.l rolls were SeDt in by such units some seVeD yean 
ago, md th&t in many cases nothing has been heard since? 

(0) that individual applications submitted after disbandment remain 
UD&Ilswered, and that the men concerned do not know how 
to get the medals for which they have been recommended? 

2. Are Government aware that 1& widespread and growing dissatisfactio~ 
8Ild loss of confidence in the good faith and justice of GovernmeDt have 
be,u caused by such treatment? 

8. What action do Government propose to take in the matttlr." and 
when? 

Kr. :I. BurdoD: 1. (a) The Government of India. believe the fa.ctl to be 
generally &8 stated. by the Honourable Member in so far as the British War 
Medal and the Victory Meda.l are concerned. The main rtlason is that 
IDa Ma,jesty's Government only consented tQ the grant of medals to civi. 
lims, on the conditions now laid down, in 1924, after repeated recommenda. 
tions from the Government of India. The decision "'&8 announced in Anny; 
Instruction' (India) No. 214, dated the 26th February, 1924. The CQm-
parativtlly small number of cla.ims which had been received on behalf of 
oivilian penonnel to the 1914 Star and the 1914·15 Star hBd already been 
completed and the medals. issued befQre. the War Office raised objections 
to the issue 01. medals to civilians. 

(b) The medal roll!! CQuld not have been sent in 80 long as 7 yeal'S 
ago, 81i1 orders for the flubmission of claims to the British WfV and ,Victory 
Medals were .only issued in 1921, but it is undoubtedly a fact that the long. 
period wQich elapsed before the War Ofl'lce consented to the grant of these' 
medals caused 80 very large number of civilian claims to rqm!lin uncomplie!1 
with. It is now impossible to issue medals except' in reHponse to individual' 
applications, . 8S the unite ha.ve long since beoD' disbanded and the present' 
addresses of the men are not known. .' 

(0) I am ,not .awa~e t~at j,Ddivi,dual a.pplications now remain un .. 
8Ilswered for any length of tIme. The Medal Section of the Army Depart-
ment at· 6, Esplanade, Calcutta, dea.l& as promptly 88 possible wUh aIr 
olaims It'Ceived. It is of course' immensely handicapped. in thia work by 
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the initial delay which I have already mentioned. 'rhe medal rolls of 
civilian personnel are now in the charge of the Field Controller of Military, 
Accounts, Poona.. Any individual who senda in a. claim whether to the 
Government of India, or Army Headquarters, or the Medal Section, or to. 
the Field Controller direct, has the receipt of his claim acknowledged at 
once by the Medal Section and the claim itself forwarded for verification 
to the Field Controller. On receipt of verification the Medal Section issues, 
the Medal. 

" , 

2. The Government of India are aware that the position iw unsatisfao-
tory, but do not think that it bas caused, discontent to the degree suggested. 
by the Honourable Member. Any individual who now bestirs himself to-
obtain his medals can do so in a. comparatively short time. 

S. Government are doing all that they can in the matter, but they have' 
been handicapped as already indicated, by circumstances beyond their own. 
oon~ including to sOUle extent, the apparent apathy of civilian claimants 
themselves. I may mention that the Medal Section has already received 
and, dealt with over 50,000 claims from civilians since the War Office ad· 
mitted the eligibility of ci~lians in 1924. The whole question hasbe8Dt 
receiving special attention from Government during the past year and more., 

TUB SOt"TH A.PRIOAN Cr.A,88 AltEA.8 BIn. 
48. Kr. :H. E. Acharya: Will the Government be pleased to state:J 

(I)' in what parts of the Sobth African Union Indians are at present;. 
settled and in what numbers; 

(2) wh~ther under the Gandhi-Smuts Agreement they now enjoy 
equal rights of citizensllip with white settlers in the matter 
of trade facilities, holdings of real property, and electoral 
franchise; and if they do not, in what respects are they under 
any disa1:ility; 

(8) what the objects s.nd reasons are of the Class Areas Bill now 
in course of legislation by the Union Parliament; 

(4) on what date the above Bill was introduced, and on what date-
or dates, the Government of India have made their repre-
sentations to the Union Government regarding the Bill in-
question; 

(5) why the Government did not consult the Indian Legislatures 
on the subject in September last; and . 

(6) whether Government will place on the t'able the correspondence 
between them and the Union Government with regard to the 
Bill in question? 

1Ir. 1. 'w. Bhora: (1) India.ns are sett,led in all the four provincps of tbe-
Union of South Africa, and according to the census taken in 1921 their-
numbers are ta8 follows: 

Natal 
Transvaal 
Orange Free State 
Cape Colony 

TOTAL 

141,336 
18,485 

100 
'6,498 

161,889 
-~-. 
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(2) The only assurance given by the Minister of the Interior was that it 
was the desire of the Government tha.t existing laws should be administered. 
itl a. just manner with due regard to vested interests. Mr. Gandhi in his 
letter of June 80th, 1914, expressly stated that he had been unable to 
include in the programme of the passive resistance movement, many 
matters in respect of which Indians were then under disabilities. 

(8) For the objects and reasons of the Areas Heservation and Immigra-
tion and Registration (Further Provision) Bill I would refer the Honourable 
Member toO the speech delivered by the Honourable Dr. D. F. Malan 
(Minister of the Interior) when introducing the Bill in the House of 
Assembly of the Union Government and to the provisions of the B,n itself. 
-Copies of both of these have been placed in the Library of the House. 

(4) The Bill in question was introduced in the House of Assembly on 
the 23rd July, 1925 and since that date re,presentations have been made 
again8lt its provisions both on grounds of principle as well as of detail in 
the eourse of the negotiations which the' Government of India are carrying 
-00, with, the Union Government. 

(5) In September last the Government of India consulted the members 
.of the Standing Emigration Committee which is compos{',d of 4 members 
·of the Council of State and 8 members of the J .. egistative Assembly 
nominated from panels elected by each' House. In addition the advice 
and co-operation of the Honourable Sir Deva Prasad Sarvadhikary, Pandit 
Moti Lat Nehru and Mr. Jinnah was also sought in the matter. The sub-
jec~ WBB' also discussed in the Council of State on t.he lOt,h September, 1925, 
with reference to the Honourable Sir. Deva Prllsad Snrvadhikary's Resolu-
tion regarding the protection of the rights of Indians in South Africa. 

(6) As the matter is still the subject of negotiation between the Govern-
ment of India and the Union Government, I regret I am unable to oomply 
with the Honourable Member's reques.t. 

NUMBER OF ASusT.~Nr TIU.PF[C SUPERINTEND ENTB, TRAFFIC INSPECTORS. 
ETC., ON TUE GREAT INmAN PENINSlnA, EAST INDIAN AND NORTH 

WESTERN R.A.II,W A YS. 

44. 1[&11 Walthuddln: 1. Will the Government be pleased to state 
-the total numbers of Assistant Traffic Superintendents, Traffic Imlpectors, 
'Commercial Inspectors, and Traffic Canvassers on the Great Indian PeniDl'ml .. 
and East Indian Railways and in the subordinate service of the North 
~ estern Railway? 

"'2. How many of them are (a) Europeans or Anglo-Indians, (b) mod.us, 
(0) Muslims, and (d) Sikhs? 

Mr. G. G.8bIl: .1-. & 2. The .iofonnation Rsked for is not available. The 
Government do not· consider that it would Berve any useful purpose to 
have the infonnation collected.· I would. however, refer the Honourable 
Member to Chapter V and Appendix G of Volume I and Appendix C of 
VolumejI of t.he Report on India.n Railways for 1924-25 and to the Railwa.y 
'Board's 'Classified ·List. copies of which publications are in the Library. 

( 
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~IS.ADVANTAGEOUS POSITION OF MUHAMMADANS WITH RBGARD TO THEIR 

REPRESENTATION IN PUBLIC SERVICES. 

s1 

45. Bait Wallhuddln: Will the Gov.ernment be pleased to st&te. 
what action they have taken on the points raised by the deputation which 
waited. on His Excellency the Viceroy in Simla, to draw his attention to the 

-disadvantages under which the Muhammadans are, in the opinion of the 
·-deputation, placed in the matter of their share in the public services of 
the country? . 

The Bonourabl~ Sir .AIedoDder Kuddlm&n: A. reply to the deputation 
..explaining tho whole position is under preparation and will, it is hoped, be 
issued shortly. A coPy will be supplied to the Honoorable Member. 

CONTINUATION BY THE NORTH WESTERN RAILWAY OF THB CONTR.A.CT 
WITH THB COOLY CONTRACTOR AT DELHI RAILWAY STATION. 

46. Ball Waiihudd1n: 1. Will the Government please state (a) the 
total emoluments of the cooly oontractor at Delhi railway station, (b) 

. the total number of cooties working as luggage porters at Delhi station, (0) 
·the amount each cooly has to pay to the contractor per month or per day 
:as his honorarium, (d) the name of the present contractor, (6) when the 
period of present contract expires, (f) what is the cornmon procedure of 
giving contracts, (g) what qualifications are required for the contractoJII, 
.(h) if it is a fact that there have been many complaints of m~treatment, 
·even of assault on passengers by coolies but that yet the contract continues 
undisturbed ? 

2. Is it a. fact that on taking over the Delhi Umbala Kalka Railway the 
North Western Railway gave notice to the present cont~tor of the ter-
mination of his contract but that they changed their mind and have conti-
nued the contract in his name for another year? 

. Mr. G. G. 81m: 1. (a), (b) and (c). Besides the cost of uniform and 
badges, the cooly contractor at Delhi railway station rea.lises from each 
oooly a sum. of annas 0-4-0 per diem. He is authorised to employ a. 
maximum. of 400 coolies. Out of the amount realised from the coolies. 
the contractor has to defray the expenses of office establishment, super-
visors and mates., all of whom are employed in connection with the licensed 

oOOOlies. 

(d) Mr. Halpin. 

'(6) Slst December. 1926. 

(f) and (9). In making the selection the railway authorities satisfy them-
.. elves that the oandidate is a suitable person in all respects for such an 
appointment and is capable of handling la.bour. V &candes as they occur 
.:are filled by appointing the most suitable man available. 

(h) and 2. Government have no infonnation. • 
• 
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GUNT TO .l. NON-MuSLIM OF THE CONTRACT FOR THE MUSLIK 
REFRESlIMENT ROOMS AT BAROG AND DELHI. 

47. ]laji Walihuddtn: (a) Is it a fact that a non-Muslim holds the 
(l()nUact for the Muslim refreshment rooms at Barog and Delhi? 

(b) Is there a single instance of a. Muhammadan holding a contract for' 
the supply of Hindu food and refreshments? 

Kr. G. a. 81m: The Honourable Member is referred to the answer 
giv:en, on 14th September, 1925, in this Assembly to question No. 180 asked 
by Mr. Abdul Haye. As promised therein, a copy of the question and an-
swer was sent to the Agent,. 

GRANT TO A MARWAltI OF THE CONTRACT FOIL THE SUPPLY OF INDIAN 
REFB.ESH)1'E.."fl'S ON THE BENGAL NAGPVR RAILWAY. 

48. Ball W",JUiuddlD: Is it true th&t a Marwari has been given the 
monopoly for the supply of Hindu and Muhammadan.food to passengers OD 
the whole of the Bengal Nagpur Railway from Nagpur to Howrah? 

Kr, G. G. 81m: Government understand that on one section of the' 
Bengal N agpur Railv;ay a Marwari holds a contract from the Ra.ilway and 
grants sub-contracts ,to Muha.mmada.ns under railway supervision and 
approval. . 

II 

MONOPOLY FOR THE SUPPLY OF INDIAN REFRESHMENTS ON !UILWAYS. 

49.. Ilall WaJlba4cliD: Is there any circular issued by the Railway 
Board. that as far as possible Railways should not give monopolies for the 
s..upply of Indian refreshmcnte and what steps have Govennnent tBlu~n­
to Bec that it is properly ~bBerved? 

Kr. G. G, 81m: The reply to Hie first part of the qJ1cstion is in ,~e' 
negative and the second part does not, therefore, arise. 

SUPPLY OF INDIAN RBJ'RBSlIlONTS ON RAILWAYS; 

50. Hall WaJlhudd1n: 1. Are Government aWBl'e that the Indian food, 
supply on the Great Indian Peninsula Railway is very popular and are 
they prepared to direct other railways to copy the same? 

2. (a) Is it 0. fact that in one of their circulars; communicated to the 
Imperial Legislative Council, the Railway Board said tha.t the Great Indian 
neDiuula f.lIl'l'&ngements for supply of Indian. food had been represented' to-
tborn tob& very satisfactory and that they had asked other .Ra.ilways to cop)' 
~~? . 

(b) From whoni did Government reoeive the representation referred to. 
.in the c!rcular? 
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(0) Will Government lay on t,he table a copy of that represent.tion .. 

,;also a copy of the Ra.i1wayBoard circQlllr? 

(d) Wkail action have the Railways taken on that 'eircwlU'? 
Xr. Q. Q. 81m: 1. Government are aware that the question of the supply 

,of foodstuffs to passengers has reoeived the ooreful attehtion of'railWilry 
administrations and their Advisory Oommittees and they do notpl"Opoae 'tQ 
take the action suggeste~. . 

2. (a), (b) and (d). In a ,letter to the Railway BOIl.rd'in 1915 ~e Gen~ 
ral Secretary to the Passenger Protecting Society of India complained that 
the arrangements for the, supply of foodstuffs on the Oudh and Rohilkhand 
Railway were not IlS satisfactory as on the Bombay, Baroda and Oentral 
India, Great Indian Peninsula and North Western Railways. On inqu4-y 
the Ra.ilway Board found that instructions JssUf;d to' the. staff of the Great 
Indian Peninsula Railway in connection with licenses for the sale of refresh-
ments at stations were, very ,suitablo Rnd they· addressed the three State-
worked Ra.ilways, namely, the North Westem,Oudh and Rohilkhand and 
the Eastern Bengal Ra.ilwa.ys to adopt 8imil~r rul,es, 'Yhich they did. A copy 

,of that letter was not communicated to the Imperial Legislative Oounoil. 
(0) No. 

INADEQUAOY OP MUHAMMADAN REPREI'lENTJ.TIOli IN GoVEUNlON'r 
SERVICE IN AJMER-MERWARA. 

51. Ball W&llhuddID:(,,-) H68 theatt~ntion of' the Government been 
drawn to the article published in the MUBlim Outlook, dated 16th August, 
1925, which portrays the condition of the Muslims in Ajmer-Merwu8 Go~ 
oernment lIenioe? ' 

(b) Will the Government be pleased to state if it is true that out of 
,46 posts in the Government service' there is only one held by s. member of 
that Muslim community and that the rest s.re held by others? 

(0) Whs.t action have the Government taken to safeguam Muslim. 
interests there? 

'1IrDeUYI'Bray: (a) Yes. 
(b) The list printed by the MU8lim Outlook is hs.rdlY calculated ,tp 

giv~ a 'fair imp.ression of the actuf1.1 p08it~on as regards the prescnt '!ism-
'button of supenor Government posts lD AJmer-Merwa.ra 8S between ,HI!ldu.s 
and Muhammadans. The attached list compiled from information supplied 
'by the Chief Commissioner shows that; out of 18 posts of 8 superior nature 
'27 are held by M uhammad8ns and 46 by Hindus. 
, (0) In view of the fact, that ,Muhammadans. numoer. s.bout one-thilP. 
,of the urban and one·fifth of the rural population of AJmer-Merwa.ra. . It 
would appear from these statistics that the need for special measures to 
-safeguard their interests .in this respect has Dot been clearly established. 
The local Administration are not unmindful. of the matter apd, when reply-
ing to a deputation ''from the Provincial Mus1im League in November, 1924, 
,the Chief Oommissioner pointed out that statistics of recruitment. for the 
.clerical' aDd revenue sernoessinceMaroh 1900 showed t1l&t 16 Muhunma-
-dus had been, reeruited as against 21 Hindus. 

The Govet'Dm8!Jt of -India limrever propOse to' fonratd_aopy Of thfa q,.. 
tieD and answer to the Chief CommiseioDer with - "'itohis ;bepWi, III 

• 
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mind the undesira.bility of anyone community obtaining an unduly dis-
proportionate share of posts in Government service. 

AppointmllDt. 

Additional St.'QioDi Jua,. 
Publio PrDl!ecutor • 
Sman CauBeCourt Judge 
Sub·Judge • • 
TreMury Ollloer • • 
lIemger, Court of Ward. 

Excise Superlntenden. 
EuiBfl Sub·lulpectora • • 
Co-operative Society Registrar • 
Co·operative ~ociety Oft1cera • 
City MagiRtrate.. • 
ltailw.,. Magistrate. • • 
Sub-Divisioual Oftleer • ~ • 
Su periDten(liDg Eugineer . • 
Assistant SuperiDtendent, Education 
Bub·Regilltrar. • • • 
SnperiDtendent or OI1oe • • 
TabaUdal's • • • • • 
N alb-Ta.bAildars. • • 
A.I.iota.nt Surgeon. • • • 
Sub-A.uiltant Surgeons • • 
Deput,. Superlntondent of Polico • 
InspectorA of Police. • • 
Sub-IDIIpIlctora of PoUDe • • 

HiDdu. Muhammadan 

1 
I 
1 
1 

(Jain.) 
1 
40 
1 

I 
1 
I 
1 
1 
1 
1 
II 
40 , 
'1 
1 
1 

12 

I 
I 

8 

II 

"2 (II) 
2 

1 
16 

406 27 

RlIluaJCII. 

(II) The II Income·tax 
N.ib·Tab.ildars lore 
lot prellflD.t on foreign· 
Bflrvice. 1 in. Court 
of W.rd&. flItabli.b. 
IIIflllt in Ajmer and 
lin ToIIk State. 

.As regard&. the Police Foreea it _y be oblerved that out of 8'1 Held Oouatabl81 Ji8. 
1ft lrIubammadlona and ozb, 28 HiDduL 

A.PPOINTIONT 01' ElTJIlIIR THE PRESIDENT OR THII SIIOUTARY OF TO 
P ASSENGEB. PROTECTING SOOIETY OF INDIA AS A MEMBER OJ' THB 

CENTUL ADVISORY COUNCIL POn. RAILW.4.YS. 

52. Jlall WallhuddiD: Will the Government be pleased to state> 
whether they have been approached to appoint the President or Secretary 
of the Passenger Protecting Society of India as a member of the Advisory 
Committee for RailwaYB at the headquarters of the Government of India 
and whether in the interestB of poor pBssengers they propose to announce 
their deciBion to appoint any of the office bearers of the Society withou., 
further delay? 

The Honourable Sir Gharl .. Inn .. : If either of toe gentlemen referred' 
to becomes B Member of thiB Assembly or of the Council of State. no doubt 
he will have a. good chance of being elected to the panel from which the-
members of the Central Advisory Council arc selected. 

OPENING 0"1 A DUNOH POST OVPICE AT THE DARGAH-KHOW.A.1A. 
NIZAMUDDIN, DELHI. 

58. Raj! WallhuddlD: Will the Government be pleased to state· 
what action they have taken so far to have a branch post office opened at 

_ the Dargah·Khowaja Nizamuddin .(Delhi) ~d when it is proposed :ro haye-
.the lcheme·oompleted? 
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Kr. G. P. Boy: The question has botn reconsidered. As a poat office 

all"l~uJy eXlsta at Jangpura, which is only 2 furlongs from Nizamuddin and 
8 far larger village, it is not proposed to open B poat office at the latter 
place. • 

llESOT,llTION HE COMFOllTS FOIt INDIAN RAILWAY PASSENGERS. 

54. Halt Walihuddln: Will the' Government be pleased tost&te 
to what extent the differE'nt railway companies have carried out the re-
commendations on the subject of Indian passengers' comforts made by 
the Legislative Assembly on the Resolution moved by me on the 12th 
February, 19241 

IIr. G. G. 8im: The Honourable Member is referred to paragraphs 98 
and 00 at pa~es 67 to 71 of Volume I of the Report by the Railway Board 
.011 Indian Railways for 1924·25, and to t;he explanatory memorandum on 
the Railway Budget for 1926·27, which will shortly be placed before the 
Assembly. 

RAlJ,WAY CONNECTION BE'l'WEEN CHANDPUn. SUU AND CHANDOlC. 

55. BaIt Walihuddln: Will the Government be pleMed to state 
if they propose to connect railway station Chlwdpur S,iau in the Bijnore 
District with railway station Chandok on the main Oudh and Rohilkhand 
(now East Indian) section of the East Indian Railway in the same district? 

(b) If 80, how far is it correct that Nahtaur, an important and prog.. 
perous tr&ding town, has been left out of the project? ,. 

(0) Do the Government propose to bring the matter to the notice 
of the railway authorities and recommend the inclusion of this town in this-
scheme? 

JIl. G. G. 81m: (a) A proposal to extend the Gajraula·Chandpur Brancli 
. through Bijnor to Ohandok is at present· under investigation. 

(b) and (c) . . It cannot yet be st~ed definitely whether the line will pass· 
through Nehtore or not, but as this town is a long .way off the direct align-
ment of the proposed branch, it is hardly likely tha~ a divemion to Nehtore 
would be financially justifiable, • 

REDUCTION OP THE GARltISON IN AMBAI,A CANTONlfENT. 

56. BaJI WalthudcliD: (1) Are the Government aware that in 
recent years there' has been a considerable reduction of garrison in Ambala 
Cantonment? 

(2) Is it a fact that on account of tbjs reduction, a large num~~r of 
bungalows constructed originaliy at the instance and for t,bs lise of mlht~TY 
'officers is lyin~ vacant and that the house owners are consequently belng 
. put to heavy losses? 

(a) W~ll the Government be pl('af!ed to say if ~hE're is any pOARihility of 
the increase of the garrison to its normal strength In Ambo.Ja. Cantonment? 
" (4) Is it a fact that the main CBuse. of the reduction of the garrison in 
Ambala. Cantomnent is the scarcity of water there? 

• • 
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, lIr. Z. Burdon: (1) Yes. 
,(2) I 8m making inquiries into the matter and will let the Bonourable 

Member know the result as soon as possible.' , 
(8) So far as I am aware there is no likelihood of 'a large mcrease to the 

,garrison in the immediate future. 
(4) It i~ OIle of the oauses, an important cause. 

NUKBI1I. or BI.-mJD MRBlII'BB or C.A.NTOltiKINT BO.&1I.D8. 

57. Eall WallhuddlD: (1) Are the Government aware that ~ 
several cantonments the number of elected members in Cantonment Boa.rds 
thereOf is less than .even owing to the Government having not nGmiDated 
four members under section 14 (i) (6) of the Cantonments Act, 1924., 

(2) Is it a fact that several important interests and minorities in those 
.cantonments aro not represented on the Cantonment Board ? 

(8) Are the Government aware that there is great discontent in those 
.cantonments speci~ly at Dinapore owing to the Government's failure to 
make'maximum nominations under the above section and thus decreasing 
the strength of the electedmemb61'8? 

(4) Are the Government aware that the Government of India RefnrMS 
'CoJDm,ittee rec,ommended ten elected and ten nominated members in 
.every' Cantonment Board? ' 

(5) Are the Government prepared to issue instructions that 
t~ maximum strength mentioned in section 14 (i) (e) be availed 6f 'to 
ensure tha.t in no Ca.ntonment Board, should the number of elected mem-
bers be len than seven? 

IIJ.'. :I. Burdon: (1) The Commanding Officer of a. Cantonment is 
empowered to nominate four military' offioers to ,be members of the Can, 
tonment Board under the sub· section quoted by the HODOurable Membe'!:. 
This 'number :is a maximum and it was never intended th'at four military 
officers should be nominated in every cantonment, however VDflll.Th~ 
Government of India. nave no detailed information on the point, Dut it is 
jikcly that in many cantonments the Commanding Officer h'a.s nominated a 
smllicr number. . 

, (2) and (3). Tl!.e Gove~e~t of India have n~ ,reason to S\lppose that 
this is the case. . 

(4) The answer is in the affirma.tive. 
(5) Government do not propose to issue such inlltrueti0D8. 

,C.A.NTOlOlENTLAND ADKINISTRATION RULES. 

i 58. Eajl WallhuddlD: (1) Is it a fact that under rule 18(26) of 1:b.~ 
New Land Rules framed by the Government of India under seotion '28Q 
of ,the Ca.ntonments Act, one-fourth of the income derived from the land 
entrUsted, to the management of the Cantonment Board is to 'be credi~ 
to the Gov6t'DIDent? 

(2) Is it a fact that:before. the 'Issue ,of th~e 1'T (IJW: Land 'E.uTea, the· -trbole 
.. income tlerived from SUCD lana. was credited. to' the 'C.mtOn'intn\' 1}cM'? 
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(8) Is it true that the cost of managing Government IBn.d.in cantonments 
haa considerably increased in recent years on account of the ClWtomnent 
B~ hav~ng to regularis6 a large number ot old encroachments by the 
institution of civil suits? 

(4) Is it true that Cantonment Boards in different cantonment-s feel 
helpless in introducing many schemes of public beneficence such as the 
introduction of compulsor.Y primar'y education, etc., for want of funds? 

Kr. 1:. Burdon: (1) I presume the Honourable Member is referring to 
clause (27) of rule 13 of the Cantonment Land Administration Hules. If 
80, the reply is in, the affirmative, subject to the reservations in Rule l1(b) 
whioh allows Govemment to var.Y the proportion at its discretion in certain 

,circumstances. Proceeds from licenses issued under clause (25) of rule 13 
of the Rules are however credited wholly to cantonment funds. 

(2) :Yoa, Sir. . 
(8) The Government of India have no information. 
(4) In one cantonment the Board is ~derstood to have paBSed a r(>solu-

tion in favour of compulsory education, but was unal'>le to proceed with the' 
measure through lack of funds. No other instances 9f the kind have been 
reported. 

P:aoCEDURIl RBI,.lTING TO RETORTS ABOUT THE Loss OF CANTONJfENT 
, lIONEY. 

59. IIaII .ajlhudcUn: (1) Are the Government aware that undar 
.action 14 (i) of the Cantonment Account Code, 1924, 'framed by the 00\'-
emment of India, the President of a Cantonment Board has been empowered 
to inquire into a loss of cantonment money and to submit his report direc~ 
to the Local Goverument? ' 

(2) Is it a fact that under this procedure the Cantonment Board gets. 
DO imonnation whatsoever of the loss and the cantonment people regard 
it as' a great defect in the procedure? Do the Government propoae to 
alter the rule in a way that no report be submitted by the President without, 
laying the same before the Cantonment Board? 

Kr. :I. BurdOn: (1) and (2), The attention of the Honourable Member 
fa invited to Army Department notification No. 1686, dated 18th December 
1925 (which was published in the Gazette of India of the 19th December, 
iJ.925) from which it will be seen that steps have already beentBken to 
revise rule 14 of the Cantonment Account Code in the direction suggested. 

M.l.IlIl'TBN.l.lfCB OP' MILITARt ROADS O{]T OP C.lXTONM'ENT FUNDS. 

60. HaJI WajlhuddiD: (1) Are the Government aware that at 
present in many oantonments several r<?Bds used primarily and mainly by 
the military population of the cantonments are maintained from the c'ao-
tomnent fund.? ' 

(2) ~ the Government aware that one of the recommendations of the 
,Oantonment Refonns Commit,tee printed on page 22 of its printed report is 
that 'all roads ill ," oantonme.ut in linel of fIi'oopa and barrack areas or leading 
to departmental godowns or to thp forti, etc., should be maintained by the 
Kilitary Works Services of the Government 'I • • , 
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. (8) .At:e the Oovemment aware that in Ambala Canton,ment the whole 
of the Mall Road and the Staff Road and many other roadaexisting entirel,. 
for military purposes are being maintained from the cantonment fund.? 

(4) Do Government propose to direct that the distribution of roads in 
Alllbuia Cantonment between the Cantonment Board cmd the Military 
Works Services be reconsidered and rev,ised? 

Mr. J!!. BlU'dOD: (1) The Government have no information to this effec •• 
(2) The a.B'iJWer'ia in the affirmative. 
(3) and (4). The Government are making certain inquiries, theresultll 

of which will be communicated in due course to the Honourable Member. 
But they :leel sure that the Mall Road and the Staff Road in the Ambala 
Cantonment cannot be said to exist entirely for military purposes in the 
limited sense which the Honouruble Member apparentl'y intends, and they 
would further observe that ez hypothesi 'cantonments and caatonment 
funds ~ist primarily for the servi!e of tbe Army. 

PaOOEDultE REt,,\TDiI'G TO THE PAYMENT OF BII.l,S BY CANTON~H'l!. 

BOARDS. 

6l. Bail WaJlhuddlD: (1) Are the G6vemment aware that under 
. s~ction 30 of the Cantonment Account Code, 1924, framed by the Govern-
ment, .the ;E?,ecutive Officer has the power to order payments· ofhilla and 
£ 'issue cheques for such payments I' . 

(2) Are. the Govemment aware that it· is a recognised principle !# 
accounts that the officer who passes and orders the paymetlt qf·a biU should 
. be different :from the. officer who .prepares So bill, to ensure an effective check 
'On the validity of payment I' 

(3) Are the Government aware tha.t the combining of both these Jmpo~- • 
ant functions in the Executive Officer, aa is oontemplated' by the. above 
section, is not desirable or consistent with accounts prinoiples? 

(4) Do Government propose to take steps that Bome other.o£6clll' .•. say. 
the President or Vice-President of the Cantonment lloard. be auth6rised 
to pass the bills prepared 'by the Executive Officer and to s.igncbequet 
issued for such .payments I' 

Mr. E. B~OD: (1) The facts are generally as Rtated by the Honourable 
Member. The .Executive Officer is a~thorised to issue cheques, subject 
to certain reservations, under rule 82 of the Cantomnent Account Code. 
If 

(2) The reply is in the affirmative. 
(8) Rule 80 of the Cantonment Account Code relates to the paymeat 

of bills presented to the cantonment authority by other partie., and cd 
bv the ExeCuti'9'eOftiotlr. But if there aNcaSM tn w.hUili.. the EXQeUtiv. 
Officer h8sto prepare :bills ·himself"t~e. Cantonment AutbQrity hupo~ 
uiider tbe'.samellectmb to· appoint .ome;cme.ell8·to eu.mine't!be,~in...-
f))as8~M 'P&1ment ·ofdetr. '. . . .. , .. . 

(~ Does not arise in view·of:mYlreply)topart (8). ,: , 



UNBTARBBD QUESTIONS AND ANSWERS. 

bOOKB AlillD EltPEN'DITUltE 0; THE MILAM POST OUICII. 

62. lIawvi Muhammad. Yakub: (a) Will the Government be pleaeed 
to lay on the ta.ble a. statement showing the income and expenditure of 
Mil~m Post Office (District Almora.) during the period of its existence for 

'lour months in each of the years 1925 and 1924? .. . 
(b) Do tho (}oveI'IlJllent propose to make it a penuanent season Post 

-Office for four months every year? 

lIIr. G. P. Roy: (a) 'rhe statement asked for is laid on the table. 

(b) The experimental season post office worked at a consider.ble IOS8 
,during the two experimental periods and cannot yet be made perm'ment. 
Another trial win, however, be given to the office this year from the 1st 
..rune to the 3~h September. 

I , 

StGtemiltil ,1I0.1II'",q tll~ 'tJCo.m~, IIItd ,~I#pe_ttl:"e o.f tl., Jm"lII BI"GIIC!'\ ojflH (.tIIllQf'Cf) 
, 11M,"'" tie perio.tl of it, 'l#\lt/llJ()e ,II 1924 atld 1926: 

19240. 

Period. Incom(). Expenditure. 

r 
26th to~l.tl~1111, l.(I~ 
A~pat~ 19U> ~ 

September. 19240 

1926. 

. ; 
, . 

• • 

n... ,~P. ,,:',~ 
6 1 1 'II 

2113 8 :97 
18 0 2 97 

Jun~ 1926 61 40 1 91 
.TuJ.,y. 1926 '.' " _.: 68 40 7" '121. 

Augult,J.926 '; ,.16 8 121. 
September, 1926 28 6 6 97 

,. 

. "Two 8Ittn.:man l'uailerl.t R.; Uea'ch had tci '00 ~pged ~I the rOGd to MIWn ~ w~ 
away. ','. ' , , , . ' 

INCOME .U{D E11'IlNDITUREOr eBaTAIN POST OIFlClDS IN KAsSIUR. 

63. Kauh~l lIuha~ Yakub: (a) 1& it a fact that the Post Offi~e. 
of Chillum (Gilgit, Srinagar) , Gupis ;(Gilgit •. Srinag81). ,Gurez (Kashmir, 
Srinagar). Minimeig' (Kashulir.Srinagar) are permanent. seB80~ Post 
Officei'l -. . ' 

~. ,(b). What :~. the annual income' and expenditure of these above-~en. c 

t~ed.P08t o.8icei for the yearS 1922, 1928,1924 a.nd 1925. re8p.sctiv~lr~ 

·'I,~_w4., ';J'.,Bep,' {a) .n,e' post· offices' M" Ohillum, Gupis. ~'.'~d, 
MUUIJleJ'I ~. ,eJ'ZPD8Dt oSiceil ape •. throughout the yeaz aDd iioti'lIwb1g 
the seBSOn only. ' ". " . r,··'; 

1'2 , 
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(b) The figures regarding annua.l income of these offices for the years. 
1922, 1923, 1924a.nd 1925, are not available. The annual expenditure was. 
&II follows:-

1922. 1923. 19M. 1926. 

Be. A. p. RI. A. p, Re. A, p. Re. A. p' 

Chillum 4.81 8 0 4.81 8 0 4.81 8 0 4.81 8 0 
Oupia 2,466 12 0 2,892 12 0 1,883 6 1 1,864 • 0 
Gures 2,179 8 0 2.126 8 0 1,298 0 0 1,293 0 0 
lrlinimerg . 1,176 0 0 1,176 0 0 1,176 0 0 1,176 0 0 

CONSUMPTION OP OPIUM. 

64. Baboo BunglallalocUa: With reference to starred question No. 613 
during the last Sess.jon, will the Government please state what decision has. 
been arrived at regarding an inquiry to investigate the opium problem in 
this country and when they propose to start the said inquiry? 

The Honourable Sir Baall ~: The replies of Loca.l Governments. 
to the reference from the Government of India, regarding consumption of 
opium in India have been received and are now under careful examination. 
1 am not in a position to make 'any further statement at present. 

PROPAGANDA IN INDIA BY PIWPESSOll. MARVIN ON BEHALJ' OP THE LEAGUB 
OP N ATIONIJ. 

M. Baboo BUDIlal JajocUa: (a) Is it a fact that one Professor Ma.rvm 
is touring in India on behalf.of the League of Nations and is showing a 
film depicting the advantages of India's participa1:iiC?n i~ an4 appreoiation 
of the work of the League? . 

(b) Will the Government please state the anteoedents of this Pro. 
fessor Ma.rvin and whether he is deputed by the Seoretary of State or 
the League Council and whether with the approval of the Government of 
India? 

(c) Will the Go.ernment further state whether his expenses are being 
borne by the Secretary of State, the League Councilor the Government of· 
India? 

JIr. L. Graham: (a), (b) and (0). The Government of India under~ 
stand from reports appearing in the Press that Professor Ma.rvin is Vioe-
Chairman of the League of Nations Union. London, which is a purely un· 
official body. They have no other information regarding his present activi-
ties or his antecedents and they presume that his expenses in India are-
being borne either by the League qf Nations Union, London, or by himself. 

ESTABLISHMENT or A RATES TRIBUNAl,. 

66. Baboo ltuq1al JaJocUa: (a) With reference to Mr. B. Du's:. 
.tarred question No. 752 of the September Session, 1925, will the G·ovem· 
manti be pleased to boy before the House the full text of the despatch 
received from the Secretary of State for Iildia. regarding tb.e establishmea" 
of a Rate. Tn'bunal? . 

(lj) Will the' Govemment further state what the adVice of the Central 
4dviaory Committee for Railways was in the matter and when the pro-
poee.l tor a Rates TnDunal will be given dect to? . 
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~, ~ODOur&b1e 81r OIlarl,. lDD •• : (4) No. Government do not 

-conslder It necessary. 

(b) The Honourable Member is referred to the remQl'ks of IDs Excel-
lency the Viceroy in his speech ait the opening of this Session on the 20tli 

instant. 

EAST INDIAN RAILWAY COMrANY'S SCHOOLS. 
-

67. Baboo Buullal lajodla: Will the Government be pleased to state 
in detail tho rcsult of their inquiries regarding the position of the East 
Indian Railway Company's Schools consequent on their transfer to the 
-Gove~ment as asked for in the Simla Session of the Assembly in 1925 
in UDstarred question No. 100? . 

Mr. G. G. 81m: A copy of the letter addressed to Haji Wajihuddin, 
.QatE'd the 26th October, 1925, giving the requisite information, is being Bent 
to the Honourable Member. 

N UMBER OF INDIA.N8 ElIPJ.OYED IN THE EA.ST INDIAN AND EASTEl~N 
BENGAr, RAILW,AY8. . 

68. Baboo Bunllal oTalodla: (a) With reference to starred question 
No. 106 in the Assembly on the 28rd January, 1925, w.ill the Government 
ploase state the present strength of the Indians in the services of the East 
Indian Railway referred to therein and inform this House of the extent of 
reduction or increase in the number of Indians in the respective cadres? • 

(b) Will the Government please furnish similar infolmation relating 
io the Eastern Bengal Railway? 

,1Ir. G. G. 81m: The Honourable Member is referred to the particulars 
given in Chapter V and Appendix G of Vol. I and in Appendix C of Vol. 
II of the Report by the Railway Board on Indian Railways for 1924·25. 
Go"ern~ent Ql'e not prepared to collect information in further detail than 
is given there. 

l:lfDl..&.NlSATlON OF THE POSTS OF Tll.A.rno INSl'BCTORS ON R,&ILWA.YS. 

69. Baboo BUDg1&1 .Jajodla: With reference to starred question No. 572 
"in the Assembly on the 2nd September last, will the Government please 
.. tate the result .of their recommendations to all Railway Administrations 
:regarding the Indianisation of the posts of Traffic Inspectors on Indian Rail-
ways? 

Mr. G. G. 81m: Government have not got My information beyond that 
-furnished in their reply to question No. 858 put by Khan Bahadur Sarfaraz 
Bussliin Khan on the 17th of March, 1924, nor do they consid.er that it 
-will serve any useful purpose to call for further information of this piece-
meal character after so short an interval of time. As was pointed out in 
reply to question No. 5'72, Railway Administrations have been especially 
acidMaaeci OB the subject and they will no doubt give it their careful oon-
'sideration when v8(lancies occur, and if In,dians with the requisite qU4'llii-
-cations are available. • 

, 
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RECOMMENDATIONS OF THE EOONOMIC IN~Unty OOMMt'l'TltB. 

70. Baboo :a.uPglal .Jalodla: Will the Government please state whether-
they have decided to give effect to imy of the recommendations of the . 
Economic Inquiry Committee and, if so,' to what extent? 

The Honourable Sir Bull Blackett: The Government have addressed 
Provincial Governments as regards the furtl\er action to be.taken on the Re-
ports of both the Committees. I am afraid I shall not be in a position to 
give a deta.iled· reply on the subject until those replies hav~ beeD 
received and cODsidered. 

FINANCIAL EFFECT OF THE ACTION TAKEN ON THE RECOMMENDATIONS 
OP THE LEE COIUUSSION • . - ~ 

71. Baboo BUlla! .Jalodla: With reference to unstarred question No. 44 
in the Assembly on the 25tp. August, 1925, will the Government be pleased 
to state the financial effect of the action taken by the Government on the 
recommendations of the Lee Commission with regA.rd to the Oivil Services 
and similar action taken by the Government with regard to the Military, 
Railway and other Services not dealt with by the J~ee Commission? 

'!'hi Honourable Sir Basil Blackett:. The total oOBt in 1925-26 of the, 
action token with regard to the services dealt with by the IJee Commission 
is expected to be 79 lakhs. The increased annual cost on acoount of the 
Military Servioes. not dealt with by the Commisilion is . estimated as 26: 
kkhs. Pending a decision on certAin outstanding points I am not in· 0,' 
pOBitioo to give figures ,regarding Railways. 

REO~GANI8ATION OF 'l'JlB RoYAL INDIAN MARIn. 

. 72. Baboo BUDal&1 .Jajodla: Will the Go~ernmeut b.e pleased to state-
what p~gress, if 1lDY;. has been. made . since the Simla Session last year in 
connection with the proposals for the reorganisation of the .Royal .Iudian·: 
Marine for the purpose of the naval defence of India? 

Mr... BurcIOD: The Government are not at present in a pOBitioD to-
Inllke an'y statement on the subject to which my Honourable friend refers. 

REORGANISATION or THE INDIAN MEDICAL SBBYI(JE. 

73. Baboo Bunglal .JaJodIa: With reference to Mr. Burdon's reply iQ' 
connection with starred question No. 78 on the 25th August last, will the 
·Government be pleased· to state whether they are DOW in a 'position to 
atate the orders of the Secretary of Stllt~ on the reci)mmendations of the': 
Lee Commission regnrding the reorganisation 'of the Indian Medioal Ser-
vice, nnCl if 80, will they inform the House of the oontimts thereof? . 

Xl; :II. B~: The reply to the first part of the· question is in the 
negative.Corres~denee with. the SeerctaryofState is still prooeedi~g;~" 
., ~ second part of the question does not arise., 



:ABSENCE FROM THE ASSEMBLY OF MEMBERS ON DAy!9wHEN 
MOTIONS FOR ADJOURN¥ENT STANDING IN 'fHEIR NAMES 
ARE 'fO BE MOVED. 

Kr .. Pr8lide!lt: I have received a notice of a motion for adjournment 
from Mr. C. Duraiswami Aiyangar regarding the position of Indians in 
South Africa.. It is very improper fur any Honourable Member to give 
notice on such an important ques,tion and not to tum up at the last moment. 
I expect Honourable Mmnbers at, any rate to have the ·courtesy of giving 
timely intimation oftbeir inability to attond in Buch onSes. I hope Hl.1nour-
able Members will bear in mind these remarks. 

I now paBS on to the next it,em. 

ASSENT OF THE GOVERNOR GBNERAL TO BILJ.JS . 
. Mr. PreaideDt: I have to inform the House that the' following Bills 

which were ·paBse.d by both Chambers of the Indian Legislature hav!) 
been assented to by His Excellency the Governor General under the pro-
visions of sub,s(lction (1) of seetioll 68 of the Government of India Act: 

1. The Prm'ident FU!lds Act, 1925. 
2. The Code of Civil Procedure (Amendment) Act, 1925. 
8~ 'l'he Religious Endowments (Amendment) Act, 1925. 
4. The Salt Law (Amendment) Act, 1925. 
5. Tho Legisla.tive Members Exemption Act, 1925. 

'. 6. The Sikh Gurdwaras (Supplementary) Act, 1925. 
7. The Bamboo Paper Industry (Prot.ection) Act, 1925. 
8. 'l'he Indif!.n Carriage of Goods by Sea Act, 1925. 
9. The Opium (Amendment) Act, 1925 . 

. 10. The Provident Funds (Amendment) Act, 1925. 
11. The IndilLll Pena.! Code (Amendment) Act, 1925. 
12. The Indian I.imitatipn (Amendment) Act, 1925. 
18. The Ooa,l Grading Board Act, 1925. 
14. The Oudh Courts (Supplementary) Act, 1925. 
15. The Criminal Tribes (Amendment) Act, 1925. 
16. The Cotton Transport (Amendment) Act, 1925. 

• 

17. The Madras,' Bengal and Bombay Children (Supplementary)' Act, 
1925. 

18. The Indinn Ports (Amendment) Act, 1925. 
19. The Repcaling and Amending Act, 1925 . 

. 20., Tbe. Transfer of Prop,er~y (Amendment) Act, 1025. 
21. The Indian Succession ,Ac~, 1925. 

STATEMENTS LAID ON 'l'HE TABLE. 
". st.r DenJ. Bra, {:F~~ei~ Secretary): Sir, T lay o~ tlw table two Rtat~­

meritslwith refereneeto the repMeR ~ven by me· on the 9th And 16th 
8~tember 1~it .. toquestio1l8147 and 008 by Lall\. Duni Chand and Kumar 
aaDganamLSiD.h., regardin.·.one Nand Rarn of Hazara. . 

( 99 ) • , 



100 LEGISLATIVE AHSKMRLY. [21sT J&N. 192&. 

BTATEMlDrr I. 

1. (a) and (b).-On 26th February 1924 a comp~aint under ~e~tion 380:J:ln! Indian 
Penal Code, was tiled in the Court of the AssIstant ComDllSIlOner, hra, by 
MU8sammat Ram Piari, wife of Nand Ram, against one Bant Singh of Mansehra 
Dharamsala and 6 other persons of village Nundhar. No report of occurrence of the 
alleged offence had been made at the police stlltion. The complaint after reference 
to the police was diSItlissed undl!'r section 203, Criminal Procedure Code. No stolen 
property was' recovered.. There is nothing on the file to show that Sani Singh 
referred to Wall the servant of Khan Sahib Mufti Muhammad Yaqub Khan, Bar.-at-Law, 
Extra Assistant Commissioner. The oomplainant herself stated in the complaint that 
Bant Singh was a resident of Mansehra. No relations or servants of Khan Sahib 
Mufti Muhammad Yaqub Khan were charged. 

2. (a)-On lst August 1924 Nand Ram was arrested and challBned under section 109, 
Criminlll Procedure Code. on the ground that he hod no ostensible means of livelihood. 
lIe was however released on bail on 5th August 1924. The case is still pending owing 
to his absence from the District. 

2. (b), (~) and (d).-Nand Ram, his full brother Prab Diyal and one other Hindu 
of Nawanshehr were challaned in a case under section 436, Indian Penal Code, in 
-connection with the burning of the Munsiff's Court in Abhottabad on 6/71h July 1924. 
Nand Ram was arrested on 19th September 1924 and acquitted on 22nd December 
1924. N and Ram made a statement before the trying court that he had been &liked 
lly the police to give evidl!'nce against the two oLller accused hut had declined to do 
80 and had been challaned for this reason. A translation of the statemlllllt made by 
MU8sammat Ram Piari as a witness in this case on 16th October 1924 is attached. 

3. (a)-There is nothing on the re.cord to show that MU8sammat Ram Piari was 
kept under detention from 20th Septembllr 1924 to 25th Oct.ober 1924. The diary of 
t,h .. police stnt.ion has also been consulted but the correctness of the statement made haa 
Dot bllen verified. The statement of MU8sammat Ram Piari in the section 436 can 
was recorded on 16th October 1924 and not on the 25th October. 

3. (b), (c).-Nand Ram sent 4 petitions from the Abbcttabad Jail asking that hi. 
case should be transferred from the court of Khan Sahib Muhammad Yakub Khan, 
EXUa Assistant Commissioner, to some other Magistrate as he had no hope of ,justice 
from the ·former court. No other petitions are traceable. 

3. (d)-Nand Ram filed a complaint on 17th January 1925,in t.he court of the 
Judicial Commissioner, North-West, Frontier Province, under sections 302, 379, 344, 
346 and 120-B, Indian Penal Code, against Khan Sahih Mufti Muhammad Yaqub, 
Khan and 11 othel'll. The complaint was sent to the Deputy Commissioner, Hazara, 
for disposal. It was dismissed by him under section 203, Criminal Prooedure Code, 
Qn 4th June 1925. 

3. (e)-Petitions from Nand Ram were receivoo 1?1. His Excellency Lord Lytton 
Sir Denys Bray and the Chief Commissioner, North-West Frontier Province and ~ 
wa. granted int~rviews by Major Par80ns, Deputy Secretary, Foreign and' Political 
Department, and the Chief Commissioner, North·West Frontier Province. 

4. No. 

TrQn&lati01l 01 th, &tatefMnt, aated 16th October 1.92.l. by Mu&t. Ram Piari, wife of 
Nand Ram Khatri, aged 26 year&, 01 Mundhar, Shop.kuper, on Solemn AIfirm4-
tion. 

. Prabh Diya! is a brother of Nand Ram. Nand Ram hal been to Abhottabad 
8UlCI ·Phagan. He was not a servant of anyone before. He was a labourer and !iv. 
on the sale of pears. When the court of the Munsiff was hurnt I was at Abbottabad 
and Nand Ram was 11.180 here. Prabh Diyal WftJI not here. The next day he waa 
also not here.. What statement I ~ave to the Tahsil dar is read OVer t,o me as I do 
nat recollect It.. Thtl statement. whIch has been read over to me is not oorrect My 
th!lmb imprl8~iOD was affixed and I do not know what was recorded. Ganga &m. of 
Mlrpur,who lIone-eyed, took me to Thana and ROt my thumb impression .affixed at 
t~ee or four pla('.eaand a policeman Will also in ooInJlanr. When my thumb impl'fll-
810n wall affixed the door wall closed. When my thumh Impreseions were got at!b:ed 
my husband was then in Hnalat. Ganga Ram uled to giv..e bread. I ,..;. 

Co 
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:given lI$ur&nee that my husband would be released. 'Therefore I aftb:ed my thumb 
:iml're88ion eight or ninll days. After affixing my thumb impr ... ions my husbed 
Wal relea.ed from Havalat. 

Read over and admitted. 
(Sd.) MUFTI MOHD. YAQUB KHAN, 

Atltlj,jemal Diltn" MagiltrGte. 
The 16th October 1914. 

STATBIIDT II. 
Nand Ram filed a complaint on the 17th January 1925, in the Court of the 

.J\1dieial Commissioner, North-West Frontier Province, under Sections 302, 379, 344, 
346 and 120-B, Indian Penal Code, against Khan Sahib Mufti Muhammad Yak\1b 
Khan and 11 other.. The complaint was sent to t,he Deputy Commis.ioner, Hazara, 
for disposal and was dismissed by him under Section 203, Criminal Procedure Code, 

·on the 4th June 1925. On the 1st October 1925, Nand Ram was asked to produce fresh 
evidence before the District Magistrate, Hazara, for reinvestigation of his case. n. 
has not done IIQ and his case has therefore not been revived. 

2. A petition from Nand Ram to His Excellency the Viceroy, dated the 17th 
March 1925, in which the petitioner aaked for transfer of his CASe to the Punjab, 
was received in the Foreign and Political Department and forwarded to the Chi.f 

. Commissioner, North· West Frontier Province, for dispo!al. The Government of India 
were satisfied that sufficient reasons did not exist 'for acceding to the petitioner'. 
requel~ • 

3. Copies of Nand Ram'lI complaint, 01 the orders passed thereon, and 01 reports 
made to the Judicial Commissioner, North-West Frontier Province, are attached. 

"The latter furnish complete information of tlie easel in which Nand Ram wu 
involved. 

Nand Ram s/o Moti Ram of Mundhar Tahsil, 
Mansehra, now resident in Abbotta\;lad 

tlflIT.1l1 

, Oomp/«j1lt21le. 

1. X. S. Mufti Mohd. Yaqub Khan, Bar.-at·Law, E.A.C., Malakand. 
-Z. Sardar Mohd_ Yusaf Khan, Inspector, C_ I. D., Abbottabad. 
3. Mufti Taj Mohamad Khan, Sub-Inspector, Police, Abbottabad. 

-4. Abdul Ghani, Sub-Inapector, Manaehra • 
.5. Arjan Daas, Head Constable, Police, Abbottabad. 
"6. Nadir I/O Juma. 
7. Chuna I/O Abdullah. 

11. Mir Alam J IOna of Jiya. 
'9_ Abdul Ghani 
'10. Hira I/O Moti Ram. 
'11. Must. Janti, wife of Rahmatullah, residentl of Mundhyra. 
12. Sant Singh of Man8ehra. 

Chargel under Sections 302, 379, 344, 346/l2O-B., I. P. Code. 
'The complaiaant begl to lubmit al foUowl:-

.. 
"') 

I 
, 

1_ That on the 13th September 1924,petitioner left his wife, MUlt. Piari, at nelam 
'ill charge of L. Giyan Chand I/O R. B. L. DiWIUJ Chand, Vakil, and came to 
Abbottabad to fetch his belongings as he had decided to leave hi. home on ac:cotmt 

·<of the unjust persecution of the accused. On his arrival at Abbottabad he 'WU 
arrested on 17th September 1924 on a eharge of I18tting fire to the court of Muna., 
Abbottabad, under section 436, I. P. Code, and was confined in the lock·up. 

2. That while in the lock.up he wrote to L. Oiyaa Chand at Jhelnm asking bim 
'to look after hill wife as complainant himself Wal in the lock-up. Thi. Jetter _ 
.entered In the'.Jallregillterl. Complainant received a reply to the effact that bis 
.ife had been taken away to Abbottahad by the police. 

• 
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3. Ttl" on learning this oomplainant sent through tbe j"n authorities to ~he DeJluty 
Commissioner of Abbott&bad requesting him to h,and over his ~ife .and hlB IJOOds:t.o 
some Hindu gentleman of Abhottabad as cOm'plamant feared .Ins Wife m,ay be. m&c!e 
away with by his enemies against whom he had brought a cue of daCOlty whlch 18 
still pending investigation. . 

4. That complainant bas reasons to believe that thill application was "Dt by the 
Deputy 'Commissioner ttl the District Judge, K. S. Mufti Mohd. Yaqub Khan, accused 
No.1, as a few clays after oomplainant's wife, in oompany with Arjan DaBS, accused 
No.4, visited ,the complainant in jail and informed him that she had 'been placed jn 
custody of t,he District Judge, accused No.1. On this complainant sent. another 
application to the District Magistrate Pl'OtesUug against the actIOn of accused No.1. 

5. The compiainant'll wife again interviewed him in jail and informed him that 
llhe was being detained in the house of accused No.1. 

6. That complainant was released on bail on 22nd Novemher 1924 when tie found' 
to his dismay that his wife was not to be found any where, and all hill efforts t.o trace-
her have been of no avail. 

7. 'I'hat in the arllOn caae complaiillmt was acquitted, but he bas not yet. been able· 
to find his wife or his property worth Rs. 1,500, which was with her and he apprehends 
that the accused mentioned above, who are complainant'R pitterest enemies, may have 
killed her, as she Was the only perlon who could identify the accused in the dacoity 
caae. 

8. That the accused noted above were aU members of a conspiracy tile object. 
of which was to cause wrongful 10K. t(, complainant and to cauae the diaa;ppearan(l4t· 
by unla~ful means ·of complainant's wife. In pursuance of this conspiracy the-' 
cOmPlainant's wife, who wal placed in charge of acculed No. 1 and was soen by 
reliable 'WitnesseB' at his hoWIe, has disappeared with oomplainant'. prllperty and 
complainant fears t.hat. she i. being IInlawfully and forcibly deta,ined or she haa beeD 
murdered by accused 5 to 11 with the help of the other accused. 

The complainant humbly prays that as the accused have committed the offence 
mentioned above, the)' mar be dealt. with according t.o law. Complainant is prepared 
to substantia\e the allegations made above .nd he therefore prays that. al influential 
perton! in Go.verninent servic"e are involved the cue may be inquired into by some· 
European officral. 

The aboVe explained t.o me and is correct to the best of my knowledge and belief. 

'(Sd.) NAND RAH, Oomtplt. 

NOTJ: :-The oontents have been explained to t·he petitioner who s.ys he can prove.a1J' 
.tated therein. . 

(Sd.) 

This complaint was received by pI:I1It and the complainant did not attend. His 
ltatement. could therefore not he recor'ded tinder l'Icctirm 200, ·C.P. Code. He is now 
Uatraceable-'IJide Ta.haUdar's report dated 22nd MaylQ25. MUlt .. &om Piari hal been 
""""duced bl$~e ~e &ad it i. therefore· clelr that ehticharll!o und~;8ection 302, I. P. C.,. 
CPlIQt be mamta.ined. rhe accused .per.MI are. responal}!le m~JlIber8 01 sol\iety, ancf 
the .. chal'ges brought. agam.t them cannot be believed. The complaitlt is tbe effUaiOJOi. of • .-wl·witted m.n. I dismiss it under lIection 203, Cr. P. Code. . 

rAe itA June 1916. 

(Bd.) J. .ALMOND, 

,Di.tricl Mtif""flte .. Hq:i,arti,. 
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RfferenC8 your order of l~h January 1925. 
'1 have collected 8. many files concerning Nand Ram as can be found. They are as 

follows : 
I. Nand Ram. filed 8 complaint under section 323, I. P. C., agains~ Mina, Chuna, 

Mir Alam, Rahmatullnp and liira (the latter is his f~ll brotl!er) on 19tb September 
1923. 'I'he accused wel'e discl;iarged by order of the Nalb Tahslldar on 8th A~ril 1924 
and ·.the complainant was ordered to pay &S. 20 compensation under s.action· 250, 
0; P. Code. On appeal to my predecesliOr the compensation was remitted. '. 

II. On the 4th December 1923 Nand Ram filed a petition under 8ection 107, Criminal 
Procedure Code, against the accus,.d persons ill case No. I. TIll' cast) was filed 1>)" 
the Political Ext-ra A.esistant Commissioner on 6th November 1924 ill the absence of 
thAI. ~mplainant. 

III. One Allahdad of MUlldhar filed a coptplrLint under section 406, Indian Penal 
Code, against Nand Ram 011 thA 31st December 1924 st"ting that he had deposited 
two medals and Rs. 500 with the latter which Nand "Ram would not ret,urn. The' 
caee was dismissed on 10th Novemhel"' 1924 WIder section 203, Criminal Procedure Code, 
and the complainant was directed to seek his remedy in a Civil Court. 

IV. On 21st February 1924 Nand Ram was challaned for ~ecurity under section 110, . 
Criminal Procedure Code. The Cllse was pcndiIlg until 6th Dect'!rftht'r 1924 Chiefly 
owine: to a CBIIe under section 436 in which Nind Ram was challant'd and which will 
be referred to later. On 6th December 1924 ·the Assistant Commissioner. Mausema, 
bf>ian proceedings with a view to having :Nand Ram expelled under section 36, Criminal 
Procedure Code. The case is still pendin". In the file of thf;l case it is stated ill 
Police StatemAnt No.1. that Nand Ram has undergone imprisonment and fine ih a 
465 CaRe but no date or detai1~ nf th .. case Rre Riven: In Statement No.' II it is .tated 
tl'lat Nand Ram has instit.uted several falRA oases against various people. 

V 0 3 d ".. • h 924 N d Ra . t' d I '. . d t' 6118/10U. 1'. C. . n r _arc 1 an m illS Itute a camp aln~ un er sec Ion -slrlf:-c; H ... -. 
against Ram C1!and, Pritam. Karam Singh, Kbazan Singh and Must. Ram Piari, hiR 
wife. Roughly the facts alleged were that Nand Ram had left his wife in a 
Dharamsala at Abbot.tahad while he had gone to attend 'tho Assistant Commissio,-'. 
Court in Mansehra, that when htl rflturnsd to Ahbottahad he found his wife missing 
and charged the first 4 accused with having conccaled her. Must. Ram Piarj did 
not appoar in court. It was an.id that she could not be found and on the 14th of 
March Nand RMll put in a petition to the court offering a reward 01 Rs. 5 to any 
ODe who would give information of t)u~ discovery of his wife aDd at the Rame time 
saying that he wished to proceed against the other four accused for the time being. 
Eventually Ram ·Chand and Pritam w~r@ ~on'Victp.d 'Undrr 8~ionl 498{109 I. P. C. 
respectively and sentenced to one year and R~. 100 fine and RR. 100 fine respectively. 
There is Oil the file .. co~y of a report made in the police Atation at Amritsar datlld 
the lst of April 1924. The report WIWI made by a foot constahle who had found 
Nand Ram and Must. Ram Piar! together wit,h RC\'eral of her rl'lat,ions at the Chauk 
Ballar, .Amritsar, and Rusl'acted that thl"Y were up to SQ~ mischief. After t.beit· 
.tatemfJnta were 'rell6rded they Were allowed t.o gO. The fact that Must. Piari WfIJI 
with her husband on the ht April appear. toO my mind to make the case against 
ija~ Chand and Pritam extr~ely doubtful, !!apedally 8A Nand Ram had beeh saying 
throqhout the case that the woman could not he found. However the two convicts 
do not· appear to have appealed against their conviction. 

VI. Nand Ram '''!TRUI! Hira. his brot.her, NRdir, Mir Abal, Rahmatullah. Kola. 
Ram and Fakir se~tions 447/'300 CA~P. inRt it·llt,Pod on' 22'nd May 1924 and· diRmi8~pd 
under section 302, Cr. P. Cone nn 6th Dpcpmher 11124 owinlt to the ahr;ence of the 
complainant. It appMr~ that, Nand RamtiiT'fiil tii appear in this casE" as well IU in cflJle 
No. II as he was At the time under arrest in connection with case No. VII. 

VII. 'N'~nf~ri, :i\;as. chR!lii.n~t1 iii: 436. r.~. C~ ca!le in ~tlnne('t!oh with the burniilg 
of, the lIunslfh oourt III Ab~ott.a,had on t~e ~J.7t;h July.,~9~ ~,,;wall ,8.<l'lJJitt~d on 
tb6 lenil Dooember ·lIWA BII III that ea8e MUll\. ·Ram Putri ap~Ared as 8 Witness 
on the 16th October 1924. She appears to have appeared in tbe ordinary way . 

. ,00th.26th of Jalyl924Muat; Ram Pian made a I'8por1. in the 'police Rtatlon 
•. Abllottabf&d,to the ;efFeet. ''''at ·bAr tl1l8tiand'''w8s II man who had DO means of 8ubsill-
teDae. ," .. t> .. she. did ·.n'" know 'how .h. -. Ir&ining hiB livelihood aDd that he war 
al_1a pressing her W make lome money "y.·pri:Jltiliit.iOn;' :., '. 
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It appears that Nand Ram is a man who has no meaDS of livelihood. He married 
hiB wife in Agra where he had gone for CRsoal labour. He has been concerned in .. 
good deal of litigation which reftects no credit on him. My predecessor in hi. order 
dated 13th May 1924 in the appeal case referred to as No.1 remarks as follows :-

.. The c()mplainant is little short of half-witted and obvieusly unreliable tt. 

I gather trom these facts that Nand Ram is a man of very. wesk intellect, of 110 
means of livelihood and tbat his wife has no desire to live with her husband. There 
is in my opinion absolutely no truth in the allegations made in the oompla.inant'. 
petition prescnted to you. I have ma.de inquiries re~arding tbe dacoity case to which 
he refers Ilnd can find no t.race of any Buch caBe exiBtmg. 

7th MaTch 1915. 

Judicial Commi'lJiOfle,.. 

(Sd.) J. ALMOND, 
DiatTict MagilltTate, Hazara. 

To-day Must. Ram Piari was produced before me by Fazal Elahi, Court Inlpeotor. 
who stated that she had been seen in Nowanshahr and produced before him iD view 
of a report of this case wbich appeared in the Tribune, cbted the 4th of March. Muat. 
Ram Piari's statement haa been recorded by me in qetall and is attached to tbe file. 
She now denies that she ift the wife of Nand Ram and states that the charges 
mentioned in Nand Ram', petition are entirely groundless; tnat she is living at. 
her own free will and that no 1I0rt of pressul'e is being brougbt to b_r on ber. 
Sbe also denies that she has got any of Nand Ram's propert)'. She appears to 
me to be an intelligent woman and at any rat.e is Buflicietltly literate J,o write her own 
.Dame •. Her statement now recorded corroborates my report 'a.bove. 

• 
11th, MaTCh, 19S5. 

(Sd.) J. ALMOND, 
District Magistrate, HtaanJ . 

THE LEGISLATIVE BODIES CORRUPT PUACTICES BILL. 

ApPOINTMENT' OF MR. W. S. J. WILLSON TO THB SELEOT CoMMITTED IX 
PLAOE OF MR. C. B. CHARTRES. 

The Honourable Sir Alezander Jlud41man (Home Member): Sir, I 
move that in place of Mr. C. B. Chartres, Mr. W. S. J. Willson be ap-
pointed to the Select Committee on the Bill to provide for the punishment; 
<>f corrupt practices by or relating to members of legislative bodies consti-
tuted under the Government of India Act.. 

The motion Was adopted. 

THE INDIAN INSURANCE CO}4PANIEB BILL. 

,fta JIoDourable SlrOhatl.. IDDn (Member for Commerce and Bail-
ways) : Bir, I beg to move: 

.. ThM th.Aasembl, do reDOlDDlend to 'the Oo.moil of State tbat the Bill to 
consolidate, amend and extf'Od tbe law ,re1atiD«t.o Inl1ll'1UlC8 eoMpanles ·be'ref'" 
to a Joint. Committee of this .A~~hlv a.nd of the C01IDcil 01. Stat.e, alld tba~ ..... 
.JolDt Comi'ittee do conlillt. of 10' M .. ber.... . 
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1 introduced this Bill, Sir, by publication in the official Gazette. 'l'here-
fore I did not have formally to ask the House for leave to introduce and 
I have not yet had an opportunity of making any speech about this Hill 
to the House. For reasons which I shall give later, I hope that I may 
regard my motion as a non-controversial one. But at any rate I think the· 
House will expect me to give them a brief statement of the reasons which 
have induced the Government to :put these very important legislative 
proposals before them and a very short exposition of the main features. 
of the Bill. 

As regards the necessity for this legislation, I do not think I need 8Uy 
very much. If we leave the provident inl:lurance societies out of uccount, 
which societies of course are regulated by their own Act, we have on the 
t;j,atute-book only one Act relatIng to insurance. That Act is t110 lUUJun 
L'ife Assurance Companies Act of HH:&. As its name implies, it deals 
only with life companies, and there is no law in IndIa at all which enableR 
us in any way to regulate or control the operation of compl:Wies which 
underta.ke other forms of insurance busines,8. Now, I looked up the d,s-
cussions at the time when the Life, Assurance Companies Act, 1912, was 
passed, in order to see why that Act was confined to life companies. 1 
found that the reason was that at that time the insurance habit had nbt 
advanced very fa.r in IDdia. There were life 88surance companies and 
there Were fire insuranceoompanies, but' companies undertaking other 
forms of insurance busine880 were not common, and when the Government 
of India consulted Local Governments and business opinion throughout; 
India, they were infonned that there was no demand in India at that tima 
for legislation other than legislation dealing with life. Well, Sir, ttlat 
was 14 yean ago. In the last 14 years a great change has taken place. 
There has been a great growth of the insurance habit and we have now in 
India not merely life assurance companies, not merely fire insurance com-
panies, but we have companies undertaking every kind of insurance 
business; and in the last year or two, 88 the House will no doubt know, 
another and a very important kind of insurance business has come newly 
into existence. I refer to workmen's compensation insurance. Now, 1 
think the House will agree with me that the time has come when we must 
take power to regulate these otber fonns of insurance business. 'l'hese 
companies, 8S things are at present, are regulated only by the Indian 
Companies Act. They ha"e only to submit the returns prescribed by that· 
Act. They are not required to submit that informdtion which practically 
every civilised country in the world demands from an insurance company 
for the protection of the public. I think that everyone will agree that we 
must now fall into line with other countries" and that we must bring t,hese . 
other insurance companies under a certain measure of leg;slative control. 
Certainly that is the view which is taken by every Local Government, and 
I think I may say by e'9'6ry important commercial body which we have 
consulted on this subject, and I do not think that I need 8ay any more 
than that regarding the necessity for this legi8Iati~. Of course, there 
is another subsidiary reason. As I have said, the Indian Life Inllurmce 
CODipanies' Act was passed in 1912, about 14 y.earB ago. We have 14" 
years' experience of the working of the Act, and that experience has 
shown se"eral directions in which the Act. ought to be amended, 
tightened up; and generally brought into accord with m.odem id.tas and" 
OODditi0D8. 



106 LEGSSLATIVE ASS]Q4~l1,. [21sT JAN. 1926. 

[Sir Charles . Innes. ] 
Before I CODle to the Bill itself, there is one preliminary point whie~ 

I wish to mllke. I wish to mllke it perfectly clear to the House thato\ll' 
conclusions so far Ilre purely tentative and provisional. It is quite true 
that, we have embodied those conclusions in the fonn of a Bill. We have 
done that becttuse experience has shown that, if' you embody your con-
clusions. in the cOllcrete fonn of a Bill, that is the best way of focussing 
diHClussion in the country bn the really importan.t points and getting those 
important points elucidated by wcll-infonned and considered criticiRm. 
But though we hnve ,put our' conclusions in the form of a draft. Bill, 1 
wish to ma,ke it perfectly clear that the Bill is merely 'tentative and 
provistollal. I am aware that, if the House accepts my motion to-day, 
it will commit itself to the principle of the Bill. But t,ho only principle 
I am 8sking it to accept is this that the House agrees that legislation is 
necessary ·t·o amend and extend our Insurance law. Ido not wish in any 
wily to commit the House to the 'policy embodied in thitl proviRional _BiH 
which we lIl'e putting before it. I wish to mab it- perfectly .clear' -that 
in the Joint Committee the whole subject will be open to discussion. ' 
_ l ha.vtl a.lready said that the really iI~~rtan~ proposal afthe Dill is to 
.extend the operation of the Life, Insurllfl¢~' Act Qf 1912 W fir~". qf 
.insurance business. Apart . from tlaat, the i~portu.Vtt feature .of the H~j 
·is .~he policy which we have embod,i.ed in our F9viaipnal Bill. , Our.pro-
~visional proposal is that we shqu14 adhere 1;0 the policy of ~he: 19~~ .4,ct~ 
The policy of tbe 1912 Act is th.t .we :should rely. for .the P1'9~ctiop I?f 
the. P4blic upon deposits plu. publiGity. Now, ~veryonEl kp.oW8 the ~e8S0Jl 
wky most cOW1tr~eB require Insurance Comp8n~es .to wake deposits .. ,U 
is a safeguard against what is known as th~mu&hroom cQffiPo.ny, ,th~t is 
to say, the unsound Insurance Companywitb, ill6ufficient financial backing 
which after collecting premia for 8. number,of years is -lik~y.to shut dowJl: 
The difficulty, of course, in 8. matter like this is to get your scale of 
deposits exactly right. On the one hand, you \.VJmt to safeguard aga.ins~ 
the unsound company and, on the other hand, you do not wish to do 
anything to stop or hamper the growth of really ,sound !loDcema. Our 
proposals are embodi(\d in clause 10 of the Bill. They represent a. 
tightening up of t.ho provisioDs of the existing Act speoially in. regard to 
the initiaJ deposits. Personally I t~link that the tightening up ill nooes-
SI\ry, Rnd I believe that the House will agree with Ina' w~en I tell thena 
that in the last 14 years 26 life iDsur~ce companies have gone into liquida~ 
tion. The exact sc~le of the deposits is of course a. mlltter which wiU be 
fully diRcussed in the Committee. The other safeguard which we wiah 

.. to rely upon i$ pUblicity. That.iaa. principle which has. been affirmed 
.and reaffirmed many times. It was. 'Perhaps la.i4 down mOBt olearly by 
the House of J.J()rds· Committee .. of 1006. . Tha.t Commit,te~ said' . that 
experience had· shown that the best safegua.rd· for t.he public in regard to-
In,urnnce Companies was what they called "the fullest opennesl of 
accounts ". The ~eQry . of course is that we should require inlurance 
companies to ,p",blish the fullest pOlJsible inforrna.tion- about thilirope~ 
~ion~., IJD, ~hat .ws..,V poollle ·who. wish to take 'outtheir policy or their legal 
adV1~.;. 'WIll pe .. a1;>18 to decide· for theJllse)v88:whicb· comp&Jiiel ~~ 
~.R~ on ,"01Jlld :I!nd .prudent lines- anct wbicb,. at'Ie.t8~, right·~ 
",lJ1~t.in. YO~W.1U ftnifrom the'Bill ~batrwe'b"\9 • .re'filedralld! ~f; 
up l;o'd\i,te our Schedules with reference to this question of publiaitjjillDt, 
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we have also embodied certain proposals in Ch$pter Y of tb,e Bill. In 
many respectstht3y represent 0. cousiderable advance on the 1912 Act. 
Although we propose' to rely llUUnly upon deposits plus publicity, we have 
in some respects tightened up our control over Insurli.noe Companies. 
For instance, let ule ref~r you to clause 9 of the Bill. . Under ,Clause 9 of 
the Bill we propose to limit the lJower of Insurance Companies to make 
loans to their own directors. That, I am quite prepared to admit, is a. clause 
which will require cureful discussion, but I think the House will agree 
with me that the principle which we lire striving to embody in that clause 
is a sound principle. We have put it in because we have come across 

o()Q6es in which Insurance Companies have lent a large part of, their fWlds 
to their own directors. So, we have put that clause tentatively very 
largely to elicit discussion upon it. A more important proposal will be 
found in clause 32 of the Bill. In chmse 32 of the Bill we suggest .tbat 
the Governor General should ha.ve 'power if he sees reason to doubt the 
solvency of any individual company to require that company to submit 
itself to an actuarial investigution.We have again put in that clause 
very largely for the purpose of eliciting opinion. We were induced to do 
so by the very large volume of evidence in favour of a clause 'like that 
which has been placed before the Departmental Committee of the Board 

· of Trade which is now examining the insurance l!\W atbom(~. It:is 
claimed by some expert opinion that timely actuarial advice may save .~ 
company which otherwise might drift to ruin, or 'alterno.tivelytbat it wiH 
lead to A. company going. into liquidation before if! gets deeper into the 

· mire. On. the other hand, it bll8 to be' ren1embe~d that a step of that 
'kind must be ta.ken with tQe grea.test care. arid eircum&pooiion,for .the e~t 
· of '/1 s,tep . of· t.hatkind upon the cOJ:npany may be''Vcry disastrous. I em. 
stressing theRe points becA.use we tliink ·th&~ that clause will require .mOllt 
cBreful considerll1,ion in the Committee. :r lim quite prepared. to admit 

· t,ho.t the po1i.<)y which we provisionally propose to adopt and which we 
have included in this Bill is a cODRerv'Btive 'Policy. It is an~~e.nsion and 
Jmprover;nent. of the policy 9f' the~912'Act rather bhan a oomplete breall;-
'away from that policy. I 8.n). quite prepare.dto admit that·there ill room for 
.0, fllir ditterel1ce of. opinion .in thief matter and that some people-indeed 
Mr. .J amnllodBs Mehta is. ~e of them'--"mBY think iflhn.t weougbt to go very 
.much further iri t,he direction of officin.l·oontml over Insurance Companies. 
'·There arc pt:E'cede~ts in favour of a course of that kind. CanadB,m courae., 
is an ohVious CBSe. I do notwisb to go into the merits of ·the qtiestioJ,1 
at this st,nge, bf'cJtuse questions of that kind will be open for discussion ~ 
the Select Committee. ' 

, Perhaps the House wQllike .me to ,say just one wordabou~ the 'Position 
of .Britisn.(lompanieslin,.feferenQe to this new Bill. Under. seet~on,. 8~ 
'nnd R8of. t,he existing· ,4ct :Prj,tiS" compa'biel$ II,re exPnipted ·f·rom the 
ueeeBsity. of· making my deposit.. Th~ theory. of 'fih~ course .ill 'b~t thiJ 
13riti!!,b. "omplUlies who. operate Q~there p,ave 81r4'ady made their depOIIitl 
at home Rnd there ill no reason why they shnuld mIlke t1epollitsin India 
alRo. There is I'lomething to be sn.id for that poiritof' view ~ On the other 
n.M~,_~do,.not,see l11IY.re.Bson wh:v,w~ should make a distinction bet~eeD 
t~.e:·;1ldl.fi~~:.~&ny ~d :tmt BritWt~~~~.ln ...... ~ef .th"·M~. 
In the 'RtU w.ept'tlpolle to' Witbijra;; 'th-.6exemptlOn, 'Fbe o"":«lQ!l~ 
*'li"t F~~poAe to,'m~e': to·j:Mtiflh . Companief!' will be found ,itt Muae'. 
·oriha B'iD: 'liltb'6t;tl1aii8'e~'," iui/gett ~tQ.t· BfttiaIi· oompallw·· ... o1lld ... , 
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[Sir Charles Innes.] 
allowed to submit copies of the returns which they now submit to the 
Board of' Trade instead of being put to the trouble of making separate 
returns for India. But .we couple that with the proviso that they must 
submit separate returns relating to their business in India. to the Govern-
ment of Iudia.. 

I think that is all I need say about the Bill. I hope every one will 
agree that we must have a new Bill. I should like to say that this Bill 
has already been oirculated by the Commerce Department to Local· 
Governments Bud commercial bodies throughout India. Local Govern-
ments are unanimously of the opinion that Q Bill of this kind is necessary .. 
and I mlly say so are all commercial bodies. There are natul'ally differ-
ences of opinion in points of detail and on points of policy, but all those 
questions will be discussed in Committee. The replies received run to 
172 pages of print, All those documents will come before the Select 
Committee, and before this House gets down to the Bill they will be placed' 
at the disposaJ of the Rouse. I am having all the replics cBrefully 
analysed and summarised in the Commerce Department, in order that the' 
Joint Committee may be assisted as much as possible. I should like to', 
say that I found in these replies only one serious criticism of the motion. 
It has been suggested by some Insurance Companies, Indian as well as' 
English, that it would be wise for us before proceeding with the Bill to-
await the report of the departmental committee of the Board of Trade' 
at" home. We have been hung up lor over a year by wlliting for the report. 
We were told that we were going to get it in April last, then again in 
November. I hope in any case that the report will be available before long-
for the information of the Joint Committee. 

I should like to say one word as to why I am proposing a Joint Com-
mittee. I undel'8tand from some of the Honourable Members opposite· 
that this proposal causel some difficulty. The reason is that I look at: 
this Bill purely as a commercial matter, and I am very anxious to get the 
beat possible Bill for India. It is a very important matter and I am' 
perfectly satisfied in my own mind that we shall assist ourselves in our-
delibera.tions by ca.lling in the advice of selected Members of the Council' 
of State. There aYe several Members of the Council of State who are well' 
qualified to give valuable advice on matters of this kind. 

There if! one other point which I should like to refer to. The House· 
may think t)lat I have limited the numbers of the committee rather' 
narrowly. My experience-and I have Be"ed on Select Committees and' 
Jomt Committees f01' the last six ye&l'8-my experience is tha.t the smaller' 
the' Committee the more work you do. I hope that the House wilJ agree· 
with that argument. I do not think that I will say any more but commend' 
,my motion to the House • 

•• A ............ IJulu (Tanjore cu,. Trichinopoly:. Non.l\r{~am~ 
~ada.n Rural): Sir, on a, point of order. I'· duire to know h'o~, you anc!' 
ttomth5 Honoul'Able Vembet in cb.arjle of the Rill unil~ wh"t provisions-
of 'lie Bul.. or the StPdiDg Oad... WI motiQD. baa been made. I, fin:!-
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that it is put down &S a motion. In pa.ra.grapb 101 of the Assembly Manual, 
Rule 42 of the Indian Legislative Bules says: 

.. If a :Resolution is passed in the originating Chamber recommending that & Bill 
Ihould be committed to a Joint Committee of bot.h Chambers, a meaaage shall be 
IIIIlt to the other Chamber to inform it of the Resolution and to desire ita con-
currence in the Resolution." . 
I am not sure that the Honourable Member move& this as a Resolution 
under Rule 42. There is also another provision Wlder' Standing Order 88, 
which says: 

".A mot.iun recommending t.hat a Dill should be committed to a Joint. Committee 
of both Chambers may be moved at. any stage at which a motion for the reference 
of t.he Bill to a Select Committee may be moved." 

I find that my Honourable friend, Sir Charles Innes, h&S taken this 
oooasion to di8CU8B the principles of the Bill, as if the Bill hoo. been before 
the House. If that is so, I should like ~o know whether he is not making 
a motion on the Bill for a Joint Committee, in which case it should be 
open to us to move that the Bill be referred to a Select Committee. Under 
the Rules & motion for a Joint Committee can be made if there is a motion 
for reference to Select Committee. I do not know therefore that the ques-
tion of the discussion of the principles of the Bill is actually before the 
House. If it is, then a motion for reference to Select Committee may, 
I should think, be moved by way of amendment. If the amendment for 
a motion to a Select Committee crannot be moved, we can only oppose this 
motion, and if it is defeated, the motion for a Select Committee can be made 
by the Honourable Member later as he thinks fit. I would like to know 
the intention of the Member in oha.rge of this Bill. • 

Mr. PrtIIdeni: The Honourable the Commerce Member h~, I under-
stand, made this motion under Standing Order 88(2), 'which says: 

.. A motion recommending that a Bill shculd be committed to a Joint Committee 
of both Chambers may be moved at &ny stage at which a motion for the reference 
of the Bill to a Select Committee may be moved." . 

It is perfectly open to any Member of this House to 11l0Ve an amendment 
that the Bill may be referred to a Select Committee. I see no difticulty 
in the procedure Mopted by the Honourable the Commerce Member. 

Jlr. J&II1I1adu JI. Jlehta (Bombay Northern Divjsion: Non-Muham-
madan Rurnl): Sir, I move that the Bill be referred to a Select Committee 
of this House, and I oppose the Honourable Sir Charles Innes' motion for 
a Joint Select Committee. After giving this matter the fullest considera-
tion whioh it deserves, we h,l.\.ve oome to the oonclusion that II. Select Com-
mittee of this House is preferable. The reason is that this is a very 
important piece of legislation. For fifteen years the law of insurance 
in this country has been absolutely uDsRtisfllotnry. Public opinion hll.s 
for more than five years demRnded a very radical amen~ment ?f the 
existing law, and Government have at last come forward WIth their pro-
posals, they are very important and will have far-re~h~ng consequences 
when embodied in the Statute. For that very reason It 1.8 necessary that 
this House should have a.n unfettered opportunity of placing on record 
its own opiDion and it. own considered judgment on the various proposal. 
put forw&t'~r by the Government, and alao the HOUle's own vie"'.. to 
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the dq.ection in which this Bill CQuld profitably be advanced. '!'bat op-
portunity would not be forthcoming in a Joint Seleot Committee. We 
know thut grout body well; we of this House have more than once upe-
rienced its tenderness and solicitude for our opinion; and we return that 
compliment with the greate'st alacrity. We have 8 wholesome suspicion 
of that body" Ilnd we do not think that we will have that full a.nd unfettered 
opportunity in a Joint Select Committee whare this House will have only 
:five Members and five Members will come frpm that dark oorner. There 
cannot be suflicient light when five Members oome from", dark comer. 
That is another reason why this House alone sllOuld, in the first instance, 
fully consider this insurance legislation. 

My HonoUrable friend, Sir Charles Innes~ knows what vital issues are 
involved in the proposed. measure. He.bas explained them to some extent, 
atld I will try brie:6y to follow him; they can be broadly divided int~ 
preventive and correotive or protective. One part is preventive in the 
sense that it saves ignorant people from falling into the clutches of 
unsound oompanies; there is another aspect of the Bill whieh is corrective 
or protective in the sense that it saves people from evil after they have 
gone in for insurance. I will amplify what I mean. In the first instance 
we WlaDt that people before they insure should have 8ufficient knowledge 
as to what kind of companies they are dealing with 80 that they may 
not be taken unawares by the Insurance Companies that are called 
"mushroom" companies. And even when they have insured with good 
companies, it is possible that the said companies might deteriorate. In 
order to prevent them from deteriol'nting and in order to sa.feguard the 
in~rests of thc policy-holders after they have insured, other safeguards 
should be provided, and these I call corrective or protective. In both these 
respects, Sir. this Bill is, to a large extent, a halting Olellsure. I suggest 
there is very little cOlTective or proteotive portion in this Bill; all is 
preventive only, and therefore in this important respeot the Bill is far 
far behind public opinion. Thcre is no provision in this Bill to safeguard 
the interests of the policy-horders in the direction of keeping them fully 
secured nR against the companies in which they ha.ve insured, whether, 
Hfe, or fire or other branches of insurance. The amending legislation 
about InSIUrance Companies Bhoul~ provide that those who have recoU1"8e 
to Insurance Companies shall be safeguarded against the consequences of 
capricious or reckless investment of the funds of Insurance Companies by 
their directors. nnd I nm nfraid Hir Charles Innes' Bill does not make 
any, or mIlkeR vpry little. provision for this 8.Spoott of life insurance 
ootivit:v. Rir,. T hnve v(>ry cnrf'fllll~' considpJ'ecl t,he question o( the amount 
of initial deposits. This provision in the Bill is in one respect not suffi-
ciently fn.r-J'eaching. Tn lLllothpr respect it is Jikelv to be prejudicial to 
smnll nn,cl Rt.ruf!gling compllnieR which mny be working honestly '!'Ind working 
w(\ll. Sir. I do want that mushroom growth should be prevented. I 
SAY Rt the RRms time thia,t every smitH company is not A mushroom 
oompany. We hAve heard protests nga.inst this Bill from smnll compnnies 
thnt to-dflY nre doing very well indeed. We do not WIant that the fnte 
of nny compnny. however Rmltll it mav be, should be prejlldi(l'(ld by t,hilll 
mNI~U1'(>, ~'hi~h ('),Ills IIJlon tbnt comnnny straight off to make A muoh 
Jl\l'gcJ' ""'mlnt. 'of appoFlit, tbnn ill roquire!}· by the existing legisl&tion. .Ora 
tim oth~r hllnd. T sny .thnt the totn~ nmollnt of nepoBit may by i_lf Alone 
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prove absolutely inadequate in the case of the varioWl biff conoerns operating 
in this country. The amount of premia on life, firl;! IWd other brancheS 
.01: insurance oolleoted by the companies working in' Indio. is, I am told, 
.10 crores a yeQ1i, of which the life branch alone takes 5 crore&, it is n.bso-
lutely nece~sary. that people who Ollllually pay:> ororea of rupees for the, 
sake of theIr Wlves land children and for themselves in old age should be, 
amply protected, protected in a manner beyond the rench of IIny hazardous 
,or frenzied finance on the part of the directom of Insurance Companies; 
lind 1 sa.y the amouut of deposit which the Honourable the. Commerof 
Member has provi~ed is absolutely inadequate when you tJu.ke into account 
the enormous liabilities which these Insurance Companies undertake. It 
will not be sufficient to provide that the deposit with Government should 
.be double or treble the amount proposed in the Bill, It is further neoes-
8Iliy tha.t in addition to these deposits, whatever assets t.hese compa.nics 
might have, ought, to the extent of their liabilities in ~his country, to be 
invested in: this oountry. These conoerns undertake liabilities which· 
l'un into crores and Cl'ores of rupees; there is nothing in the existing legis-
1ation, or in the proposed measure, to protect those whose interests arl~ 
'vitally affeoted thereby, Every man who insures his life should feel secure 
th~lt the oompany which accepts hiA insurance shall keep deposited in this 
-country assets sufficient to cover the liabilities it undertakes. We find 
no such provision in the proposed measure, and I think without such II. 
provision it will be futile to undertake this legislation. Then, Sir,. the 
returns of statistics are' no doubt provided for. but I do suggest that they 
will require considerable improvement and extension if we want these 
returns to be illuminating documents which will at a glance make it possible 
for Q !D1Ul who loob at them to appreciate th!, financial condition of t.ho 
oeompany. That will require mOl'C' statistics nnd full or det'1\ils than sr..-
possible under this Bin, Sir, there is one other important aspect in which 
the Bill requires amendm:ent and extension and it is this; unle!l8 aU the 
foregoing conditions are satisfied by the Insurance Companies, they should 
not get any license to operate in thi8 country. Such, 18; license clause is 
nowhere to be found in the Government Bill, and I intend, Sirn when the 
time comes, to move an amendment that no oompany can work without 
11. license, and that no license can be granted unless these conditions to which 
I have referred are fulfilled by these oompanies.: Sir, t,hese n.re the 
directions in which we would modify and amplify the meMure, but that 
is not possible to taCoomplish jointly with the Council of State's repre-
sentatives, some of whom may be very brilliant merchnnts; I have not~ing 
to say against them, But the atmosphere of the Council of State is not 
fiavourable to the popular view point and that is why this House should, 
in the first instance, go aloo.e into this Bill Bnd (',(lDsider it on its merits 
from it,s own point of view. There is nothing unusual or extravagant 
about. my proposals which I have embodied in Itt Bill. We find them 
supported by suoh an influential newspaper- R8 the BtateRman whidl 
blesses my Bill. strange to say,. altholl~h the Government meR sure wouM 
have been ordinarily supported by the' Statesman. ~ut in this particular 
ease this newspaper thinks that my propoll8ls are desIrable Bnd should he 
followed and that t,here is nothing obj~!onahle in the~. ~nc wo;d more 

·th referenoo to this newspaper onticI8m And J will fin1sh, Sir, The ;Bm, Mail of Bombay ssys that the. Govemment prop08BIs Arf' hA1t.ing 
and 'they do not go II. 'very grea.t way ;It qu~tell the <YMe of FrAnce ~h~re 
licenses Beem to be i'D foree; no company whlob bas not got the pe~lsslon 
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of the Government can operute. They cannot even sue; they a.re fined 
severa.l hundred francs if they have not got a license. That is the con· 
dition in France, and similu.r conditions are found in Canada, to which the 
Honourable the Commerce Member referred. 'l'he Bombay Ohronicle of 
oourse (An Honourable Member: "Oh" and "of course".) Of courser 
because it is the best newspaper, Sir, and goes fully into every natioDal 
question. That is the meaning of "of course." The Bombay Ohroniole 
has gone very fully into thin matter and thinks. the Government should 
have gone much further in this legislation. I hope the House will therefore 
accept my amendment ana not the House only" but I beg the Honourable 
the Commerce Member himself not to stand in the way of this House 
first of all pronouncing its own judgment on the various proposals; the 
issues involved are very imporbant and they are going to be very far· 
reaching in their eRect. We do not want that our efforts should be in any 
way fettered by the presence of representatives from the other House .. 
Sir, I move the amendment. . 

Sard.a.r V. If. Ku\&Uk (Gujarat and Deccan Sardars and Inamdars: 
Landholders): Sir, I have to say one word on the Bill put forward by the 
Honoura.ble the Commerce Member. The time has come when we must 
have insuranoe legislation on some solid lines, but us far the motion itself, 
I do not think I agree with him that there should be a Joint Select Com· 
mittee of both Houses. I 'agree with my Honourable friend Mr. Jamnadu 
Mehta that this House should first Qf all consider the Bill by itself, and 
then if there is any reason to do so the Bill may go to the other House and 
tl:.ey can pronounce theiil" judgment on it. If thare is any difference of 
opinion on the findings of this House and the other House, then the time 
may come when we mny liave a Joint Select· Committee. In the case' 
of such Ian important measure, when there is a difference of opinion, the!Et 
should of course be a joint meeting. Under our present oonstitution this, 
is the body which refleots. the opinion of the public mor.e than the other 
House (An Honourable Member: ",Question?"), and I think it will be better 
if this House first of all gives its own opinion on the Bill. 

I do not know whether we are justified in going into the details of the 
BnI at this stage, but with regard to one item, the subject was touched 
on by tho Honourable Member himself when he said that he intends to. 
prevent the growth of mushroom Insurance Compa.nies. Ma.y I tell him 
one thing? It is very difficult to form comP8:nies which require a deposit 
of 2 lakhs of rupees a.t the beginning, and I do not think we have come 
at· all to the end of Insurance Companies at this stage. Perhaps if anything 
there should be a policy of f'ncoUll'aging sound complilollies. I do not want 
to encourage any fra.udulent or bogus companies but there should be 
enO'l')uragement of BOund companies IiIoIld Government and the LegiS'lature 
should not stand in the way of their formation:" This 2 lakhs deposit 
clause will work very hardly on the formation of new companies in the 
mofussil and if new companies are formed -at a.ll they will be formed in 
the big ~ities. I do not want to go into the details of these things, but 
I do hope the proposal made by my Honourab1e friend Mr. Jamnadaa: 
MehtA,. that the Bill, should be' referred. only ~ a Select ~mittee of thIs 
Hou~e, .will be carried. 
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Dr. K. G. Lohokare (Bombay Centra.l Division: Non-Muhammadan 
Rural): I support the amendment moved by my Honourable friend from 
Bombay. I may as well congratulate him for being prepared to hand over 
powers to the Government far in excess of what the Honourable Member 
In, charge ~8S I?ropos~d to take. It may be that the legislation which my 
frie~d has m VIew wIll be suitable for sfuture time; but I think tho Bill 
as It. h.as been put in to-day, will, with certain little changes here and 
there, Just serve the purpose for the present. One defect that has beeD 
?bservod by me, by ~an! insurance compa.nies and by persons who have 
loUsured themselv~s wlth ~surance companies is that there is no provision 
for. a representatIon of pollcy holdeil'S' in this Act. The interests of the 
polIcy holders instead of being attempted to be hedged in by rules and 
l'eguiations . will be better ~erved by one or two persons who should be 
l'epresent~tlves of the polIcy h.olders o.n the board of directors. It may 
b? ~ha~ It would be dlffic?lt In makmg such a provision t.o make a 
d18tlno~lon bet.ween 8 forelgn 'Ilnd an Indian oompanYt but it is at the 
sru:ne time des1ll'a.ble that a. foreign compa.ny working in India should be re-
qmred to hand over the management of business here to an independent 
board locat.ed in this country and that policy holders should be represented 
()n this board. I find no provision being made on these lines for the 
protection of policy holders in this Bill. 

The next question is the question of deposits. We have seen tha.t when 
the Bill was circulated, mRny insurance companies as well as many Indian 
leadAl'S objected to the present practice of foreign Insurance Companies 
of uti'lising Indian capital for their own countries. I think the Madras 
Cha.mber of Commerce discussed that point and in this Bill, my Honourabl. 
-mend hal! not found any way out of it. I would suggest that clau.es 10 
and 11 could nave been very well drafted separately, for old and new 
items of business and the difficulty, if any, could have been met. If the 
drafters of t,he Bill had thought itdiflioult to take into oonsideration the 
old busineS'S carried on by foreign companies here and to 

. fix up a deposit limit for them, we could leave out of consideration 
the amount of old business and leave that deposit altogether 
to the disoretion of Government .. But in the CBBe of any new business that 
they mlly do here it ought to be binding on them to deposit 8 certain bed 
proportion of tho risk involved in order tha.t the funds whioh ought to 
remain in India may not be carried away to foreign countries. SecoI)dly 
the principle of depositing 1 or 2 lakhs does not really serve the purpose. 
If the purpose is to prevent the gro~h of mush~om companies the ~aJ 
principle ought to be t.hat the deposlt should be m proportIon to the nsk 
on business involved in the insurance companies. That ought to be the 
~'Uiding principle. Whether the deposit is to be Rs. 20,000 or Rs. 25.000 
or 1 'lakh or 2 lakhs does not matter at all. It must be a certa.in percent8~8 
of the risk. If that principle had been introduced in this Bill I think it 
would ha.ve served the purpose better in preventing an insurance company 
from deceiving the public one way or another. 

Another point that has a,ttrBcted the attention Of many critics if! thAt 
in the formation of new companies or even in the case of aid compnnie~ 
there are no meRnS whereby the tables of premiB could be checked by an 
expert. There is gre",ter neoessity. for 8,:o!ding that sort of comp,:tition 
in insurance companies by not allowmg fictlt~ouS, or I may sa~, unbul1nes~. 
like, tables of premin. in order that these IDsurance MmpADles mAy gain 
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more business. Many companies put in such sorts of tables as are WI-
profitable and undue competition haa been brought about in this way in 
many cases. To a.void such undue competition there should be some 
provision in the Act itself by which such mischiefs might be avoided.. 

One more point needs a.ttention 88 well. In Indio. after the. existence 
of indigenous insurance business for 25 or 80 years, we have not been able· 
to get mortality investigation reports or any such data for the guidance IIf 
future work of. companies. The provisions in this Bill do not require in-
surance companies to furnish such returns. Large old established companies 
could have provided them long ago. Such provision ought to have been 
made for the guidance both of the insurance compa.nies and of the insuring 
publio too. 

I make these remarks more from the point of view of life insurance 
business; but the remarks I have made in the case of deposits are equally 
app'iicable to other kinds of business. With these remarks, Sir, I hope 
that if we consider in 0. Committee of this HQuse details of this Bill with 
aU the little changes we wllnt here and there, it would be much easier lor 
the Bill to ha.ve a Slafer pBssage; and I therefore support my Honourable 
friend's amendment. . 

'·Mr. K. A. JiDl1&h (Bombay City: Muhammadan Urban): Sir, I do 
not propose to discuss the principles or the provisions of this BiU. The 
Honourable Membel.' in charge has already pointed out that the only thing 
tha.t he w8nts' this House to recognise for the moment is that a necessity 

Clas arisen for this legislation. As far as that particular point is concerned, 
I think this House will agree with him. But I am more concerned witli 
hie motion that the Bill be committed t6 a Joint Committee. Now. 
Sir, with()ut casting the slightest reflection on. the other House-and I 
be'liave that it hos been considerably improved of late-I wish to deal with 
this motion purely on principle. When is this House to detenuine that. 
a particular measure shmud be referred to R Joint Committee? Is this Bill 
nOD-<lontroversial? The Honourable Member cannot say that it is not a 
controvel'sial Bill. The next principle that I can understand is that you 
may refer a. Bi'll to B Joint Committee provided the measure is urgently 
reqiIired and has to be passed through both the Houses within a certain 
time. That plea has not been urged. We have already waited for 
fourteen years, and I do not think the Honourable Member desires that 
'thil'l BiU 'should be rushed through in the course of next month and that 
it is \lrgently required. The only gro1md which he gave in support of the 
motion to commit thi8 Bill to a .T oint Committee Was that we might .have 
the 'ASsistance of some Members of the other House who BrB men with 
fI specilll knowledgo ot insum-nee companjes find of i.bis particular business: 
Well. Sir, I know there is one such Member, but I do not know that there 
is anybody el!w in the other House. For the sake .of one man who happen.s 
to be in' the other House Bnd who may have specilll knowledge and 
exp~rience of the insurance business, iR tlliFl HouRe really going on that 
Hcoro. nlono to commit itself to this motion? T dare !:lay there are mnny 
'poop1e outsiQc who possm~B an equBl amount of experio!lce und kn.owledge, 
if not more,' and. it IS ,a.lwnys open to the Select CommIttee of thIS H~)Use 
to have anybody w.ho could give sny a~sis.ta.nce to the Sel~ct ~ommlt~ee 
befor~ it. Therefore. Sir. I Rfle no prmCiple whatso'!lver ill thIS motIon 

"Speech not corrected by the Honourable Member. 
C 
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that this particullllf' Bill should be oommitted to a Joint Committee. I 
~sk the H~nourable Member not. to press this motion, but to let us proceed 
lD tho ordInary oourse and refer this Bill to a Seleot Committee of this 
House; and I hope he will see that there is not much reason for insisting 
upon this motion. 

'!'he H~urab1e Sir Gharl .. InDe.: Sir, my Honourable friend Mr. 
Jinnah has endeavoured to extricate Mr. Jamnooas Mehta from rather 
a . false position, and I think that Mr. Jinnah has put the matter entirely 
upon a oorrect basis. I may say at once that I can quite understand thall 
in 8 very important measure of this kind the Legislative Assembly should 
like' first to ha.ve its own Committee; but I cannot understand any 
Honourable Member of this House getting up on an occasion of this kind 
and almost deliberately declaring war on the other House, declaring war on 
a .House which has not yet even met, and deliberately saying that this 
House h~ got. great suspicions of the othor House and that it is a dark 
and reactionary body and that we should not co-operate with it in any way 
at all. . 

Mr_ .Tamnaclu ·M. Mehta: It is historically true. 
The Honourable Sir Gharlea 11m .. : If that was the ground on which 

this amendment is based, then the Government can have nothing to d.o 
with it. But if it is merely that, if the Legislative Assembly wishes 
firsL to consider the matter in its own Committee, then the Govemment 
will have no difficulty in aocepting the amendment. I do hope there-
.fore thllt. Mr. J amnadQs Mehta will withdraw his remnrks "bout the 
other House and will base his amendment for a Select Committee 011 fJJ.e 
ground that the ·meaBure, as he himself put it, is a very impDrtant and 
controversial measure and that thi9 House would like tD' consider it first 
in its own Committee. If Mr. Jamnadas Mehta is willing to sny that, 
then I, on behalf of Government, am quite prepared to .accept the amend-
ment. But if Mr. iT amnadas Mehta is A'Oing to say that he is not pre-
pared to agree to the Joint Committee because of his Buspicions of the 
other House, tlien the Government will stick to their guns. 

Mr. M. A • .TlDIlah: May I ask the Honourable Member if t,he Gov-
emment are going to be guided in every aotion of theirs by what Mr. 
J amnadas Mehta says in this House? 

The HODourable Sir Gharl .. IDn .. : I understand, Sir, t,hatr Mr. 
Jamnadas' Mehta is speaking on behallf of the Swaraj party, whioh is 1\ 
bigger party than the party commanded by my Honourable friend. 

Before, however, I flit down, I should like to make just nne or t~'o 
remarks on the points raised by Mr. Jamnadas Mehta. We all know In 
this House that Mr. Jamn¢8R Mehta i9 what I may ca.lI a thruster, 
but I must confess I cannot find in his p,ronouncements in this Ho.use 
tha.t OMlsistency which one would expect.·, Mr. Jamnadas Mehta has 

. called my Bill a ha~ting nnd ineffective menB~lrc. I d? not 1m?,," whether 
the HouAe has studIed Mr, Jamnadas Mehta A own nl1l and hIS own pro-
posals in t,his matter. Mr. JamnadRS MehtB is onf' of t,ho!)o men who 
refers to the wore • bureaucrat • with n 1'011 of the n'lI which leRves 118 
on this side of the House douhting- wheth~r ":6 shoul~ ~f\ 8. R~it .for .de-
famation of character against him or run hIm m for cnmmal ID~lmldatIon. 
But Mr. Jamnadss' view apparentlyiR t.h.Bt though burellucrats .. may he 
very UJl1)leasantpeople they Bre very effiCient, much more effioient fhan 
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business people. For wben he wants a job of work done he calls in the 
bureaucrat. In his Bill for instance which he calls 'halting and ineftective,' 
he has gone to the length rA. proposing to set up e. Commissioner of In-
surance. one of us bureaucrats . . . . . . 

Kr. JamDAdu Jl. KeIlta: I have had no opportunity of cxplaining 
my Bill; I did not fullYl'l9fer to it. 

Ill. Pr881den\: 'fho Honourable Member from Bombay has himself 
referred to it. and there is no reason why the Honourable the Commerce 
Member should not be allowed to do 80 in replying. 

Th. Honourable Sir Ohulel IDD .. : Mr. Jamnadas Mehta proposes to 
st3l't a system of licensing. and in order to carry out that system he pro· 
poses to set up one· of our bureau<\1'ats as a Commissioner of Insurance. 
That Commissi.:>ner of Insuranoe is to be allowed to inspect the offices ('f 
every ip.surance company in India once a year. If he is not satisfied with 
the way in which these insurance companies are run, he may make (\ 
recommendation to the Government of India that the licence may be 
withdraWD or that the company shQuld be wound up. Those are the 
lengths to which my Honourable friend Mr. Jamnadas Mehta is prepared 
to go. and I am quite sure that most people in this House would muoh 
prefer that business people should be reasonably free from Government 
control and interference rather than that they should be tied up in a 
bureaucratic strait waistcoat. But. Sir. as I have said. I need not go 
into this matter further. Mr. Jamnadas Mehta is entitled like anybody else 
tcfIhis own views. They will all be discussed in this Committee. But may 
I say one thing about this Committee. whether it will be a Joint Committee 
or e. Select Committee. This is. as Mr. Jinnab has said, a very controversial 
Bill. almost every line of it is controversial, and it is 1\ Bill which will re-
quire most careful consideration and investigation in this Committee. I 
think that this Committee will have to sit at the Bill almost uninterrupted. 
ly day after day. and whether the Committee is a Joint Committee or B 
Select Committee. my OWD belief is that we shall not 6e able to ~et on 
with it at all during this Session-indeed aU these documents which I 
have got have not yet been summarised or prepared for the Com-
mittee, Qnd I am afraid whoever sits on this Joint Committee or 
Select Commit.tee will havf;l t.o come up to Simla in the interval between 
now and the next Session in order that we may have several days qui~t 
work on this Bill. I wish to make tha~ poin~ quite clear so that people may 
bear it in mind when the members are elected to the Select Committee. 
Now, Sir. I wish to appeal to Mr .• Tamnadas Mehta to withdraw his re-

mRl'ks about the other House. If lie is prepared to base his 
1p... aml:'ndment on the ~ouna that this is B very important Bill, 

it is B controversial Bill (lnd the Le£!islative Assembly wishes to have :ts 
own Select Committee, then on behnIl 001 Government I am quite pre· 
P8 f ed to Rccept, ~is amendment. .But if he a~heres to bis ar~ment, if 1,.e 
is hot preparf'd to a~ee thnt thIS House snould co-operate In any wa.y 
with the other Hous~. then (1overnment must oppose his amendment. 

lIIf. Jamnadal •. .ehta: I am n.frBid that Sir Charles· Innes was not 
quite liRtening wheI) I made my speech. 

!'be -aODOurable SIr Ohirlel Imlll: I have got your words down. 
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lit. Junnadaa II. lIehta: " The Council of S~te .. was one of the 

many reasons which I gave. The first reason that I gave waa that this 
Assembly should have an unfettered opportunity of discussing this matter 
in its own way 'and passing its own unfettered and stYPa.ra.te judgment. 
That WQII my first and (oremost reason .and still remains the first reas~n. 
The reason of the Council of State . . • • : 

1Ir. Pruldent: I cannot allow the Honourable Member to repeat his 
reasons now. He has merely to answer the query of the Honourable tho 
Commerce Member. 

1Ir. Jamnadaa II. lIehta: If you do not object, Sir, I want to tell the 
Hono~able Sir Charles Innes that I did not base my amendmen·t simply 
on the ground of the Council of State. I still assure him that that is -e. 
secondary reason, the first reason being what I have stated above, and if 
that is sufficient for him, he need not agree with me in the second. 

IIr. II. A. llDDah: In view of what the leader of the Swaraj Party has 
said I hope Government will now withdraw their motion. 

The Kollouable Sir Oharle. 1Iln .. : May I suggest, Sir, in order to 
bring this discussion to a olose, that the leader of the SW&l'&j Party should 
ask the permission of the House to withdraw his motion and that I should 
bring in another motion to' refer tae Bill to a Select Committee. H this 
Will suit the House, I will fOmlally ask for leave to withdraw my motion 
in order that the matter may be brought up again. 

• The HODOurabie Sir .Alezaa4er lIudd.bDan (Home MemQer): I only 
wish to make one point, Sir. I should like as Leader of the House to 
point out that I take it that the motion which Sir Charles Innes will 
make on a subsequent day for referring the Bill to & Select Committee 
will be treated by the Rouse as a formal and agreed motion. 

1Ir. Jamnadu II. lIehta: Yes. You can have it now. 
The amendment of Mr. JamnadQII Mehta to refer the Bill to a Select 

Oommittee was, by leave of the Assembly, withdrawn. 

The motion of the Honourable Sir Charles Innes for reference of the 
Bill to a Joint Committee was alRo, by leave of the Assembly, withdrawn. 

THE INSOLVENCY (AMENDMENT) BILL. 

The Honourable Sir Ale:l&Dder lIuMtmag (Home Member): Sir, I 
beg to move that the Bill to amend the Presidency.towns Insolvency Act, 
1909, and the Provindial Insolvency' ·Act, 1920, be referred to a Select 
Committee consisting of Mr. L. Graham, Mr. W. F. Hudson, Khan Baha· 
dur W. M. Hussanally, Mr. Harch~drai VishindllB, Diwan Bahadur 
T. Rangachariar, Raa Bahadur M. C. Naidu, Mr. S. C. Ghose, Mr. H. 
Tonkinson and myself, and that the number of members whose presence 
shall be necessary to constitute 6 meeting of the Committee shall Ire four. , 
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[Sir :Alexander Muddiman.] 
This, Sir, is a Bill which had its foundation in certa.in recommendations 

of the Civil Justice Committee. I introduced it on the 25th August last and 
in doing so I explained the objects of the Bill. I obtained leave to. 
circulate the Bill on the 1st September. The Bill lias now been circulated 
and I think, practically all the opinions have been received. I may just; 
remind the House very shortly that one of the importa.nt clauses in the Bill 
extends to the Karachi Court the Presidency-towns Insolvency Act instead 
of the Provincial Insolvency Act. On this naturally the sources mainly 
to be consulted would be the Bombay Iluthorities. They are unanlmously 
in favour of the proposal. 

The second proposal dealt with the amendment of section 104 of the 
Presidency-towns !psolvency Act. That mainly concerns those provinoes 
and courts where that Act is in force. I think I am entitled to say that 
a large majority of the opinions supports the recommendations of the Civil 
Justice Committee. There are oriticisms however of various kinds pub 
forward In certain quarters which will need the attention of the Select 
CommIttee, should the House be good enough to accept my motion. 

The third main point of the Bill is the amendment of seotion 70 of the 
Provincial Insolvency Act. There, again, I am entitled to say that the 
bulk of the opinions received are in favour of the Bill. There are certain 
crit'icisms in regard to it wllich have to be and must be considered in 
detail by the Select Oommittee. Relying, therefore, on the very general 
support that this Bill has received and on the fact that it originates from 
~ body of the authorit,y of the Civil Justice Committee, I have no doubt 
whatever that the House will agree to my motion. 

Kr. K. Abmecl: May I ask if the Honourable the Mover has got the· 
OODsent of Khan Bahadur W .. M. Husaanally and Diwari Bahadur 
T. Rangacharia.r? 

:Mr. President: It is to be preswfl.ed that the Honourable Member has 
got t,beir consent. 

IIr. K . .Ahmed: Those gentlemen are absent Rnd tha.t is the renson 
why I put the question. 

IIr. President: Order, order. The question that I have to put is thati 
tha.t motion be adopted. 

The motion was adopted. 

TIlE LEGAL PRACTITIONERS (AMENDMENT) BILL . 

. '.l'b.e Honourable Btr Alezander Kuddtman (Home Member): I beg" to 
move that the Bill 111rt.ber to amend the Legn,l Practitioners Act, 1879, 
be referred to n Seleot Committ·et" consist.ing of Mr. L. Graham. M'a111vi 
''Mubamman Ynkllb. Diwnn "Rahanur T. Ran~ncbariRr. RBi Sahib M. 
19:arbiIafl Sardo., Rai Bllhndur Rn; NArain, Mr. K. C. Neo~, Mr. C. 
DUl'aiewami Aivo.ngsl', Mr. H. Tonkinson nnd myself, And thAt the number 
of megtbers whose- presence shall be necessary . to constitute B meeting of 
the Committee [.hall be ·four. 

, 
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This, again, is ono of those Bills which originated in the recommenda-
tions of the Civil Justice Committee. I obtained leave of the House to 
circulate the Bill on the 1st September 1925. As I said when I was 
dealing with the Bill before in this House, it contains the recommendations 
pf the Civil Justice Committee which are intended to deal with. the evil 
af touting. When I brought the Bill before the House I did not express 
any very strong opinion that it would be effective. I guarded myself 
distinctly on that point a.s I had always felt that it was an extremely diffi-
oult subject to tackle.. I am glad, however, to find that tho Bill bas 
received a very remarkable amount of support trom the persons consulted. 
It would be correct, on considering the opinions, to say that almost aU 
are in support of the general principle dl the Bill though they are inclined 
to doubt how far it will be effective without the active co· operation of ~he 

"lega] profession. That is Q co·operation which, we must hope, will be uX-
tended in large mensure. I would quote in support of the principle .. ,f 
the Bill from a paper which is not often quoted on this side of the House, 
though I am alwllYs wimn~ to get support whenever I can and from what· 
ever source. It was quoted just now by my Honourable friend from 
Bombay oppo~ite who referred to it 88 the best paper in India, so he l.t 
any rate will admit its authority. It W8A the Bombay Ohronicle. The 
Bombay Ohronicle writing on this Bill" says as follows: 

.. The introduction in tbe Legislative ABsemhly of the Bill to amend the LeBal 
Practitioners .Act is a welcome though a belated" (naturally it would 30y , belateil ,). 
II step to check tho ever growing evif . . . .. 

. The paper then goes on to bless the member, but I need not tire 
the House with 8 further quotation. As I have support from Local Gov-
ernments, support from all directions and also support from the Bo1t~ay 
Ohronicle, this .House will ba.ve no difficulty whatever in agreeing to 
refer the Bill to a Select Committee. Bir, I move. 

The motion was adopted. 

'T!BE CODE OF CRIMINAL PROCEDURE (AMENDMENT) BILl •. 

The HODourable Sir Aleunder Jluddlman (Home Member): This is a 
&mall BilLwruch got to the final stage last Session. From the Bill Il8 
originally introduced the House struck out the most important olau&es. 
The remainder of the Bill was of very little importance Or urgency. lf 
I had then made lily motion for passing, it would have been ineffective 
in that Session unless I had obtained spedal leave in the other HouBe" 
to suspend their rules. I did not regard the Bill as. sufficiently urgent to 
justify me in taking that step. I therefore refrained from making a mo· 
tion which obviously could not be effective in bringing the Bill into law. 
I now move that the Bill lurther to amend the Code of Criminal Proce· 
dure,1898, be passed. 

Mr. B . ..roDklDIO.Il (Home Department: Nominated Official): Sir, the 
Bill as amended up to the "present contains no clause 2. I therefore 
desire as a merely formal amendment to move thllt cllluR()s 3 to 7 be 
renumbered conseoutively as clauses 2 to 6. 

'rho . motion WIlS lidopted. • 



120 LBGISLATIVB ASSBKBLy. [21sT JAN. 1928. 

Mr. I'rIlklent: The question is : 
... That the Bill fUrther to lUDend the Code of Criminal Procedure, 1898, be palled." 

The motion was adopted. 

THE INDIAN BAR COUNCILS BILL . 

. The . BODOU1'&b~e Sir AIeUDder lIuddimu '(Home Member): The 
Bill whlch I now mtroduce was published in the Gazette of India of the 
~d January under Rule 18 df the Indian Legislative Rules which has the 
'effect of the acceptance of a motion for leave to introduce. It is not therefore 
1!ither necessary or possible to make a motion thereon. I oontent my-
self with saying thQ.t I introduce the Bill. 

THE MADRAS CIVIL COURTS (AMENDMENT) BILL. 
Mr. B. TonJdn""l (Home Department: Nominated Official): I 

move for leave to introduce a Bill /further to amend . the Madras Civil 
,courts Act, 1878. 

The objects of this Bill are explained in the Statement of Objects and 
Reasons. 

Briefly I may say it seeks to give effect to a very minor 
praposal .0/ the Civil Justice Committee. The effect of the law in the 
Indian Succession Act at present is to leave probate and administration 
matters entirely' to the district court. The Bill proposes to enable the 
High Court to authorise Subordinate Judges or District Munsiffs to take 
cognisance of such proceedings; and it furt,her propolles to enable the 
High Court to Quthorise a District Judge to transfer such proceedings t.o 
any of his subordinate Judges. Similar provisions 'are now contained 
in the Bengal, Agra. and Assam, the Bombay, the Central Provinces and 
the Punjab locnl Courts ActR. We propose by this Bill to make a similar 
provision in t.he Madras Civil Courts Act. The Madras Government and 
the Madras High Court suppod the proposal \'Ifhicb must be Riven effect 
to by central legiRlation because it confers powers upon the mgh Court. 
Bir, I move. 

The motion was adopted. 
Xr. B. TollkfDlon: Sir, I introduce the Bill. 

THE GUARDIANS AND WARDS (AMENDMENT) BILL. 

Mr. B. 'l'oDIdDlOD (Rome Department: Nominated OtBcial): Sir, r 
move for leRVA to introduce a Bill further to amend the Guardians and 
Wards Act, 1800. . 

This Rill. Sir, deals again with a minor proposal of the Civil '.rustiee 
CommittQe. It is 111so on very similar lines to the Rill which the Rou .. 
has just given me leave to introduce. It deals wi.th the powers of the 
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distriot oourt under the Guardians and Wards Act. Under that Aot the 
powers a,re given to the district court, but under certain 1000.1 Courts Acts 
these powers may be conferred by the High Court upon Subordinate J udge~ 
a,nd so on. Suob provisions are contained in the Punjab in the Odtih and 
in the Centre.l Provinces local Courts Acts. We prop~e in this Bill to 
make general provisions in the Guardians and Waros Act. itself. Tha.t 
Aot I might say is an Act which is included in the Schedule to the LoClfl 
Legislatm:es (Previ~us. S6nctio~). Rules, ·and so cannot be amended by " 
1000.1 LegIslature Wlthout obtammg the previous sanction of the Governor' 
Gen.eraI. So far. e.lso as the Bill will confer power upon High Courts of 
Judlcature estabbshed by I,etters Patent it will require central legililation. 
Sir, I move. 

The motion was adopted. 
Mr. ToDJdDIon: Sir, I introduce tho Bill. 

THE SMALL CAUSE COURTS (ATTACHMENT Olt' IMMOVEABLE' 
PROPERTy) BILL. 

Mr. E. 'loDJdDIOIi (Home Department: Nominated Offioial): Sir, I 
move for leave to introduce a Bill to resolve certain doubts as to the powers, 
in regard to the attachment of immoveable property, of Provincial Small: 
Cause Courts. • . 

In regmM to this Bill I think, Sir, it wIll be impossible for me within 
the limits of a short statement t·o indicate the grounds upon which it is 
held that 0. doubt exists as to whether the Provincial Small Cause Courts 
have the power to Rttach immoveable property before judgment or ndt. 
That question was considered in very grsllt detail by a full bench of the 
Calcutta High Court. The arguments of the Court occupied 13 foolscap 
pages in print and I tim I1u-Rid therefore that. 8S I have said, I shaH be 
unable to explain t,he ground!! upon which it is held that this doubt does exist. 
We consulted Local Governments Rnd High Courts upon the question RS 
to whether action should be taken. All Loonl Governments Rnd High 
Courts have unanimously agreed that it is necessary to have clarifying 
legislation so as to make tho 'Inw clear UP?D. this p~int: There was some 
difference of opinion Ilil to whether that clRr1fYl~ legislatIOn should take the 
form of giving these Small CI\.U~e C:0u.rts thiS power or. I!-0t. We have 
decided that the weight of authonty IS m favour of not glvmg the. p'ower, 
that'is to say, we have decided that w.e should fol~~w the la~ which was 
certainly in force from 1859 to 1008, With the pOSSible exceptIOn of a very 
short p&riod between 1877 und 1879. So far as we. CBn ~scert8in also th?rc 
was no intention whatsoever by the Select Commlttee III 1908 of mnkmg 
any ohange in this respect. Sir, I move. 

The motion was adopted. 

JIr. B. TODldDIOD: Sir, I introduce the Bill. 

THE INDIAN LUNACY (AMENDMENT) BILL. 

JIr. E~ 'foDJdnllM (Borne Depa.rtment: Nominated Oflic~al): Sir, I 
move for leave to introduce a Bill further to amend the Indian Lunaoy • A.o., 191~. , 
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[~lr. H. Tonkin80n.,j 
I do not think, .Sir, it is necessary for me to do much more than to refer 

Bonourable Members to· the grounds upon whioh this Bill is proposed 88 
.giv:en in the St.a.tement of Objectaand Reasons. I would add, however, 
that the suggestion that we should amend the 'law in this sense was made 
by one of the most experienced alienists in India. The suggestion hos 
met with llI1&pimous acceptance from all Local Governments, that is to 
S8Y, from all the Ministers responsible fGr ooministering this subjeot 
throughout India. The suggest~on, further, I may add, is based upon 
section 48 of the English Lunacy Act of 1890. Sir, I move. 

The motion was adopted. 
Mr. B. TODlduon: Sir, I introduce the :Bill. 
The Assembly then adjourned til'l Eleven of the Clock on Monday, th. 

~5ih January, 1926 . 

.. 

. , 
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